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 HOUSE  OF  THE  PEOPLE

 Wednesday,  8th  February,  953

 The  House  met  at  Two  of  the  Clock
 [Mr.  Deputy-SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 RaItway  (ADMINISTRATIVE

 CHANGES)
 #133,  Shri  B,  K.  Das:

 Minister  of  Railways  be
 stuie:

 (a)  what

 EASTERN

 Will  the
 pleased  to

 administrative  changes
 have  been  effected  in  the  Eastern
 Railway  since  the  re-grouping
 scheme  has  been  given  effect  to;

 (b)  whether  it  has  resulted  in  any
 increase  in  expenses;  and

 (c)  what  has  been  its  effect  from
 the  point  of  view  of  efficiency?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 The  Headquarters  officers  of  the  ex-
 B.  N.  and  E.  I,  Railways  have  been
 merged  into  one  Headquarters  Office
 and

 (i)  a  Regional  Traffic  Superintendent
 has  been  posted  at  Bilaspur  for  exer-
 cising  administrative  supervision  on
 Transportation  and  Commercial  work-
 ing  of  the  Districts  in  the  Bilaspur
 Region.

 (ii)  Adra  District  has  been  placed
 for  administrative  supervision  of  Oper-
 ating  Work  under  the  Divisional  Trans-
 portation  Superintendent  Dhanbad,  ex-
 cept  that  the  section  Damodar  to  Burn-
 pur  has  been  placed  under  the  Division-
 al  Superintendent,  Asansol.

 (b)  No.
 (c)  It  is  too  early  to  assess  the  full

 extent  of  the  increase  in  efficiency.  It
 is  only  after  some  time  has  elapsed
 after  integration  has  been  completed
 that  a  worthwhile  assessment  can  be
 undertaken.
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 Shri  B.  K.  Das:  May  I  know  whether
 any  staff  has  been  found  surplus  as
 a  result  of  this  regrouping?

 Shri  Alagesan:  Yes,  Sir.  This  has
 been  answered  on  previous  occasions.
 Such  of  the  staff  as  have  been  found
 surplus  will  be  kept  on  until  vacan-
 cies  arise.  When  vacancies  arise,  those
 vacancies  will  not  be  filled.

 Shri  B.  K.  Das:  How  many  in  the
 gazetted  cadre  and  how  many  below
 that  cadre?

 Shri  Alagesan:  I  should  like  to  have
 notice.

 Shri  B.  K.  Das:  May  I  ask  whether
 there  has  been  any  general  improve-
 ment  in  the  movement  of  goods  traffic
 in  this  area?

 Shri  Alagesan:  This  point  also  I  have
 answered  many  a  time  in  this  House.
 There  has  been  a  very  good  improve- ment  in  the  movement  generally  and
 in  the  movement  of  coal  in  particular.

 Mr.  Deputy-Speaker:  May  I  mention
 that  only  a  few  days  ago  with  respect to  another  grouping  of  railways  the
 same  questions  were  put  and  the  same
 answers  were  given  It  is  too  early to  say  what  exactly,  in  terms  of  money and  other  conveniences,  has  accrued
 by  regrouping.  In  view  of  the  fact
 that  the  Railway  Budget  is  going  to  be
 discussed,  I  think  these  supplement- aries  may  be  avoided.  We  shall  now
 proceed  with  the  other  questions.

 Shri  S.  C.  Samanta:  May  I  know  whe-
 ther  the  attention  of  the  Government has  been  drawn  to  the  _  irregularity that  has  crept  in  the  Eastern  Railway that  as  a  result  of  the  regrouping  offi-
 cials  of  the  same  cadre  who  were  serv-
 ing  in  the  B.  N.  Railway  and  in  the
 E.  I.  Railway  are  drawing  different

 amounts  of  salaries  even  now  because
 they  were  allowed  such  salaries?

 Shri  Alagesan:  I  do  not  see  how  it
 arises  here,  but  I  shall  look  into  it,
 and  give  such  information  as  the  hon.
 Member  needs,
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 IMPORT  OF  FOODGRAINS

 #134,  Shri  8.  K.  Das:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  import  programme  of  food
 grains  for  1953;

 (b)  the  quantities  of  food  grains  to
 be  purchased  abroad  under  agree-
 ments  already  entered  into;  and

 (c)  the  price  prospects  for  import-
 ed  food  grains?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):

 (a)  The  import  programme  for  953
 has  not  yet  been  finalised.  It  is,  how-
 ever,  estimated  that  imports  may  be
 up  to  29  lakh  tons.

 (b)  Wheat  including  wheat  flour
 14,52,890  tons,  rice  22,900  tons  and  milo
 108,000  tons.

 (c)  Prices  during  this  year  are  not
 likely  to  be  less  than  those  prevailing
 last  year  in  the  case  of  rice  and  milo.
 In  the  case  of  wheat  the  landed  cost
 will  be  less  than  what  it  was  last  year.

 Shri  B.  K.  Das:  Is  it  a  fact  that  there
 has  been  a  rise  in  the  price  of  rice
 import  from  Burma?

 Shri  M.  V.  Krishnappa:  We  have
 not  yet  concluded  our  contracts  with
 Burma  but  it  is  certain  that  we  will
 have  to  pay  abcut  l0  per  cent.  more
 than  what  we  have  paid  ‘ast  year.

 Shri  B.  K.  Das:  Under  the  contract
 with  Burma  we  would  have  3-5  lakh
 tons  of  rice  each  year,  but  was  not  the
 price  fixed  at  the  time  when  the  con-
 tract  was  made?

 Shri  M.  V.  Krishnappa:  According  to
 the  trade  contract  we  are  entitled  to
 get  35  Jakh  tons  of  rice.  If  the  price
 are  favourable  we  would  try  to  fulfil
 the  contract.

 Shri  B.  K.  Das:  Is  there  any  contract
 with  Pakistan  to  have  rice  from  that
 country  this  year  ?

 Shri  M.  V.  Krishnappa:  No;  we  have
 not  got  any  contract  with  Pakistan
 but  Pakistan  will  have  to  give  us
 22.000  tons  of  rice  under  the  barter
 agreement.

 Shri  Raghavaiah:  In  view  of  the  stale-
 mate  at  the  International  Wheat  Con-
 ference  is  the  Government  of  India
 in  a  position  to  get  wheat  from  abroad?
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 Shri  M.  V.  Krishnappa:  The  Interna-
 tional  Wheat  Agreement  that  has  al-
 ready  been  entered  into  will  expire
 only  by  the  end  of  July  this  year.  By
 the  end  of  July  we  are  getting  about
 5  lakhs  tons  of  wheat  according  to  the
 old  terms.  Any  change  in  the  Interna-
 tional  Wheat  Agreement  prices  won’t
 affect  the  price  of  this  wheat.

 Shri  B.  K.  Das:  From  which  country
 are  we  expecting  rice  this  year?

 Shri  M.  V.  Krishnappa:  We  can,  get
 3.5  lakh  tons  from  Burma  and  the  rest

 we  usually  get  from  Thailand  and
 China.  This  year  we  are  negotiating
 with  Burma  for  a  barter  deal  according
 to  which  we  will  get  about  5  lakh  tons
 of  rice.  We  hope  to  import  7  lakh  tons
 of  rice  this  year  and  we  propose  tn  get
 5  lakh  tons  of  rice  from  Burma  and
 then  for  2  lakh  tons  of  rice.  we  will
 have  to  go  to  Thailand  or  China.

 Dr.  Suresh  Chandra:  May  I  _  know
 whether  it  is  on  Government  to  Govern-
 ment  basis  or  on  a  private  basis?

 Shri  M.  V.  Krishnappa:  The  import of  rice  is  on  Government  to  Govern-
 ment  basis.  According  to  the  trade
 agreement  vith  Burma.  we  have  to
 get  2.30.000  tons  of  rice  on  Government
 to  Government  basis  and  the  rest  by trade.

 Shri  Dabhi:  May  I  know  if  the  price
 of  milo  imported  was  more  than  the
 price  of  wheat?

 The  Minister  of  Food  and  Agricul- ture  (Shri  Kidwai):  It  was  more  than
 the  price  of  wheat.  This  year  also  it will  be  slightly  over  the  wheat  prices.

 Shri  Dabhi:  When  the  price  is  high- er  may  I  know  why  we  shoulq  im- Port  milo?
 Shri  Kidwai:  Ther

 want  to  eat  milo  ani  wot  wheat
 who

 सेठ  अचल  सिह:  क्‍या  गवर्नमेंट  यह
 मुनासिब  नहीं  समझती  कि  जो
 गल्‍ला  गवर्नमेंट  खरीदती  हे  वह  व्यापारियों  के
 ज़रिये  खरीदा  जाय  ?

 श्री  किदवई  :  हम  बाहर  गल्‍ला
 देखते  नहीं  हें  ।

 सेठ  अचल  सिह:  जो  गल्ला  गवन  मेंट
 लेवल  पर  खरीदा  जता  है  क्या  यह  मुनासिब
 नहीं  होगा  कि  यहां  के  व्यापारी  वह  गल्ला
 खरीदें  ?
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 को  किदवई  :  व्यापारी  जब  सौदा
 करने  जाते  हैं  तो  दाम  बढ़  जाता  है  ।

 श्री  गणपति  राम  :  क्‍या  यह  बात  सत्य

 है  कि  बरमा  से  जो  चावल  आयात  हो  रहा
 उस  का  दाम  पहले  की  बनिस्बत  बरमा
 सरकार  ने  बढ़ा  दिया  है  ?

 श्री  किदवई  :  यह  सत्य  हैं  1

 Shri  S.  N.  Das:  May  I  know,  Sir,  the
 mames:  of  the  countries  §rom  where
 foodgrains  are  going  to  be  imported
 during  this  year?

 Shri  M.  V.  Krishnappa:  What  food-
 grains?  If  it  is  wheat......

 Shri  S.  N.  Das:  Wheat,  rice,  milo  etc.

 Shri  Kidwai:  Wheat  is  available
 from  Australia,  Canada  and  U.S.A.  and
 ‘sometimes  we  receive  it  from  Argentina
 in  barter;  sometimes  we  receive  offers
 also  from  Russia.  The  rice  we  get  from
 China,  Siam  and  Burma,  and  milo
 wherever  we  can  get  we  procure  it.

 Shri  P.  T.  Chacko:  May  I  know,  Sir,
 whether  any  portion  of  the  foodgrains
 imported  during  952  was  given  to  any
 of  the  foreign  governments  in  the  en-
 claves  in  India?

 Shri  Kidwai:  We  supplied  to  Pakistan
 some  wheat  in  exchange  for  rice  and
 loaned  some  rice  to  Ceylon.

 Shri  P.  T.  Chacko:  I  was  asking  about
 the  foreign  enclaves  such  as  Pondi-
 cherry  and  Goa.

 Shri  M.  V.  Krishnappa:  For  Pondi-
 cherry,  they  had  asked  for  a  loan  of
 about  30  tons  of  wheat  flour.  We  told
 them  that  they  would  purchase  the
 quantity.  They  have  purchased  from
 us  that  quantity  and  we  have  given it  to  them.

 Shri  G,  P.  Sinha:  Will  the  proposed U.S.A.  naval  blockade  affect  the  supply of  rice  from  China?
 Shri  Kidwai:  This  has  nothing  to  do

 with  that.
 Mr.  Deputy-Speaker:  The  naval

 blockade  is  indefinite  and  this  is  also
 indefinite.

 Shri  T.  N.  Singh:  In  view  of  the
 statement  made  by  the  Hon’ble  Minister
 Jast  session  of  bumper  crops  of  bajra in  C.P.  and  other  places,  have  Govern-
 ment  reduced  the  import  programme for  milo  and  if  so,  to  what  extent?

 8  FEBRUARY  953  Oral  Answers  208

 Shri  Kidwai:  Government  had  no  in-
 tention  of  importing  milo  this  year  but
 on  account  of  the  failure  of  milo  crops
 in  Ma?res,  Mysore,  Maharashtra  and
 Saurashtra,  we  had  ६०  revise  our  pro-
 gramme.

 May  I  «now,  Sir,
 the  budget  estimate  for  these  imports
 this  year?

 Shri  Kidwai:  That  can  be  given  only
 after  we  have  negotiated  the  price.

 Shri  Meghnad  Saha:  Has  the  hon.
 Food  Minister  made  a  statement  on
 January  12,  that  there  is  no  essential
 food  shortage  taking  the  country  as  a
 whole  but  the  whole  problem  is  one
 of  procurement  and  maladministration?

 Shri  Kidwai:  Government  is  always aware  of  the  statement  it  makes  but
 the  question  is  whether  any  such
 statement  was  made.

 सरदार  ए०  एम०  सहगल  :  बरमा
 सरकार  ने  जो  चावल  का  भाव  बढ़ा  दिया
 उस  की  वजह  से  भारतीय  सरकार  को
 कितना  ज़्यादा  पैसा  और  देना  पड़ेगा  ?

 श्री  किदवई  :  वर्मा  सरकार  और  दूसरी
 सरकारें  जो  चावल  भेजती  हैं  वे  हर  छठे
 महीने  कुछ  दाम  बढ़ा  देती  हैं  ।  कितना
 ज़्यादा  देना  पड़ेगा  यह  इस  पर  मौकूफ़  है  कि
 कितना  चावल  हम  खरीदेंगे  |

 D.T.S.  WoRKERS’  UNION  (MEMORANDUM)
 *135.  Shri  Nambiar:  (a)  Will  the

 Minister  of  Transpert  be  pleased  to
 state  whether  Government  are  aware
 of  the  unrest  that  prevails  among the  employees  of  the  Delhi  Trans-
 port  Service?

 (b)  Is  it  a  fact  that  the  Delhi
 Transport  Service  employees  have
 complained  that  their  legitimate  de-
 mands  are  not  being  conceded  and
 that  their  leaders  are  being  victi-
 mised?

 (c)  Will  Government  place  on  the
 Table  of  the  House,  a  copy  of  the
 Memorandum  submitted  by  the  Delhi
 Transport  Service  Workers’  Union
 containing  their  grievances  and  de-
 mands?

 (a)  What  steps  do  Government
 propose  to  take  in  order  to  meet  the
 demands  of  the  Delhi  Transport
 Service  employees?
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Government  are  not  aware  of  any
 general  unrest  amongst  the  employees
 of  the  Delhi  Transport  Service.

 (b)  to  (d).  The  Delhi  Road  Transport
 Authority  has  from  time  to  time  receiv-
 ed  representations  from  the  Delhi
 Transport  Service  Workers’  Union  re-
 lating  to  their  conditions  of  service.
 Some  of  their  demands  have  already
 been  met  and  some  others  are  still
 under  consideration.

 Shri  Nambiar:  May  I  know,  Sir,  whe-
 ther  the  Gemeral  Secretary  of  that
 Union  is  victimised  and  that  an  appeal
 from  the  General  Secretary  is  lying
 with  the  Delhi  Transport  Authority
 and  whether  the  Government  have
 taken  any  action  on  that?

 Shri  Alagesan:  Sir,  it  is  not  right  to
 say  that  the  General  Secretary  has  been
 victimised  but  he  has  been  sent  out
 because  of  serious  charges  against  him.
 He  was  administered  warnings  one
 after  another  but  he  did  not  seem  to
 improve  and  he  was  sent  out.  Now  the
 whole  thing  is  lying  before  a  Com-
 mittee.

 Shri  Nambiar:  May  I  know,  Sir,  whe-
 ther  the  grievances  of  the  staff,  such
 as  the  Provident  Fund  Rules  _  being
 brought  into  effect  from  l-7-50  and  the
 confirmation  of  the  temporary  staff  who
 are  paid  now  daily  wages,  receiving the  attention  of  the  Government  and
 whether  any  action  is  being  taken?

 Shri  Alagesan:  I  think  various  de-
 mands  have  been  received  by  the  Delhi
 Transport  Authority  and  ihey  are
 under  their  consideration.  As  I  have
 said  already  some  of  them  have  already
 been  met.  I  do  not  know  whether  these
 particular  demands  have  been  met  and
 what  happened  to  them.  ’

 Shri  Nambiar:  May  I  know  whether
 there  was  a  contemplated  move  to  re-
 duce  the  leave  given  to  them  from  22
 days  to  0  days  and  there  was  an
 agitation  against  that?

 Shri  Alagesan:  I  cannot  be  answering about  individual  demands,  Sir.
 Shri  Nambiar:  May  I  know  whether

 the  Government  will  consider  all  these
 demands  put  together  and  give  a  satis-
 factory  reply  to  the  Union  and  the
 staff  concerned.  because  there  will
 be  trouble  for  our  work  also?

 Mr.  Deputy-Speaker:  We  have  had
 troubles  previously  also.  The  Govern-
 ment  have  answered  that  they  are  con-
 sidering.

 Shri  Alagesan:  The  reply  has  already been  given,  Sir.
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 Shri  K.  K.  Basu:  May  I  know  whether
 the  frequent  representations  made  by
 the  General  Secretary  is  considered  to
 be  one  of  the  charges  against  him?

 Shri  Aiagesan:  Not  at  all,  Sir.
 Shri  Jangde:  Has  the  Government

 received  the  report  that  the  D.T.S.
 staff,  particularly  the  conductors  are
 not  behaving  properly  towards  the
 passengers?

 Shrj  Alagesan:  I  think  some  such
 reports  have  also  been  received.
 AGRICULTURAL  INFORMATION  ORGANISA=

 TION
 *136,  Shri  S.  C.  Samanta:  Will  the

 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  the  contemplated  All-
 India  Organisation  for  the  dissemi-
 nation  of  agricultural  information,
 has  been  set  up;

 (b)  whether  any  foreign  specialist
 has  been  invited  to  advise  the  or-
 ganisation;

 (c)  if  so,  the  name  and  qualifica-
 tions  of  the  specialist  invited;  and

 (d)  how  the  peasants  and  workers are  co-operating  with  the  organisa-
 tion?

 The  Minister  of  Agriculture  (Dr.  P.
 S.  Deshmukh):  (a)  It  was  not  intend-
 ed  to  set  up  an  All-India  Organisatiom
 for  dissemination  of  agricultural  infor-
 mation.  The  recommendation  of  the
 Lucknow  Conference  on  agricultural
 information  was  that  the  agricultural
 information  machinery  should  assume
 the  form  of  an  agricultural  information
 committee  at  the  Centre  under  the
 Indian  Council  of  Agricultural  Research
 and  similar  committees  at  the  State, District,  Tehsil  and  village  levels.  The
 State  Governments  have  been  requested to  accept  the  recommendation  and  set
 up  such  committees.  The  Central
 Committee  will  come  into  being
 shortly.

 (b)  and  (c).  No  new  foreign  Specia-
 list  has  been  invited  to  advise  us  in
 this  connection  but  we  have  already had  with  us  for  some  time  an  American
 Specialist  in  this  work.  His  name  is  Mr, Malcolm  Orchard  and  he  is  attached
 to  the  Indian  Council  of  Agriculturak Research  for  help  in  this  connection.

 (d)  This  will  be  known  only  after
 the  information  committees  at  differ-
 ent  levels  start  working.
 uaaq  aAeY  YOTYM  STUN  aSeTIA  9y}  3कप
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 mentioned  just  now  by  the  hon.  Minis-
 ter  will  be  opened  at  present  in  Project
 Development  centres  only?

 Dr.  P.  S.  Deshmukh:  No,  Sir.  This  .is
 intended  tc  cover  the  whole  country.

 Shri  5.  C.  Samanta:  May  I  know,  Sir.
 what  media  will  be  employed  by  these
 Committees  excepting  circulating  print-

 ed  leaflets  to  the  agriculturists  be::ause
 they  are  mostly  illiterate?

 Dr.  P.  S.  Deshmukh:  Sir.  every  pos- ssible  media  is  intended  to  be  brought into  operation.  For  instance,  the  spoken
 -word,  the  films,  the  pictures  and  every ‘kind  of  thing.

 Shri  S.  N.  Das:  May  I  know  Sir,  to
 ‘what  extent  the  recommendations  of
 the  Conference  held  at  Lucknow  have
 ‘been  implemented  so  far?

 Dr.  P.  S.  Deshmukh:  I  think,  Sir,  it
 has  been  given  in  the  answer  itself.  The
 Central  Committee  will  be  soon  form-
 ed  and  the  State  Governments  have
 ‘been  requested  to  form  the  State  Com-
 mittee.

 Shri  T.  N.  Singh:  In  the  Plan  it  has
 ‘been  stated  that  the  functions  of  ex-
 ‘tension  services  wil]  include  reaching  of
 information  regarding  agricultural smatters  to  the  peasants.  Has  that  orga- ssation  and  the  new  organisation  that
 is  now  proposed  got  any  relation  and
 will  it  not  be  duplication?

 Dr.  P.  S.  Deshmukh:  As  I  stated  in
 ‘the  answer  itself  this  is  not  going  to
 ‘be  a  new  organisation.  All  those  who
 are  working  at  the  present  time  would
 ‘be  brought  into  service  and  work  will
 ‘be  done  only  through  them.  There  is
 mo  additignal  or  new  service  meant.

 Pandit  Thakur  Das  Bhargava:  What
 ‘Is  the  proposed  expenditure  for  this
 for  the  whole  of  India?

 Dr.  P.  S.  Deshmukh:  As  I  said,  we
 sare  not  going  to  bring  into  operation
 any  new  service.  The  expenditure  at  the

 Centre  is  only  about  one  lakh  of
 Tupees  and  the  rest  of  the  expenditure
 ‘would  be  met  by  the  States.  There  is
 no  likelihood  @  any  very  large  ex-
 Penditure  being  incurred.

 CrrcutaR  RAILWAY  ROUND  CALCUTTA
 #137,  Shri  S.  N.  Das:  Will  the

 Minister  of  Railways  be  pleased  tc
 state:

 (a)  whether  the  Committee  ap-
 Pointed  to  go  into  the  question  of
 the  proposed  circular  railway  round
 Caleta

 has  submitted  its  Report; an
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 (b)  if  so,  what  are  the  important
 features  of  the  Report?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No.

 (b)  Does  not  arise.
 Shri  S.  N.  Das:  May  I  know  whether

 the  necessity,  desirability  and  feasibili-
 ty  of  having  a  circular  railway  round-~
 about  Calcutta  has  been  accepted  by
 the  Government  or  the  Committee  will
 also  enquire  into  these  matters?

 Shri  Alagesan:  All  the  things  the
 hon’ble  Member  pointed  out  were  urg-
 ed  by  the  West  Bengal  Government
 and  this  Committee  has  been  appoint-
 ed  to  go  into  the  question.  They  have
 just  begun  their  work  and  they  will
 be  submitting  their  report  by  the  mid-
 dle  of  next  month.

 Shri  S.  N.  Das:  May  I  know,  Sir.  the
 precise  work  that  has  been  entrusted
 to  this  Committee?

 Shri  Alagesan:  The  terms  of  refer-
 ence  I  can  give.

 Mr.  Deputy-Speaker:  Are  nct  the
 terms  of  reference  published  already
 in  the  Gazette?

 Shri  S.  N.  Das:  No,  Sir.
 Shri  Alagesan:  I  can  give  the  terms

 of  reference,  which  are  35  follows:—
 qd)  To  investigate  the  feasibility

 and  extent  of  running  suburban
 passenger  trains  on  the  Port  Ccom-
 missioners’  Railway  lines  in  Cal-
 cutta,  having  regard  to  the  re-
 quirements  of  the  present  and  fu-
 ture  goods  traffic  to  be  dealt  with
 by  this  Railway.

 (2)  To  determine  what  works
 and  other  facilities  including  road
 over  or  under-bridges  in  replace-
 ment  of  level  crossing  to  avcid  fur-
 ther  congestion  of  road  traffic  will
 have  te  be  provided.  and  to  speci-
 fy  which  items  should  be  provid- ed  by  each  of  the  authorities  con-
 cerned,  viz.,  the  Port  Commission-
 ers,  the  Eastern  Railway,  the  Cal-
 cutta  Municipal  Corporation,  the
 West  Bengal  Government,  etc.

 (3)  To  prepare  a  rough  estimate
 of  the  initial  and  recurring  costs
 of  the  complete  scheme  and  show
 the  share  to  be  borne  by  each  of
 the  various  parties  concerned.
 The  financial  results  of  operating this  scheme  should  also  be  estimat-
 ed,

 4)  To  indicate  whether,  and  to
 what  extent,  the  line  or  Lnes  on
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 which  the  passenger  services  will
 be  run  can  be  controlled  by  the Eastern  Railway.
 Shri  S.  N.  Das:  May  I  know  by  what

 time  the  Committee  is  expected  to  sub-
 mit  its  report?

 Shri  Alagesan:  I  have  already  replied
 that  the  report  is  expected  by  the  mid-
 dle  of  next  month.

 Shri  B.  K.  Das:  May  I  know  whe-
 ther  this  contemplated  railway  will  be
 a  steam-operated  one  or  electrically-
 operated  one?

 Shri  Alagesan:  I  cannot  answer  defi-
 nitely  just  now.  I  think  it  will  be  a
 steam-cperated  railway.

 Shrimati  Renu  Chakravartty:  Are
 we  to  understand  that  this  new  railway
 is  being  constructed  to  cover  only  that
 part  of  the  line  which  is  under  the
 Port  Commissioners?

 _Shri  Alagesan:  That  is  the  very limited  objective.
 Shri  A.  C.  Guha:  Is  there  no  scheme

 for  diverting  the  suburban  railways
 also  along  with  the  circular  lines?

 Shri  Alagesan:  With  reference  to
 diverting  or  extending  the  suburban
 xaulway

 only  this  work  is  being  under-
 en.

 Shri  A.  C.  Guha:  May  I  know  if  any
 part  of  the  proposed  scheme  has  been
 given  efiect  to  pending  the  report  of
 the  Enquiry  Committee?

 Shri  Alagesan:  No,  Sir.
 Shri  Meghnad  Saha:  Do  the  terms

 of  reference  include  an  examination
 of  the  proposal  by  the  Bengal  Govern-
 ment  for  a  tunnel  between  Sealdah
 Station  and  Howrah?

 Shri  Alagesan:  It  does  not  come
 under  this.

 Foop  Scarcity  AREAS

 #138,  Shri  Lakshman  Singh  Charak:
 (a)
 wie

 the  Minister  of  Food  and
 culture  be  pleased  to  state  how

 many  villages  and  Districts  in  each
 State  have  been  declared  famine  areas
 up  to  the  end  of  January,  1953?

 (b)  What  steps  have  the  Cent-al
 Government  in  consultation  with  the
 respective  State  Governments  taken
 to  combat  this  famine?

 (c)  What  are  the  main  reasons  of
 famine  in  these  areas?

 (d)  How  many  areas
 Governments
 areas  so  far?

 have  State
 declared  as  famine
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 (e)  Is  it  a  fact  that  a  Famine  Com-
 mission  has  been  set  up  to  investi-
 gate  the  position  in  the  famine  areas?

 (f)  Who  are  the  personnel  of  the
 Commission  and  what  are  its  terms
 of  reierence?

 (8)  Has  any  _  preliminary  report
 been  submitted  by  the  Commission
 to  the  Central  Government?

 The  Minister  of  Agriculture  (Dr.  P.
 S.  Deshmukh):  (a)  ‘Famine’  in  the
 technical  sense  contemplated  in  the
 defferent  Indian  Famine  Codes  has  not
 been  declared  in  any  area  in  India.
 But  scarcity  conditions  are  existing
 in  parts  of  States  of  Madras,  Bombay,
 Mysore,  Madhya  Pradesh,  Madhya
 Bharat,  Saurashtra,  Rajasthan,  Hydera-
 bad  and  Vindhya  Pradesh.

 (b)  Relief  in  scarcity  areas  is  pri-
 marily  the  responsibility  of  the  State
 Governments.  The  Government  of
 India  have,  however,  been  giving.
 financial  and/or  technical  assistance
 in  special  cases  to  certain  States.

 (c)  Scarcity  is  caused  by  failure  of
 crops  due  to  drought  or  scanty  rain=
 fall  and/or  by  other  natural  calami-
 ties  like  flood  and  cyclone.

 (a)  Nil.
 (e)  to  (8).  No  famine  Commissioner

 as  such  has  been  appointed  by  the
 Government  of  India.  Teams  of  Central
 Government  Officers  have  been  speci-
 ally  deputed  to  study  in  detail  the
 nature  and  extent  of  distress  prevail-
 ing  in  chronically  scarcity  affected’
 areas  and  to  recommend  suitable  mea-
 sures  for  providing  relief  on  a  perma-
 nent  and  semi-permanent  basis.  The
 teams  Jhavd  already  visited  Mysore,
 Bombay,  Madras,  Hyderabad,  and
 West  Bengal  and  submitted  their  re-
 ports  which  are  under  consideration.

 Shri  Dabhi:  May  I  know  the  names:
 of  individuals  or  organisations  who.
 have  represented  before  that  Commit-
 tee  which  visited  Gujarat,  and  whether
 Government  would  be  pleased  to  place
 on  the  Table  a  copy  of  the  recommen-
 dations?

 Dr.  P.  S.  Deshmukh:  It  would  be  &
 huge  document.  I  do  not  think  it  would
 be  worth  while  or  necessary.  It  may
 not  be  advantageous  also  to  give  थी
 those  details.

 Shrimati  A.  Kale:  May  I  know  whe-—
 ther  the  Government  is  aware  that  due
 to  scarcity  of  rain  in  the  State  of  the
 hon,  Minister  and  myself,  viz.  Madhya
 Pradesh,  there  being  a  deficit  of  ai”
 the  people  are  suffering  greatly  and  no
 attempt  has  been  made  to  supply  water?
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 Dr.  P.  S.  Deshmukh:  I  am  aware
 of  the  conditions  there.  There  is  great
 scarcity  of  drinking  water,  but  I  do
 not  think  any  efforts  have  been  spared
 either  by  the  State  Government  or  by
 the  Central  Government  to  give  what-
 ever  assistance  is  possible.

 Shrimati  A.  Kale:  I  know  that  there
 is  a  so-called  water  scheme  in  govern-
 ment  files,  but  no  concrete  action  has
 been  taken.

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  Kidwai):  That  comment  will
 be  conveyed  to  the  Government  con-
 cerned.

 Shri  S.  N.  Das:  What  is  the  total
 population  affected  by  this  scarcity,
 and  what  is  the  total  area?

 Dr.  P.  S.  Deshmukh:  I  have  not  got the  figures.  It  will  be  rather  a  large
 population.

 Pandit  Thakur  Das  Bhargava:  How
 have  these  areas  been  known?  Either
 the  States  have  reported  their  names,
 or  some  other  enquiry  has  been  mide.
 May  I  know  whether  the  Punjab  State
 has  reported  or  not.

 Dr.  P.  S.  Deshmukh:  We  have  not
 hhad  any  report  from  Punjab,  but  so far  as  the  others  are  concerned,  there
 has  been  public  demand  and  we  have
 taken  notice  of  it  even  without  the
 State  Governments  telling  us.

 श्री  एस०  आर०  भारतीय  :  जिस  समिति
 ने  महाराष्ट्र  का  दौरा  किया  है  उस  ने  महाराष्ट्र
 के  लिये  किन  किन  योजनाओं  की  सिफारिश
 कीह?

 श्री  किदवई  :
 मेरे  पास  नहीं  हे  t

 Shri  Velayudhan:  May  I  know  whe-
 ther  there  was  any  demand  from  any
 State  for  declaring  certain  scarcity reas  as  famine  areas,  so  that  relief
 may  be  afforded  on  the  basis  of  the
 Famine  Code?

 Dr.  P.  S.  Deshmukh:  There  could  not be  any  demand  made  to  the  Central
 Government,  because  the  declaration of  scarcity  areas  is  done  by  the  State
 Governments.

 Shri  T.  N.  Singh:  Are  Government
 aware  of  the  fact  that  in  certain  dis-
 tricts  of  Eastern  U.  P.  there  has  been
 failure  of  rains  consecutively  for  the
 last  three  or  four  years?  In  those  areas
 Government  had  planned  three  years ago  to  construct  tubewells  for  which

 the  Government  of  India  had  given

 इस  की  इत्तला  तो
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 the  contract;  if  so,  may  I  know  what
 progress  has  been  made,  and  if  no
 progress  has  been  made  or  only  a  little
 progress  has  been  made,  what  action
 is  being  taken  in  this  regard?

 Dr.  P.  S.  Deshmukh:  Tubewell  con-
 struction  is  going  on  in  all  those  areas
 which  were  selected  for  this  purpose.
 Since  the  question  refers  to  chronically
 famine-affected  areas,  I  may  say  that
 in.  Bombay  the  progress  is  not  very
 encouraging  in  U.  P,  the  progress  is
 fairly  good.

 Shri  Nambiar:  May  I  know  whether
 certain  districts  in  the  Madras  State
 such  as  South  Arcot,  Ramnad,  Tinne-
 velly  and  Coimbatore  have  been  dec-
 lared  as  famine  areas  or  not?

 Shri  Kidwai:  The  question  should  be
 asked  in  the  Madras  Legislature.

 Shri  Nambiar:  Are  the  Government
 of  India  aware  that  these  districts  are
 famine-affected,  and  are  they  in  a
 Position  to  give  any  relief,  and  whether
 any  relief  has  been  sought?

 Shri  Kidwai:  We  are  not  in  a  position to  give  any  information  which  is  not
 available  to  the  Madras  Legislature.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know  whether  in  certain  scarcity  areas,
 particularly  certain  districts  in  Mysore,
 procurement  is  done,  and  has  there
 been  any  representation  made  to  the
 Central  Government  in  this  behalf?

 Shri  Kidwai:  We  have  not  received
 any  representation.

 Shri  Nanadas:  May  I  know  whether
 the  Central  Government  propose  to
 create  a  Rs.  30  crores  fund  known  as
 the  Famine  Fund?

 Dr.  P.  S.  Deshmukh:  The  suggestion
 by  the  Planning  Commission  is  to
 spend  this  amount  of  Rs.  30  crores
 within  the  next  three  years  on  minor
 irrigation  works.

 Mr.  Deputy-Speaker:  I  will  proceed
 to  the  next  question.  The  whole
 country  is  famine-stricken.  Hon.  Mem-
 bers  are  aware  that  this  is  5s  very
 general  question.  If  they  ask  what  are
 the  famine-affected  areas,  what  are  the
 districts  affected,  what  are  the  villages
 affected,  and  so  on,  it  will  take  2  whole
 year  to  go  on  mentioning  the  condi-
 tions  in  each  village.  Therefore,  in  the
 interests  of  the  business  of  the  House,
 I  would  suggest  that  inasmuch  as
 the  country  as  a  whole  is  interested
 in  this  subject,  Government  may  from
 time  to  time  circulate  a  statement  to
 hon.  Members  giving  information
 about  whatever  steps  are  being  taken
 to  meet  the  famine  conditions.  The
 other  day  we  had  a  half-an-hour  dis-
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 cussion  (during  the  last  session)  re-
 garding  Maharashtra  famine  areas.
 Madras  is  affected  and  so  also  other
 parts.

 Shri  Kidwai:  We  can  place  a  state-
 ment  on  the  Table  of  the  House  every
 fortnight.

 Mr.  Deputy-Speaker:  That  will  ease
 the  situation.

 Sardar  A.  S.  Saigal:  We  want  that
 it  should  be  circulated  to  Members.

 Mr.  Deputy-Speaker:  Certainly  it
 will  be  circulated  to  Members.

 Dr.  P.  S.  Deshmukh:  In  the  Press  it
 will  be  available  far  earlier  than  we
 can  give  it.

 Mr.  Deputy-Speaker:  Next  question.

 Sucar  FAcroriss
 #139,  Shri  S.  rom  Singhal:  (a)  Will

 the  Minister  of  Food  and  Agricul- ture  be  pleased  to  state  whether  the
 sugar  factories  have  started  produc- tion  late  in  the  Pynjab  and  U.P.  and if  so,  what  is  the  reascr  for  it  and
 how  will  it  affect  the  production  of
 Sugar?

 (b)  Is  it  a  fact  that  the  sugar  mill-
 owners  have  paid  in  sugar  to  the
 cane-suppliers  for  the  price  of  the cane  and  the  mill-owners  purchased the  same  sugar  back  from  the  cane
 growers  at  reduced  prices?

 (c)  How  much  money  do  the  sugar mill-owners  owe  to  the  cane  growers at  present?
 The  Minister  of  Agriculture  (Dr.  P. S.  Deshmukh):  (a)  Yes.  The  main

 reason  for  late  starting  of  the  sugar factories  in  U.  P.  and  Punjab  this
 season  is  that  the  cane  crop  in  areas of  most  of  the  factories  is  poor.  It  was,
 therefore,  not  necessary  for  factories  to start  early  to  crush  the  available  cane.
 Further,  as  recovery  of  sugar  in  the
 early  part  of  the  season  is  low,  most of  the  factories  delayed  crushing  in
 order  to  obtain  higher  average  re-
 covery.

 The  loss  in  production  due  to  late
 starting  of  factories  in  U.  P.  and  the
 Punjab  is  about  78,000  tons.  The  total
 production  in  these  States  upto  3lst
 January  last  year  was  3-58  lakh  tons
 as  compared  with  2°80  lakh  tons  this
 year.

 (b)  Yes.  The  sugar  factories  have
 paid  for  cane  in  the  form  of  sugar  in
 cases  where  such  mode  of  payment  was

 sacceptable  to  the  cane  suppliers.  No
 case  of  the  factories  purchasing  back
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 such  sugar  from  the  cane  growers  at
 reduced  rates  has,  however,  been
 brought  to  the  notice  of  the  Govern-
 ment.

 (c)  In  U.-P.,  the  arrears  of  cane  price
 in  respect  of  1951/52  season  on  3ist
 January,  1953,  totalled  Rs,  -5  crores.
 In  the  Punjab,  where  there  is  only
 one  factory,  the  amount  remaining  un-
 paid  was  only  Rs.  23,000.

 Shri  T.  N.  Singh:  In  view  of  the
 supplementary  grant  of  the  order  of
 crores  made  by  Parliament  for  this
 purpose,  why  are  the  payments  of  these
 labourers  still  being  withheld  and  dues
 not  yet  cleared  up?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  Government  has
 not  distributed  the  whole  amount  yet.
 Payment  is  being  made  as  we  receive
 the  bills  of  sale.  Corresponding  pay- ment  to  cane  growers  will  be  made
 every  week.

 Shri  T.  N.  Singh:  Is  there  any  pros-
 pect  of  early  clearance  of  these  dues
 as  a  result  of  Government  action?

 Shri  Kidwai:  They  must  be  cleared
 this  month.

 Shri  N.  Sreekantan  Nair:  Are  Gov-
 ernment  aware  that  the  millowners have  created  a  scarcity  in  South  India
 and  on  that  ground  there  was  a  news
 item  published  by  the  P.  T.  I.  in  the
 South  Indian  papers  that  Government
 intend  controlling  the  export  of  sugar and  gur?

 Dr.  P.  S.  Deshmukh:  Government
 have  no  information.

 Shri  S.  N.  Das:  Arising  out  of  answer
 to  part  (b)  of  the  question,  are  Gov-
 ernment  aware  of  the  quantity  of  sugar
 given  to  the  sugar-cane  growers  and
 the  price?

 Dr.  P.  S.  Deshmukh:  We  have  no
 complete  information;  but  we  believe
 that  the  quantity  was  very  small.
 TRANSFER  OF  COMMERCIAL  OFFICE  FROM

 GORAKHPUR  TO  CALCUTTA
 +140.  Shri  R.  N,  Singh:  (a)  Will

 the  Minister  of  Railways  be  pleased
 to  state  whether  Government  are
 aware  of  the  inconvenience  and  hard-
 ship  that  has  been  caused  to  the
 public  of  the  three  districts  of
 Banaras,  Sonepore  and  Samastipur 95  a  result  of  the  transfer  of  the
 commercial  office  of  the  former  O.T.
 Railway  from  Gorakhpur  to
 Calcutta  and  are  they  aware  of  the
 delay  involved  in  dealing  with  their
 claims  from’  a  distant  place  like

 Calcutta?
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 (b)  Did  Government  receive  any
 protests  or  representations  from  the
 public  in  this  behalf,  and  if  so.  what
 action  has  been  taken  or  is  proposed
 to  be  taken  thereon?

 The  Deputy  Minister  of  Railways  and
 Transport  (Shri  Alagesan):  (a)  and
 (b).  There  have  been  some  represen-
 tations  from  the  public  to  this  effect.
 In  the  initial  stages  of  transfer,  there
 was  some  delay  but  it  was  not  abnor-
 mal  considering  the  overall  position  of
 claims  cases.  A  strict  watcn  is,  how-
 ever,  being  kept  to  see  if  any  adjust-
 ment  is  required  in  the  distribution  of work  between  Calcutta  and  Gorakhpur.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know  whether  Government  consulted
 -all  trade  interests  before  making  this
 transfer?

 Shri  Alagesan:  I  do  not  think  the
 ‘trade  interests  were  consulted,

 Several  Hon.  Members  rose—

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 der  who  tabled  the  question  is  crowd-
 ed  out.

 at  आर०  एन०  सिह:  क्‍या  सोनपुर
 डिस्ट्रिक्ट  गोरखपुर  स्टेशन  तक  फैला  हुआ
 है?

 Mr.  Deputy-Speaker:  There  are  reve-
 mue  districts  and  there  ४९  railway
 districts.  What  the  hon.  Member  ew-
 ciently  wants  to  know  is  whether  the
 Gorakhpur  railway  district  covers  reve-
 nue  districts  other  than  Gorakhpur?

 Shri  Sinhasan  Singh:  What  the  hon.
 Member  evidently  wants  to  know  is

 this.  There  are  three  districts  Banaras,
 Sonepore  and  Samastipur.  He  wants  to
 know  whether  the  Sonepore  district

 extends  up  to  the  border  of  Gorakh-
 Pur  City.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  is  not  putting  a  question:  he  is  giv-
 ing  an  answer.  The  hon.  Member  need
 not  take  the  place  of  the  Minister.  He
 must  wait  for  some  time.

 Shri  T.  N.  Singh:  May  I  know  what
 special]  considerations  weighed  with
 the  Government  in  making  this  change and  transferring  the  office  to  Calcutta, thus  causing  inconvenience  to  near-by stations?

 Mr.  Deputy-Speaker:  Hon.  Members are  aware  that  this  matter  was  dis-
 cussed  for  a  whole  day  when  the  ques-
 tion  of  regrouping  came  up.  Every
 effort  was  then  made  to  show  why  one
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 place  was  more  convenient  than  the
 other.

 Shri  T.  N.  Singh:  According  to  re-
 grouping  the  Head  Office  was  to  be  at
 Gorakhpur  and  this  is  something  which
 has  been  done  otherwise.

 Mr.  Deputy-Speaker:  After  the  re-
 grouping?

 Shri  T.  N,  Singh:  Yes,  Sir.  A  particu-
 lar  office,  the  Claims  Office  was  shifted
 from  Gorakhpur,  which  was  the  head-
 quarters,  to  Calcutta.

 Mr.  Deputy-Speaker:  That  was  not  in
 the  original  scheme?

 Shri  T.  N.  Singh:  According  to  the
 original  scheme,  Gorakhpur  was  to
 continue  to  be  the  headquarters.

 Shri  Alagesan:  As  a  result  of  the
 views  expressed  in  this  House  by  the
 hon,  Member  ag  well  as  other  Members, it  was  decided  to  locate  the  head-
 quarters  of  the  North-Eastern  Railway
 at  Gorakhpur.  When  we  did  so,  we
 wanted  to  get  accommodation  facilities
 for  stationing  the  headquarters  there.
 So  this  office  had  to  be  transferred  to
 Calcutta.  That  is  one  thing.  Another
 thing  is  we  gave  an  assurance  to  the
 staff  in  the  Pandu  region  that  they
 will  not  be  transferred  without  their
 consent.  So  we  had  to  house  them  at
 Calcutta.  They  opted  for  Calcutta  and
 we  had  to  house  them.  So  this  claims
 office  had  to  be  shifted  from  Gorakh-
 pur  to  Calcutta.

 CULTIVATION  OF  RICE  BY  JAPANESE
 METHOD

 #142,  Shri  Gidwani:  (a)  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state  whether  Government
 are  aware  that  Kora  Gram  Udyog Kendra  at  Borivli  (Bombay  State)
 has  successfully  tried  the  system  of
 Japanese  rice  cultivation  resulting  in
 increase  of  rice  output  by  tenfold
 and  the  Gandhi  National  Memorial
 Trust  and  the  Kasturba  National
 Memorial  Trust  have  decided  to
 popularise  the  scheme  and  have  set
 apart  Rs.  9  lakhs  for  the  same?

 (b)  Have  Government  tried  the
 Japanese  method  of  rice  cultivatian in  any  experimental  Agriculture  Farm?

 (c)  If  so,  what  are  the  results?

 The  Minister  of  Agriculture  (Dr.  P.
 S.  Deshmukh):  (a)  Yes.  According  ta
 a  pamphlet  issued  by  the  Kora  Kendra
 the  increase  in  yield  is  considerable.
 It  can  under  proper  conditions  be  ten-
 fold  and  above  the  average  Indian
 production  of  about  650  Ibs.  per  acre.
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 (b)  Yes,  the  Japanese  method  of  rice
 cultivation  has  been  tried  in  the  Gov-
 ernment  Agricultural  School  at  Kosbad,
 District  Thana.  Bombay  State,  and  at
 Karjat  Rice  Breeding  Station,  Bombay
 State.

 (c)  The  detailed  results  have  been
 called  for  and  will  be  furnished  as
 soon  as  these  are  received.

 In  view  of  the  interest  shown  by
 Members  of  the  House  on  the  Japanese
 method  of  rice  cultivation  a  detailed
 note  on  the  subject  is  laid  on  the  Table
 of  the  House  which  attempts  to  answer
 the  points  raised  by  Members  in  a  num-
 ber  of  questions  of  which  advance
 notice  has  been  received.  [See  Appendix
 I,  annexure  No.  3l  ]

 I  may  be  permitted  to  add,  Sir,  that
 the  report  that  the  Government  of
 India  is  proposing  to  import  or  bring into  India  five  thousand  Japanese
 families  is  completely  unsubstantiated
 and  is  not  true  at  all.

 Shri  Gidwani:  What  is  the  informa-
 tion  about  crop  yields  in  places  where
 experiments  are  tried?

 Dr.  P.  S.  Deshmukh:  As  I  ssid  if  goes
 right  up  to  ten  times.  In  many  places
 it  is  five  to  six  times.

 Shri  K.  K,  Basu:  May  I  krow  whe-
 ther  Government  have  got  any  scheme
 to  popularise  the  Japanese  method  of
 rice  cultivation?

 Dr.  P.  S.  Deshmukh:  Yes,  Sir,  a  very
 detailed  scheme  which  is  already  being
 put  into  effect.

 Shri  Velayudhan:  May  I  know  whe-
 ther  Government  have  calculated  the
 expenditure  incurred  for  a  particular
 unit  of  production  and  compared  it  with
 the  production  of  the  Indian  cultivator?

 Dr.  P.  S.  Deshmukh:  Yes,  Sir.  We
 have  got  details  of  it.  As  I  stated,  we
 have  called  for  more  details  from  Kora
 Kendra.

 Prof.  H.  N.  Mukerjee:  May  I  know  if
 it  is  a  fact  that  the  Minister  of  Agri- culture  admitted  in  a  recent  speech that  Japanese  cultivation  whicb  is  all
 irrigated  cultivation  is  based  upon
 plentiful  supply  of  rain  and  if  so
 how  is  he  going  to  ensure
 plentiful  supply  of  rain?

 Dr.  P.  S.  Deshmukh:  We  have  no  in-
 tention  of  trying  this  method  in  places where  rainfall  is  uncertain.  We  have  a
 total  area  of  seven  and  a  half  crore
 acres  under  paddy,  one-third  of  whicn  is
 under  irrigation.  And  there  are  plenty of  lands,  almost  millions  of  acres,  where
 there  is  no  question  of  scanty  rainfall. We  are  going  to  try  it  only  in  suitable
 places.
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 Shri  H.  N.  Mukerjee:  May  I  know
 whether  his  attention  has  been  drawn

 to  certain  press  reports  regarding  the
 consternation  among  the  workers  of the  Gram  Udyog  Kendra_  at  Borivli,
 Bombay—workers  of  the  Gardhi
 Nidhi—who  suspect  that  the  Govern-
 ment’s  scheme  is  a_  sort  of  subtle
 method  to  bring  about  the  sale  of
 ammonium  sulphate  which  according.
 to  them  is  rather  injurious?

 Dr.  P.  S.  Deshmukh:  That  is  a  very
 misleading  report.  Sir.  The  Gandhi
 Nidhi  workers  and  Government  are
 working  in  perfect  harmony  and  co-
 ordination.  Neither  are  the  Gandhi
 Nidhi  people  against  the  use  of  ammo-
 nium  sulphate.  nor  do  we  indulge  in
 any  propaganda  for  the  sake  of  being. salesmen  of  the  Sindri  Fertilizer  Fac-.
 tory.  That  is  not  true.

 Shri  Nambiar:  May  I  know  whether
 it  is  due  to  this  Japanese  method  ०
 cultivation  that  we  have  a  large  stock
 of  fertilizers  in  the  Sindri  Factory?

 Mr.  Deputy-Speaker:  Yesterday  ques-— tions  were  asked  about  the  Sindri
 Factory.  And  it  is  an  ironical  question.

 Dr.  P.  S.  Deshmukh:  Sir,  it  is  our
 good  fortune  to  have  a  good  stock  of fertilizers.

 Sari  Nanadas:  May  I  know  the
 number  of  acres  that  a  family  of  four adult  members  can,  cultivate  under  this:
 Japanese  method?

 Dr.  P.  S.  Deshmukh:  We  are  propos- ing  only  what  they  can  cope  with.  We do  not  ask  them  to  do  the  impossible.
 RAILWAY  ACCIDENT  BETWEEN  SANTALPUR: AND  PIPRELA  STATIONS

 #143,  Shrj  Gidwani:  (a)  Will  the Minister  of  Railways  be  pleased  to state  whether  it  is  a  fact  that  there was  an_  accident  on  the  Kandla-
 Deesa  Railway  on  the  28th  Decem-
 ber,  952  between  Santalpur  and
 Piprela  Railway  Stations?

 (b)  Has  any  enquiry  been  held into  the  causes  of  the  accident?
 (c)  Were  there  any  casualties?
 (d)  If  so,  what  was  the  number  of

 such  casualties?
 The  Deputy  Minister  of  Railways and  Transport  (Shri  Alagesan):  (a) Yes.  At  about  5-45  hours  on  28th  De-

 cember,  ‘1952,  65  UP  Mixed  train  partly derailed  while  running  between  Santal-
 pur  and  Piprela  stations.

 (b)  Yes.  An  enquiry  was  held  by the  Government  Inspector  of  Railways,
 Bombay.
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 (c)  and  (d).  No  one  was  killed.  Six
 persons  received  injuries;  the  injuries

 to  two  of  them  were  grievous.
 Shri  Raghavaiah:  Is  this  train  acci-

 dent  the  result  of  the  rumning  of  the
 Pacific  engines  in  this  country?

 Shri  Alagesan:  The  provisional  find-
 ing  of  the  Inspector  who  has_  gone
 into  this  matter  is  that  the  accident
 was  due  to  the  failure  of  mechanical
 equipment,  namely  breakage  of  the
 axle  of  a  wagon  due  to  defective  metal.
 That  is  the  provisional  finding.

 Shri  Raghavaiah:  Is  it  not  a  fact  that
 in  the  last  Budget  session  the  Minister
 of  Railways  categorically  stated  in  his
 speech  that  it  is  as  a  result  of  the
 Pacific  engines  that  many  _  railway accidents  are  taking  place  in  this
 country?

 Mr.  Deputy-Speaker:  He  said  that
 the  future  accidents  will  also  be  due
 to  Pacific  engines?

 Shri  Raghavaiah:  In  the  last  Budget session  he  stated  that  it  is  as  a  result
 of  these  engines

 Shri  Alagesan:  As  J  have  stated,  Sir.
 the  accident  was  due  to  the  breakage of  the  axle  of  a  wagon;  it  is  not  due

 to  any  engine.

 NATIONAL  TRAINING  WITHIN  INDUSTRIES
 PROGRAMME

 "144,  Shri  Bansal:  Will  the  Minister
 of  Labour  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  the  institution  of  a  National
 Training  within  Industries  Pro-
 8ramme  for  India;  and

 (b)  if  so,  what  steps  have  been
 taken  in  that  direction?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  Yes,  but  no  final  deci-
 sion  in  the  matter  has  been  taken.

 (b)  The  Government  of  India  have
 requested  the  I.L.0.  to  make  available
 the  services  of  two  foreign  experts  on
 Training  within  Industry  for  a  period of  one  year.  The  experts  will  hold
 Training  within  Industries  institutes
 in  the  country  and  prepare  plans  for
 the  organisation  of  a  national  Training within  Industries  programme.

 Shri  Bansal:  What  is  the  response from  the  I.  L.  0.?
 Shri  Abid  Ali:  We  have  written  to

 the  I.  L.  O.,  but  have  not  received  any
 reply  as  yet.
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 Foop  SCARCITY  IN  BIKANER  DIVISION  OP
 RaJASTHAN

 *145,  Shri  Kasliwal:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be-
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  scarcity conditions  prevailing  in  the  Bikaner
 Division  of  Rajasthan;  and

 (b)  what  steps  have  been  taken  to
 alleviate  these  conditions?

 The  Minister  of  Agriculture  (Dr.  P..
 5.  Deshmukh):  (a)  -Yes,

 (b)  The  State  Government,  who  are
 primarily  concerned,  are  providing  re-
 lief  to  the  people  by  means  of  follow-
 ing  measures:

 l.  Relief  works  such  as  construc-
 tion  of  Pucca  wells  and  Kutcha  tank
 for  storage  of  water  for  drinking  pur-
 poses,  construction  of  roads,  etc.

 2.  Arrangements  to  provide  drinking.
 water.

 3.  Conservation  of  cattle,
 4.  Gratuitous  relief.
 5.  Taccavi  loans.
 Shri  Kasliwal;  How  many  villages,.

 aggregating  how  much  population,  are-
 affected?

 Dr.  P.  S.  Deshmukh:  I  have  got  the-
 names  of  the  tehsils.  In  District  Bika-
 ner,  all  tehsils.  In  District  Ganganagar,.
 Suratgarh,  Hanumangarh,  Nohar  and
 Bhadra.  In  District  Chura,  Taranagar,.
 Sardarsher,  Rajgarh  and  Dungergarn.

 I  have  also  got  the  figures  of  ex-
 penditure,  if  he  wants.

 Shri  Balwant  Sinha  Mehta:  May  I
 know  whether  there  is  any  scarcity  of
 fodder  and  drinking  water  also?

 Dr.  P.  S.  Deshmukh:  Yes.

 Shri  Balwant  Sinha  Mehta:  Which:
 part  is  mostly  affected?

 Dr.  P.  S  Deshmukh:  I  have  mention—
 ed  the  various  areas.

 Shri  Morarka:  May  I  know  whether
 any  help  is  given  by  the  Central  Gov-
 ernment  and,  if  so,  in  what  form  and
 to  what  extent?

 Dr.  P.  S.  Deshmukh:  A  request  has.
 been  received  from  the  State  Govern- ment  and  the  matter  is  under  consider—
 ation.
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 ‘SOUTHERN  RaILway  LasouR  UNION

 #146.  Shri  Nambiar:  Will  the
 ‘Minister  of  Railways  be  pleased  to
 -state:

 (a)  what  steps  Government  have
 :so  far  taken  to  recognise  the  Southern
 Railway  Labour  Union  whose  recog-
 nition  was  withdrawn  in  1949;

 (b)  whether  it  is  a  fact  that  a
 large  number’  of  Railwaymen  have

 :submitted  mass  petitions  to  the  Rail-
 way  Minister  for  grant  of  recogni-

 “tion  to  the  above  Labour  Union;
 (c)  if  so,  what  action  has  been

 -taken  on  the  above  petitions;

 (d)  whether  the  Railway  Board
 “has  issued  directions  for  the  recogni-

 tion  of  such  labour  organisations  as
 have  the  maximum  support  of  the
 employees;

 (e)  if  so,  whether  a  ballot  of  the
 _staff  is  taken  to  ascertain  the  re
 wresentative  character  of  the  res-
 pective  organisations;

 (f)  whether  Government  are  pre-
 _pared  to  state  what  Labour  Organi-

 sations  on  the  Southern’  Railway
 .System  are  recognised  at  present
 with  the  reasons  for  grant  of  such
 recognition;

 (g)  whether  Government  have  re-
 -ceived  complaints  of  discrimination

 shown  in  the  grant  of  recognition  to
 labour  organisations  on  the  Southern
 Railway;  and

 (h)  if  so,  what  action  has  been
 taken  on  such  complaints?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 ‘Government  have  not  taken  a  decision
 as  regards  the  recognition  of  the  South-
 ern  Railway  Labour  Union.

 (b)  A  number  of  petitions  bearing
 a  large  number  of  signatures  have  been
 forwarded  by  the  hon.  Member  himself.

 (c)  No  action  has  been  taken  as
 Government  do  not  at  present  propose
 to  consider  the  recognition  of  unions
 other  than  those  formed  in  consequence
 of  regrouping  by  amalgamation  with,
 or  of  one  or  more  unions  which  are
 already  recognised,  keeping  in  mind
 the  decision  to  deal  at  the  Ministry
 level  with  only  the  All  India  Railway- men’s  Federation  and  the  Jndian
 National  Railway  Workers’  Federation.

 (d)  No.
 (e)  Does  not  arise.
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 (f)  The  hon.  Member  is  referred  to
 the  reply  given  on  23rd  May,  952  to
 part  (b)  of  his  starred  question  No.  128.
 Government  have  no  information  re-
 garding  the  reascns  for  the  grant  of
 recognition  to  each  railway  union.

 (g)  Yes,  from  the  Southern  Railway
 Labour  Union.

 (h)  This  complaint  was  taken  into
 account  before  Government  reached  a
 decision  on,  the  subject.

 Shri  Nambiar:  May  I  know  whether
 the  petitions  given  by  the  railway  work-
 ers  are  signed  by  the  workers  or  by
 the  hon.  Member;  or  is  it  that  they
 were  presented  by  the  hon.  Member
 here?

 Shri  Alagesan:  The  petitions  were
 presented  by  the  hon.  Member.

 Shri  Nambiar:  What  was  the  number
 of  the  signatories?  Is  it  something  like
 15,000  or  20,000?

 Mr.  Deputy-Speaker:  The  kon.  Mem-
 ber  knows  the  petition  he  presented.
 If  it  is  a  question  of  propaganda  or  a
 question  of  information  to  the  House,
 there  are  other  ways  of  doing  so.  I
 would  only  make  this  request  of  hon.
 Members.  Every  day  I  am  able  to  get
 through  only  twelve  or  thirteen  ques-
 tions  out  of  29  or  30.  In  other  Parlia-
 ments  they  get  through  thirty  or  forty.
 Therefore,  if  an  hon.  Member  who
 presented  a  petition  knows  that  there
 are  15,000  signatories,  there  are  other
 ways  of  informing  the  House  outside.
 Wherever  an  hon.  Member  has  got
 information,  I  would  request  him  not
 t>  make  it  appear  that  he  wants  the
 information.  He  knows  it.

 Shri  Nambiar:  But  from  the  answer
 it  looked  as  if  the  hon.  Member  peti-
 tioned.

 Mr.  Deputy-Speaker:  We  did  not
 understand  it  that  way.

 Shri  Nambiar:  I  want  to  know  whe-
 ther  the  poliey  of  the  A  Railways  is  to
 recognize  unions  on  an  all-India  basis,
 that  is  Central  Federations,  or  on  each
 Railway.

 Shri  Alagesan:  I  shall  repeat  my
 answer  to  part  (c).

 Mr.  Deputy-Speaker:  It  has  already
 been  given.  The  hon.  Minister  is  con-
 sidering  only  those  applications  from
 persons  who  wanted  to_  re-start  or
 amalgamate  unions  as  a  consequence
 of  regrouping,  not  those  unions  for
 which  recognition  was  refused  or  with-
 drawn  long  ago.  That  is  a  matter  still
 under  consideration.
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 Shri  H.  N.  Shastri:  Have  Govern-
 ment  tried  to  ascertain  if  any  of  the
 persons  who  ere  said  to  have  signed
 the  so-called  mass  petition  are  actually
 members  of  the  union  concerned?

 Shri  Alagesan:  That  is  a  very  diffi-
 cult  job  to  do.  It  contained  a  large
 number  of  signatures.  We  have  no
 md@ans  of  finding  out  whether  those
 signatures  are  of  the  members  of

 the  union.

 Mr.  Deputy-Speaker:  When  it  is  said
 that  the  hon.  Member  presented  a  re-
 presentation  with  a  number  of  sigma-
 tures,  we  need  not  go  into  that  matter.
 We  are  not  passing  or  delivering  a  judg-
 ment  whether  those  signatures  are  right or  wrong.

 Shri  H.  N.  Shastri:  It  is  not  3  ques-
 tion  of  authenticity.  What  I  want  to
 know  is  if  the  persons  who  have  signed
 the  said  petition  are  actua!ly  members
 of  the  Union  or  whether  they  are  not
 members  of  the  Union?

 Shri  Alagesan:  We  have  no  means
 to  find  it  out.

 Shri  Nambiar:  Will  the  decision  of
 the  Government  that  only  Central  or-
 ganisations  will  be  recognised  preju- dice  the  decision  of  recogrrition  of  the
 Labour  Union?

 Mr.  Deputy-Speaker:  It  does  not.
 Each  wil!  be  decided  on  its  own  merits.

 Shri  K.  छू,  Basu:  May  I  know  whether
 Government  has  any  intention  to  re-
 cognise  any  Unions  other  than  _  this
 Union?

 Mr.  Deputy-Speaker:  It  is  a  matter
 of  general  policy.  It  does  not  arise  out
 of  this.  This  arises  only  «with  respect to  the  South  Indian  Railway  Labour
 Union  with  respect  to  which  the  Min-
 ister  has  already  given  answers.

 Shri  Raghavaiah:  Is  it  a  question  of
 Policy?

 Mr.  Deputy-Speaker:  No  question  of
 Policy.

 STaFF  TRIBUNAL

 “147,  Shri_  Nambiar:  Will  the
 minister

 of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have  ap-
 Pointed  a  Staff  Tribunal  to  go  into
 the  disputes  between  the  Railway Board  and  the  Railwaymen;

 (b)  if  so,  who  are  the  personnel  of
 the  Tribunal  and  the  issues  referred
 to  the  Tribunal;
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 (c)  whether  Government  have  re--
 ceived  complaints  about  the  manner
 in  which  the  Tribunal  nas  been  con-
 stituted;

 (da)  if  so,  what  action  has  been.
 taken  on  such  complaints;  and

 (e)  whether  Government  have~
 given  representation  to  organised
 labour  other  than  those  affiliated  to-
 the  All-India  Railwaymen’s  Federa--
 tion  and  the  I-N.R.W.F.  in  the  Tri-
 bunal?

 The  Deputy  Minister  of  Railways.
 and  Transport  (Shri  Alagesan):  (a),.
 (by  and  (e).  Though  Government  have
 agreed  to  the  setting  up  of  an  ad  hoc
 Tribunal,  its  composition  and  the  sub-
 jects  for  reference  have  yet  to  be  fina--
 lised.

 (c)  Yes,  one  from  the  Southern  Rail-
 way  Labour  Union.

 (d)  No  action  was  taken,  as  it  is:
 our  policy  to  deal  formally  only  with
 recognised  unions.

 Shri  Nambiar:  May  I  know  whether
 it  is  a  fact  that  a  large  number  of
 railwaymen  who  do  not  come  under-
 these  recognised  unions  are  to  be
 given  the  benefit  or  representation  in
 this  Tribunal  or  not?

 Shri  Alagesan:  As  I  said,  the  com-
 position  and  the  terms  of  reference  of
 the  Tribunal  are  still  under  considera-
 tion.  No  representation  will  be  given
 to  people  who  do  not  come  under  these-
 two.

 Shri  Nambiar:  What  is  the  means
 whereby  these  railwaymen  who  do  not
 come  under  these  two  recognised  (so-
 called)  Unions  do  get  their  representa--
 tion?

 Shri  Alagesan:  They  may  put  their-
 case  before  the  Tribunal.  They  will
 not  have  any  representation.

 Shri  Nambiar:  Why  they  will  not.
 have  any  representation?

 Mr.  Deputy-Speaker:  We  are  not  ar-.
 guing.  It  cannot  be  asked.

 Shri  Raghavaiah:  Is  it  the  policy  of"
 the  Government  to  compel  this  worker

 or  that  worker  in  the  railway  to  be-
 come  a  member  in  one  or  the  other
 Union?

 Mr.  Deputy-Speaker:  No  question  of”
 policy.  The  Trace  Union  Act  is  there.
 It  will  be  in,  the  interests  of  the  workers
 themselves  to  organise  themselves  on
 trade  union  basis.  That  is  what  they have  done.

 Shri  Nambiar:  For  the  workers  who
 organised  themselves  in  the  Trade-
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 Union,  what  is  the  means  to  represent
 their  case?

 Mr.  Deputy-Speaker:  They  can  appear before  the  Tribunal.

 INTEGRATION  OF  AIR  TRANSPORT
 CoMPANIES

 #148,  Shri  A.  M.  Thomas:  (a)  Will
 “the  Minister  of  Communications  be
 pleased  to  state  what  will  be  the  total

 outlay  which  will  become  necessary for  the  proposed  State  Corporation
 merging  all  the’  existing  air-line

 «Companies  in  India?
 (b)  What  is  the  amount  of  com-

 “pensation  to  be  paid?
 (c)  What  is  the  amount  proposed

 “to  be  awarded  to  each  Company?
 The  Deputy  Minister  of  Communi-

 cations  (Shri  Raj  Bahadur):  (a)  to
 (c).  I  regret  I  am  not  at  present  in  a

 “position  to  give  information  on  these
 Points  as  the  basis  on  which  compen- sation  is  to  be  paid  to  the  existing  air

 “transport  undertakings  is  still  to  be
 ‘finally  settled.

 Shri  Jaipal  Singh:  How  long  will  it
 take  for  Government  to  pay  compen- sation?

 The  Minister  of  Communications
 “(Shri  Jagjivan  Ram):  I  think  we  will “be  introducing  a  Bill  in  the  House  by the  first  week  of  next  month.

 Shri  Jaipal  Singh:  It  is  a  question  of ‘one  State  Corporation  or  more  than ‘one  State  Corporation?

 Mr.  Deputy-Speaker:  A  reply  to  this
 «question  will  be  covered  in  by  the  Bill
 itself,

 SUGAR-CANE  CULTIVATION
 *I5l.  Shri  B.  N.  Roy:  Will  the

 Minister  of  Food  and  Agriculture  be
 “pleased  to  state:

 (a)  whether  there  is  any  scheme  of
 :planning  under  consideration  in  con- nection  with  sugar-cane  cultivation;

 (b)  whether  Government  are  going
 “to  start  any  special  scheme  of  irri-

 gation  in  the  sugar-cane  areas  for
 “better  yield;  and

 (c)  whether  Government  propose
 not  to  encourage  increase  of  acreage
 under  sugar-cane  cultivation  in
 scarcity  areas  like  the  eastern  dis-
 tricts  of  U.P.  for  the  purpose  of  in-
 creasing  the  acreage  of  foodgrains?
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 The  Minister  of  Agriculture  (Dr.  P.
 S.  Deshmukh):  (a)  and  (b).  Pianning
 Commission  have  recommended  targets
 for  increased  production  of  sugarcane
 in  various  states.  Sugarcane  develop-
 ment  schemes  providing  among  other
 things,  for  adequate  irrigation  facili-
 ties,  are  in  operation  in  all  important
 states  with  a  view  to  securing  higher
 yields  and  the  necessary  additional
 production.  These  schemes  are  being
 financed  partly  by  the  Central  Govern-
 ment  and  partly  by  the  State  Govern-
 ments.

 (c)  No.  The  policy  of  the  Government
 is  to  achieve  increased  yields  by  inten-
 sive  cultivation  and  not  by  extending
 the  area  under  the  crop.

 Shri  Ss.  N.  Das:  In  view  of  the  fact
 that  target  for  the  production  of  sugar
 fixed  by  the  Planning  Commission  has
 already  been  reached,  may  I  know  whe-
 ther  the  Planning  Commission  has  still
 recommended  increase  in  the  acreage
 of  sugar  cultivation.

 Dr.  P.  S.  Deshmukh:  It  has  very
 little  reference  to  the  acreage  and  it
 is  our  policy  to  diminish  the  acreage
 and  not  to  increase.

 Shri  H.  N.-Mukerjee:  On  the  Repub-
 lic  Day  the  President  in  his  speech
 referred  to  increase  in  the  production  of
 sugar.  On  the  30th  of  January  the
 Government  Press  Note  statec  that  the
 production  would  fall.  In  view  of  this
 anomaly,  would  Government  take  this
 House  into  confidence  regarding  any
 steps  to  prevent  recurrence  of  this  kind

 of  thing?
 Dr.  P.  S.  Deshmukh:  Although  there

 may  be  lesser  production  as  compared
 with  last  year,  so  far  as  the  country
 is  concerned,  it  is  more  than  sufficient.

 Shri  Sinhasan  Singh:  May  I  know
 whether  Government  is  considering  to
 ask  the  millowners  to  provide  irriga-
 tion  facilities  to  cane  growers  for
 better  yield  of  cane  and  more  land
 for  grow  more  food  campaign?

 Dr.  P.  S.  Deshmukh:  I  could  not
 follow  the  question.

 Mr.  Deputy-Speaker:  It  appears  to  be
 a  suggestion  for  action.

 Shri  Gopala  Rao:  Is  it  a  fact  that  due
 to  the  reduction  in  sugar  cane  price
 by  Rs.  12/-  a  ton  sugar  cane  growers
 in  various  parts  of  the  country  have
 almost  come  to  a  decision  to  give  up
 sugar  cane  cultivation?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  That  is  not  a  fact.
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 AGRICULTURAL  LABOUREKS

 #153,  Shri  K.  6.  Deshmukh:  (a)
 Will  the  Minister  of  Labour  be
 ‘pleased  to  state  whether  the  survey
 to  bring  about  a  uniform  system  of
 ‘minimum  wages  to  Agricultural
 Jabourers  has  been  comp!eted?

 (b)  If  so,  what  time  will  it  take
 for  introducing  a  Bill  in  this  direc-

 #  tion?
 (c)  If  the  answer  to  part  (a)  above

 be  in  the  negative.  what  is  the  ap-
 proximate  time  that  will  be  required
 to  finish  the  survey?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  and  (c).  No  survey  has
 been  undertaken  to  obtain  a  uniform
 system  of  minimum  wages  to  agricul- tural  labourers.  If,  however,  the  refer-
 ence  is  to  the  Agricultural  Labour  En-
 ‘quiry  conducted  by  the  Labour  Min-
 istry,  the  Enquiry  has  been  complet- ed.  The  final  report  is  being  drafted.

 (b)  Reference  to  the  Bill  is  not  under-
 steod.  It  is  not  cuntemplated  to  intro-
 duce  any  such  Bill.  If  the  Minimum

 Wages  Act,  I948,  is  contemplated,  mini-
 mum  wages  for  employments  in  agri- culture  as  specified  in  Part  II  of  the
 Scheduled  to  the  Act  are  required  to  be
 fixed  bv  the  States  before  the  35
 December,  1953,

 Shri  K.  6.  Deshmukh:  Do  Govern-
 ment  propose  to  bring  a  uniform  system of  minimum  wages?

 Shri  Abid  Ali:  It  is  not  possible,  Sir.

 Shri  Nanadas:  May  I  know  whether this  Committee  has  recommended  cash
 payments  or  payments  in  kind?

 Shri  Abid  Ali:  A  comprehensive  state-
 ment  was  placed  on  the  Table  of  the
 House  in  reply  to  question  No.  76,  and all  the  information  will  be  available
 there.

 Shri  Raghavaiah:  Will  Government in  this  country  see  that  forced  labour
 among  agricultural  labourers  is  re-
 moved?

 Mr.  Deputy-Speaker:  It  does  not arise  out  of  this  question.

 Famine  RELIEF  WorRKS  IN  MADHYA
 PRADESH

 *I54.  Shri  K.  G.  Deshmukh:  (a) Will  the  Minister  of  Food  and  Agri- eulture  be  pleased  to  state  whether
 the  Government  of  Madhya  Pradesh
 have  asked  any  financial  assistance
 from  the  Government  of  India  for
 famine  relief  works  in  the  famine-
 Stricken  areas  of  that  State?
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 (b)  If  so,  what  is  the  amount  so
 far  sanctioned?

 (c)  Will  this  amount  be  treated  as
 a  loan  or  grant  to  that  State?

 (d)  What  are  the  relief  works  that
 have  already  been  started  in  the
 areas  under  famine  in  the  said  State?

 The  Minister  of  Agriculture  (Dr.  P.
 S.  Deshmukh):  (a)  No.

 (b)  and  (c).  The  question  does  not
 arise.

 (d)  The  State  Government  have  start-
 ed  23  Road  works,  27  tank  and  other
 irrigation  works  and  8  metal  breaking
 centres.  Irrigation  works  include  dig-
 ging  of  Jhirias  in  beds  of  rivers  and
 nullahs.  bunding  of  nullahs  and
 streams,  and  construction,  repairs  and
 deepening  of  wells.

 WRITTEN  ANSWERS  TO  QUESTIONS
 ACADEMY  OF  MEDICINE,  VIENNA

 *131,  Shri  Eswara  Reddy:  (a)  Will
 the  Minister  of  Health  be  pleased  to state  whether  the  Academy  of  Medi- cine,  Vienna,  has  offered  to  admit  in
 the  Academy  Indian  Doctors,  for
 doing  post-graduate  work?

 (b)  if  so,  what  are  the  details  of
 the  offer  and  how  many  seats  have
 been  offered  for  Indian  Doctors?

 (c)  What  authority  has  been
 entrusted  with  the  selection  of
 Indians  desiring  to  avail  of  this
 offer.  and  what  is  the  machinery  of
 selection?

 (9)  How  many  applications  have
 been  received  up  till  now,  who  are
 the  applicants  and  what  are  the
 qualifications  of  each?

 (e)  If  selections  are  already  over,
 how  many  have  been  selected  and
 on  what  considerations?

 (f)  If  selections  are  not  yet  over,
 what  will  be  the  methods  of  selec-
 tion?

 The  Minister  of  Health  (Rajkumar?
 Amrit  Kaur):  (a)  Yes.

 (b)  The  offer  was  for  post-graduate
 training  for  about  20  Indian  Doctors
 during  the  session  commencing  April 1953.  It  has  been  accepted  and  appli- cations  from  intending  candidates  have
 been  called  for  through  a  press  note.

 (c)  (e)  and  (f).  There  will  be  no
 selection  in  India.  Applications  of  all
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 the  eligible  candidates  will  be  forward-
 ed  to  the  Academy  for  selection  and
 acceptance.

 _(d)  A  statement  giving  the  informa-
 tion  is  laid  on  the  Table  of  the  House.
 {See  Appendix  I,  annexure  No.  32.]

 FERTILIZERS  (DISTRIBUTION)
 *132,  Shri  M.  L.  Dwivedi:  (a)  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  the  pro-
 posal  of  exchanging  one  maund  of
 rice  for  one  maund  of  fertilizers
 with  the  cultivators  has-been
 found  acceptable  to  various  State
 Governments?

 (b)  What  are  the  details  of  the
 proposal?

 (c)  How  many  State  Governments
 have  not  approved  of  the  proposal?

 Se
 What  is  the  total  quantity  of

 fertilizer  pooled  together  available
 for  the  deal  in  the  year  1953?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  Kidwai):  (a)  West  ‘Bengal
 has  accepted  the  vroposal,  Uttar  Pra-
 @esh  has  expressed  Coubts  and  replies from  the  other  State  Governments  are
 awaited.

 (b)  The  details  are  being  worked
 out.  The  main  feature  of  the  deal  is  to
 supply  fertilizers  like  the  sulphate  of
 ammonia  to  cultivators  on  credit  and
 recover  the  cost  at  harvest,  either  in
 eash  or  in  kind,  depending  upon  the
 convenience  of  the  farmer.

 (c)  As  stated  under  (a)  above,  re-
 plies  from  the  State  Governments  other
 than  West  Bengal  and  Uttar  Pradesh, are  awaited.

 (9)  The  quantity  of  fertilizers  expec- ted  to  be  pooled  is  estimated  to  be
 about  4,70,000  tons.  Out  of  this  quantity about  80,000  tons  may  go  for  cash
 crops  and  the  balance  3,90,000  tons  may
 Lal  available  for  food  crops  on  credit

 is.

 AIR  TRANSPORT  COMPANIES

 7149.  Shri  T.  S.  A.  Chettiar:  (a) Will  the  Minister  of  Communications
 be  pleased  to  state  in  connection
 with  the  proposal  to  nationalise  the
 airlines  how  many  airline  companies
 have  been  working  at  a  profit?

 (b)  What  is  the  amount  of  subsidy
 paid  to  the  Companies  which  have
 been  running  at  a  loss?
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 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  During
 the  year  95l,  the  operations  of  only
 one  internal  airline.  viz.,  Airways:
 (India),  resulted  in  a  profit.

 (b)  The  amount  of  subsidy  paid  to-
 the  Companies  which  were  running  at
 a  loss  during  95l  was  Rs.  31,15,566/-.

 AuL-InDIA  TRADES  CERTIFICATION  BOARD

 #155,  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Labour  be  pleased  to
 state  the  progress  made  towards
 the  establishment  of  an  Al'-India
 Trades  Certification  Board  in  terms
 of  the  recommendations  of  the  Com--
 mittee  set  up  for  the  purpose  last
 year?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  The  Committee  submitted
 its  report  on  November  6th.  1952.  The
 recommendations  of  the  Committee  are
 under  examination  of  the  Government.
 in  consultation  with  the  different  Min-
 istries  concerned.  A  final  decision  _  is:
 likely  to  be  taken  shortiy.

 VocaTIONAL  TRAINING  CENTRE

 #156.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Labour  be  pleased  to
 state:

 (a)  which  of  the  _  states,  if  any,
 have  given  recognition  to  the  Dip-—
 lomas  awarded  by  the  various  Voca-
 tional  Training  Centres  and  the  rea-
 sons,  if  any,  assigned  by  others  in
 not  recognising  the  said  Diplomas;
 and

 (b)  the  total  number  of  Diplomas:
 awarded  so  far  by  the  Vocationa?
 Training  Centres  and  the  number  of
 Diploma  holders  who  have  been  pro-
 vided  with  jobs?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  Assam,  Madhya  Pradesh,
 Bihar  and  Orissa  have  recognised  Dip-
 lomas  issued  by  the  Ministry  of
 Labour  in  all  trades  while  Bombay
 and  Madras  Governments  have  recog-
 nised  our  Diplomas  in  certain  trades.
 No  reasons  have  been  assigned  by
 other  State  Governments  for  not  re-
 cognising  the  diplomas  and  ‘the  matter
 is  under  correspondence  with  them.

 (9)  41,744  trainees  have  been  award-
 ed  diplomas  upto  the  end  of  December,
 1952.  Of  these,  7.345  were  placed  in
 jobs  by  the  Employment  Exchanges
 upto  3lst  December,  952  and  3,72t
 were  on  the  Live  Registers  of  Exchanges
 for  employment  assistance  cn  that  date.
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 TRANSPORT  ADVISORY  COUNCIL
 #157,  Shri  M.  S.  Gurupadaswamy: ६9)  Will  the  Minister  of  Transport

 be  pleased  to  state  whether  a  meet-
 ing  of  the  Transport  Advisory  Coun-
 cil  was  held  recently  in  Delhi?

 (b)  If  so,  what  was  the  agenda  of
 the  session?

 (c)  What  were  the  decisions  ar-
 rived  at  the  session?

 The  Deputy  Minister  of  Railways and  Transport  (Shri  Alagesan):  (a) Yes.
 (b)  A  copy  of  the  agenda  is  laid  on

 the  Table  of  the  House.  [See  Appendix J  annexure  No.  33]

 (c)  The  proceedings  of  the  Council
 will  be  iaid  on  the  Table  of  the  House
 as  soon  as  the  draft  is  finalised.

 RaiLway  ACCIDENT  AT  SAMBALPUR

 #159.  Shri  Sanganna:  Will  the
 od

 of  Railways  be  -pleased  to
 state:

 (a)  whether  it  is  a  fact  that  on
 the  l5th  January,  +1953,  a  passenger train  collided  with  a  goods  train  at
 Sambalpur  (Orissa)  in  the  Eastern
 Railway  Zone;

 (b)  whether  there  was  any  loss  of
 property  and  life  and  if  so.  to  what
 extent;

 (c)  whether  any  enquiry.  was  con- ducted  to  ascertain  the  causes  leading
 to  the  accident;  and

 (d)  if  so.  what  are  its  results?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes.  At  about  (16-25  hours  on  l5th
 January,  ‘1953,  while  No.  66  Up  Passen-
 ger  train  was  standing  at  Sambalpur
 Road  station  on  the  Jharsuguda-Sam-
 balpur  Branch  Line  of  the  Eastern
 Railway,  an  Up  Through  Goods  train
 which  was  following  it  from  Jharsu-
 guda  station,  ran  into  its  rear.

 (b)  There  was  no  loss  of  life  but
 three  passengers  received  injuries,  the
 injuries  to  two  were  minor.  The  ap-
 proximate  cost  of  damage  to  the  engine
 rolling  stock  and  permanent  way  was
 Rs.  85,709,

 (०)  and  (d).  An  enquiry  was  held  by
 Government  Inspector  of  Railways,

 Circe  No.  i,  Calcutta.  His  final  report is  awaited.  Prima  facie  the  accident
 4

 caused  by  failure  of  Railway staff.
 46  PSD.

 8  FEBRUARY  953  Written  Answers  236

 TOURIST  OFFICE  IN  NEW  YORK
 *160,  Shri.  Buchhikotaiah:  (a)  Will

 the  Minister  of  Transport  be  pleased  to
 state  whether  a  Tourist  Office  has
 been  opened  by  Government  in  New
 York?

 (b)  What  is  the  initial  expenditure
 involved  in  opening  this  office?

 (c)  What  are  the  estimates  regarding
 the  annual  recurring  expenditure  on
 this  office?

 (9)  What  ‘s  the  total  number  cf  staff,
 belonging  to  various  categories.  ern-
 ployed  in  this  office?

 (९)  How  many  of  them  are  Indian
 and  how  many  non-Indian?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesam):  (a)

 Yes.

 (b)  The  estimated  expenditure  during
 1952-53.  is  Rs.  79,000.

 (c)  Rs.  1,51.000.
 (d)  Three  as  detailed  below:—

 Director  1
 Tourist  Information  Assistant...1.
 Secretary  to  the  Director  wal

 (९)  Two  Indians  and  one  non-Indian

 VIJAYAWADA  AERODROME

 *6l.  Shri  Gopala  Rao:  (a)  Will
 the  Minister  of  Communications  be
 pleased  to  state  what  steps  the  Gov-
 ernment  of  India  propose  to  take  te
 improve  the  aerodrome  at  Vijayawada
 in  view  of  the  formation  of  the
 Andhra  State?

 (b)  Do  Government  propose  to  ar-
 range  facilities  at  Vijayawada  aero-
 drome  for  air-service  to  civitian
 population,  in  view  of  the  formation
 of  the  Andhra  State  in  the  near
 future?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  The
 aerodrome  facilities  at  present  availa-
 bie  at  the  Vijayawada  Aerodrome  are
 adeauate  to  serve  its  present  needs.

 (b)  On  account  of  the  poor  air  traffic
 potential  of  Vijayawada,  none  of  the
 air  companics  is  willing  to  operate  an
 air  service  from  this  town  or  to  pro-
 vide  a  scheduled  halt  there.
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 INDUSTRIAL  STRIKES
 #162.  Shri  L.  J.  Singh:  Will  the

 Minister  of  Labour  be  pleased  to  state:
 (a)  the  number  of  Industrial

 Strikes  recorded  in  the  year  1952;
 (b)  the  man  days  lost.  the  number

 of  workers  involved  and  the  amount
 of  losses  to  Industries;

 (c)  the  names  of  the  Industries  that
 suffered  by  these  strikes;  and

 (d)  the  worst  affected  States  by
 such  strikes?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  and  (b).  The  total
 number  of  stoppages  of  work  recorded
 during  the  period  January  to  Novem-
 ber  1952,  was  89l,  involving  785,  886
 workers  and  a  time  loss  of  3,172,  99l
 man  days.  Information  regarding  the
 pecuniary  loss  to’  the  industries  on

 in  account  of  strikes  is  not  available.

 (c)  The  principal  industries  that  suff-
 ered  hy  these  stoppages  were  Textiles,
 Engineering,  Minerals  and  Metals,
 Food,  Drink  and  Tobacco,  Wood,
 Stone  and  Glass,  Mines,  Transport,
 Docks  end  Ports  and  Plantations.

 (d)  Bombay,  Madras,  West  Bengal and  Uttar  Pradesh.
 Nizam-up-Din—GHAZIABaD  RAILWAY

 LINE
 *163.  Giani  G.  S,  Musafir:  (a)  Will

 the  Minister  of  Railways  be  pleased
 to  state  whether  Government  propose
 te  join  Nizam-ud-Din  Railway  Sta-
 tion  with  Ghaziabad  by  constructing
 anew  direct  track?

 (b)  If  so,  when  is  its  construction
 likely  to  start?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a) The  matter  is  still  under  examination
 and  no  definite  decision  has  been  reach-
 ed.

 (b)  Does  not  arise.

 Farm  YoutH  (TRIP  TO  AMERICA)
 *164,  Shri  Mohana  Rao:  (a)  Will

 the  Muinistcr  of  Food  and  Agriculture
 be  pleased  to  state  whether  the
 Ministry’  has  invited  applications  from
 farm  vuiths  for  a  trip  to  America?

 (b)  By  whom  is  this  trip  sponsored
 and  fcr  what  purpose?

 The  Minister  of  Food  and  Agriculture
 (Shei  Kidwai):  (a)  Yes.

 (b)  The  programme  of  International
 Farm  Youth  Exchange  is  sponsored  by
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 the  National  4H  Club  which  is  a  non-
 governmental  organization  and  is  fi-
 nancially  supported  by  voluntary  con-
 tributions  of  its  members,  both  boys
 and  girls  and  some  private  philanthropic
 organisations,  like  the  Ford  Founda-
 tion.

 The  purpose  is  to  acquaint  Indian
 farm  boys  with  American  farm  life  by
 actually  working  on  an  American  farm
 along  with  the  American  farmers’
 sons.

 RaILway  MAGISTRATES
 *165.  Ch.  Raghubir  Singh:  (a)  Will

 the  Minister  of  Railways  be  pleased to  state  whether  it  is  a  fact  that  there
 are-two  categories  of  Magistrates  ap-
 pointed  in  the  Railways?

 (b)  If  so,  what  is  the  division  of
 work  between.  them?

 (c)  What  amount  is  spent  annuaily on  the  salaries  and  allowances  of
 these  Railway  Magistrates?

 (d)  Is  there  any  scheme  _  before
 Government  to  give  up.  the  paid
 Railway  Touring  Magistrates  and
 entrust  the  work  to  the  Honorary  Rail-
 way  Magistrates?

 The  Deputy  Minister  of  Railways and  Transport  (Shri  Alagesan):  (a)
 Presumably.  the  Honourable  Member
 is  referring  to  Railway  Magistarates
 appointed  by  State  Governments  to  try
 railway  cases  primarily  in  connection
 with  ticketless  travelling.  If  so,  the
 Position  in  regard  to  categories  of
 Magistrates  varies  on  different  Rail-
 ways,  99  some  Railways  there  are  Stip-
 endiary  Magistrates  and  on  _  others
 both  Stipendiary  and  Honorary  Magis-
 trates.

 (b)  There  is  no  hard  and  fast  division of  work  between  the  Stipendiary  Magis- trates  and  Honorary  Magistrates.
 (c)  This  information  is  not  readily available.  as  salaries  and  allowances to  Stipendiary  Magistrates  are  paid

 by
 State  Governments  who  appoint em.

 (d)  No.

 ‘SUPPLY.  oF  FoopGRains  To  WEST
 BENGAL

 1166,  Shri  N.  B.  Chowdhury:  will the  Minister  of  Food  and  Agriculture’ be  pleased  to  state  the  quantities  of
 wheat,  rice  and  other  foodgraing  that would  be  made  availsble  to  the  Gov-
 ernment  of  West  Benga!’  by  the  Gov-
 ernment  of  India  during  the  current year  under  the  arrangements  agreed
 toby  the  Minister  with  the  West
 Bengal  Government?
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 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  During  1953,  the
 Government  of  India  have  undertaken
 to  supply  to  West  Bengal  one  lakh
 tons  of  rice  for  issue  through  normal
 ration  shops  and  upto  50,000  tons  for
 issue  through  special  shops  at  econo-
 mic  price  in  the  Greater  Caicutta  area.
 West  Bengal  Government’s  require-
 menis  of  wheat  will  be  mei  in  full.

 Ratbway  EmMPFLOYees  at  Kuaracrur
 #167.  Shri  B.  Chowdhury:  Witl

 the  Minister  x  Railways  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 Railway  employees  of  Kharag>.
 City  regarding  their  demand  tor
 house  rent  allowance;  and

 (b)  if  so,  what  is  the  decision  of
 Government  on  the  matter?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes.

 (9)  The  matter  is  under  consideration
 of  Government.

 NATIONAL  HiGHWAYS  IN  RAJASTHAN
 4  Shri  Bheekha  Bhai:  Will  the

 Minister  of  Tramsport  be  pleased  to
 state:

 (a)  the  number  of  National  High-
 ways  in  the  State  of  Rajasthan:

 (6)  the  length  of  each  Highway, the  names  of  places  through  which
 they  pass;

 (c)  the  length  of  Nationa!  Highway
 No.  8  in  Rajasthan:

 (d)  the  mileage  of  National  High-
 way  No.  8  already  constructed;  and

 te)  the  amount  spent  so  far  and
 the  amount  proposed  to  he  spent  in
 the  year  ‘1953-54?

 The  Deputy  Minister  of  Railways and  Transport  (Shri  Alagesan):  (a)
 Two  National  Highways  Nos.  8  and  3.

 (b)  National  Highway  No.  8  is  990
 miles  long  and  connects  Delhi.  with
 Bombay  via  Alwar,  Ajmer,  Beawar,
 Dewair,  Udaipur,  Himmatnagar,
 Ahmedabad,  Baroda  and  Bulsar.

 National  Highway  No.  3  is  730  miles
 long  and  connects  Bombay  with  Agra via  Nasik,  Dhulia,  Indore,  Guna.  Shiv-
 Puri,  Gwalior  and  Dholpur.

 (c)  370  miles.
 (d)  345  miles.
 (e)  Rs.  28°39  lakhs  since  Ist  April 1950,  and  Rs  8  lakhs  next  year.
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 MaLNAD  DEVELOPMENT  COMMITTEE
 15.  Shri  R.  6.  Dubey:  Will  the Minister  of  Food  and  Agriculture  be

 Pleased  to  state:

 (a)  the  recommendations  made  by the  Malnad  Development  Committee; and
 (b)  the  steps  that  have  been  or

 are  coniemplated  to  be  taken  to  imple- ment  the.  recommendations?
 The  Minister  of  Food  and  Agricul- ture  (Shri  Kidwai):  (a)  The  recommen-

 dations  made  by  the  Central  Malnad
 Planning  Committee  in  its  Interim  Re-
 port  were  in  the  nature  of  all  round
 development  of  the  Malnad  region.

 (b)  As  stated  in  reply  to  parts  (b) and  (ch  of  Sialred  Question  No.  8ll
 by  Shri  Thimmavpa  Gowda  on  the  6th Oct.  85i,  tue  Government  of  India  con- sidered  that  it  would  not  be  possible to  implement  the  Committee’s  recom-
 mendations  in  view  of  the  heavy  ex-
 penditure  involved,  and  it  was  left  to the  State  Governments  to  take  up  the
 schemes  recommended  by  the  Com- mitte2  out  of  their  own  resources.

 TECHNICAL  TRAINING  CENTRE

 116.  Shri  Karni  Singhji:  (a)  Will the  Minister  of  Labour  be  pleased  to State  Whetuer  the  advisability  of  open- ing  a  Technicai  Training  Centre  at Bikaner  in  Rajasthan  has  been  cansi- dered?
 (b)  If  so,  has  it  been  decided  to  open one?’
 (c)  By  when  is  the  same  likely  to be  started?
 The  Deputy  Minister  of  Labour  (Shri Abid  Ali):  (a)  No.
 (b)  and  (c).  Do  not  arise.

 AIR  TRANSPORT  AGREEMENT
 i,  Shri  Raghavaiah:  (a)  Wi"!  the Minister  of  Communications  be  pleased to  state  the  names  of  the  countries  with which  India  has  already  entered  into an  Air  Transnort  Agreement  ard  the terms  of  these  agreements?
 (b)  Is  it  a  fact  that  informal  ta’ks were  held  between  ine  representatives of  the  Government  cf  India  and  U.S.A. in  this  connection  in  November.  °5l and  it  so,  what  was  the  stage  at  which the  taixs  terminated?
 (c)  Is  it  a  fact  that  correspondence is  going  on  between  the  Government  of

 India  and  U.S.A.  in  this  connection
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 and  if  so,  what  are  the  main  points  of

 gnegreement
 between  India  and  the

 S.A,?
 (da)  Is  it  also  a  fact  that  the  points of disagreement  related  to  the  capacity

 provided  on  air  services  between  India
 nd  the  U.S.A.  and  the  carriage  trzffic

 between  India  and  third  countries  and
 the  effect  of  such  carriage  on  the  deve- lopment  of  Indian  Commercial  Avia-
 tion?

 (ey  If  so,  what  are  the  views  of  the two  Governments  which  are  in  conflict?
 (f)  What  are  the  interim  terms  cn

 which  U.S.  Air  Service  operates  on  the
 Indian  skies?

 (g)  Which  U.S.  air  companies  ply
 their  planes  in  India  and  how  many
 weekly  services  do  they  run?

 ‘The  Deputy  Minister  of  Communi-
 eations  (Shri  Raj  Bahadur):  (a)  I  place on  the  Table  a  Statement  giving  the  in-
 formation  desired.

 (b)  Yes,  there  were  informal  discus-
 sions,  but  only  with  reference  to  the
 air  agreement,  signed  in  November,
 1946,  between  India  and  U.  8.  A.  No
 decisions  were  reached.

 (c)  and  (d).  The  two  Governments
 are  exchanging  views  in  the  matter
 and  the  points  under  discussion  are
 those  stated  in  question  (d).

 (e)  The  views  of  the  two  Govern-
 ments  are  at  present  being  exchanged
 on  a  confidential  basis.

 (f)  and  (g).  Trans  World  Airlines
 and  Pan  American  Airways  are  each
 operating  three  services  a  week  res-
 pectively  to  and  across  India.  They  are
 doing  so  under  tke  provisions  of  the
 air  agreement  which  .was  signed  bet-
 ween  the  Government  of  India  and
 the  Government  of  United  States  on
 November  14,  1946,  and  which  is  still
 in  force.

 STATEMENT
 India  has  concluded  long’  term

 Agreements  for  the  operation  of  air
 transport  services  with  2  countries,
 namely,  U.S.A.,  France,  Sweden,  Pak-
 istan,  Ceylon,  Switzerland,  Australia,
 Philippines,  Netherlands,  United  King-
 dom,  Afghanistan  and  Egypt.  All
 these  Agreements,  copies  of  which  are
 available  in  the  Library  of  the  House
 of  the  People,  are  on  a  reciprocal  basis
 and  include  provisions  regarding  capa-
 city  which  can  be  provided  by  the  air-
 lines  and  the  categories  of  traffic  which
 they  can  carry,  the  routes  which  should
 be  followed  by  the  airlines,  the  rates
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 they  may  charge,  the  facilities  and
 customs  treatment  to  which  they  shall
 be  entitled,  exchange  of  information
 and  statistics  relating  to  the  air  ser-
 vices,  procedure  for  the  settlement
 of  disputes  under  the  agreement,  and
 certain  other  technical  matters.

 TEXTILE  FACTORIES
 118,  Shri  Tushar

 Chp  tterjea:  Will
 the  Minister  of  Labouf  be  pleased  to
 state:

 (a)  the  number  of  textile  factories in  India  working  in  the  years  947  to 3252  and  on  the  3lst  January,  ‘1953;
 (b)  the  total  number  of  workers

 employed  in  these  factories  during these  years,  State-wise;  and
 (c)  the  total  number  of  factories

 closed  and  workers  thrown  out  of
 employment  during  these  years,  State-
 wise?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  to  (c).  Information  is
 being  collected  and  will  be  placed  on the  Table  of  the  House  in  due  course.

 TEXTILE  FACTORIES
 119.  Shri  Tushar  Chatterjea:  Will

 eel
 Minister  of  Labour  be  pleased  to state:

 (a)  the  number  of  Textile  Factories which  were  working  3  shifts  during
 Hae

 to  952  and  on  the  3lst  January,
 53;
 (b)  the  number  of  factories  work-

 ing  two  shifts  during  these  years:
 (c)  the  number  of  factories)  which

 have  closed  the  night  shift  during these  years  and  workers  thrown  out of  employment,  State-wise;  and
 (d)  the  number  of  factories  which have  closed  the  second  shift  and  the number  of  workers  thrown  out  of

 employment  during  these  years,  State- wise?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  Ali):  (a)  to  (d).  Informa- tion  is  being  collected  and  will  be
 placed  on  the  Table  of  the  House  in due  course.

 InpIAN  AGRICULTURAL  RESEARCH
 INSTITUTE

 120.  Shri  Eswara  Reddy:  (a)  Will the  Minister  of  Food  and  Agriculture be  pleased  to  state  whether  a  Glass House  has  been  recently  opened  in the  Indian  Agricultural  Research Institute?
 (b).What  37९  the  uses  to  which this  Glass  House  will  be  put?
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 (०)  What  was  the  total  cost  of
 construction  of  the  Glass  House?

 (d)  Which  was  the  firm  that  cons-
 trucied  the  same  and  at  what  terms?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  Yes.

 (०)  The  glass  house  is  meant  for
 testing  wheat  and  barley  plants  against
 individual  races  of  all  the  three  rusts
 as  also  against  their  mixtures.  In
 addition,  the  study  of  physiologic  races
 of  the  rusts  are  to  be  carried  out  in  the
 glass  house  so  that  samples  from  all
 over  the  country  can  be  analysed  with
 a  view  to  help  the  breeders  to  evolve
 varieties  resistant  to  these  races  on  an
 all-India  basis.

 (c)  Rs.  55,060/-.
 (0)  The  construction  of  the  glass house  was  cGon2  in  two  parts.  Masonry Work  and  supply  and  fixing  of  glass were  done  by  Messrs.  Kartar  Singh and  Niranjan  Singh  &  Sons.  The  build-

 ing  portion  costing  Rs.  +12,000/-  was
 constructed  by  Shri  Kartar  Singh,  con- tractor.  The  glass  work  costing  Rs. 12.000/-  was  done  by  Shri  Niranjan
 Singh  and  Sons.  The  second  part  con-
 sisting  of  tho  superstructure  of  _  steel and  timber  was  done  departmentally as  the  rates  received  from  contractors
 were  40  per  cent,  above  estimates.  Tho total  cost  of  this  departmental  work was  about  Rs.  31,000/-.

 INDIAN  SHIPPING
 121.  Pandit  Munishwar  Datt  Upa- dhyay:  Will  the  Min‘ster  of  Transport

 be  pleased  to  state  how  many  ocean-
 going  ships  and  how  many  ships  for
 coastal  trade  were  constructed  by Private  enterprise  in  India  and  how
 Many  were  constructed  by  Goverr- ment  since  19472,

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Al:  nm):  Ten
 ‘arge  cargo  ships  each  of  8,000  D.W.T. and  one  small  passenger  ship  of  245

 .W.T.  were  constructed  in  India  at
 the  Visakhapatnam  shipbuilding  yard
 Since  ‘1947.  Out  of  the  ten  large  cargo ships,  six  were  constructed  initially  on Government  account  and  were  later sold  to  private  companies  in  India  and the  remaining  four  were  constructed
 by  the  Scindia  Steam  Navigation  Co. Utd.  All  these  ships  are  employed  in  the coastal  trade.

 Ten  other  cargo  ships  of  a  total  ton-
 nage  of  43,830  G.R.T.  were  also  con-
 structed  for  Indian  shipoing  companies in  foreign  yards  since  1947,  Out  of
 these  four  are  employed  in  overseas
 trades  and  the  rest  in  the  coastal
 trade.
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 Arik  STRIPS  IN  WEST  BENGAL

 122.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Communications  be
 pleased  to  state:

 (a)  how  far  the  scheme  to  develop
 two  air-strips,  one  at  Balurghat  and
 the  other  at  Cooch-Behar,  in  West
 Bengal  has  progressed;

 (b)  whether  lands  for  the  air  bases
 have  been  acquired;

 (c)  how  long  it  will  take  to  com-
 plete  construction;  and

 (d)  how  far  the  West  Bengal  Gov-
 ernment  is  assisting  in  the  matter?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  to
 (d).  Tne  airstrips  in  question  are  at
 present  controlled  and  maintained  by
 the  West  Bengal  Government  but  they
 have  agreed  to  transfer  them  to  the
 Central  Government.  The  transfer  is
 expected  to  be  effected  by  about  Aoril,
 1953.  Steps  will  be  taken  to  put  in
 hand  essential  development  works  and
 to  provide  Air  Traffic  Control  and
 Aeronautical  Tele-communications  fa-
 cilitics  after  the  airstrips  are  taken
 over.

 UNICEF.

 123.  Sardar  Hukam  Singh:  (a)  Will
 the  Minister  of  Health  be  pleased  to
 state  what  is  the  amount  contributed
 by  India  to  UNICEF  so  far?

 (b)  What  amounts  have  been  re-
 ceived  by  India  -upto  the  3lst  January,
 952  for  various  relief  and  health
 programmes?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  The  amount  contri-
 buted  by  India  to  UNICEF  so  far  is
 Rs.  20,00.000.

 (b)  The  amount  allocated  by
 UNICEF  to  India  on  various  health
 programmes  upto  December,  95l  is
 Rs.  2,36,88,000.

 Raw  Jute  (PRICE)
 124,  Shri  A.  C.  Guha:  Will  the

 Minister  of  Food  ani  Agriculture  be
 pleased  to  state:

 (a)  the  price  of  raw  jute  at  the  mill
 rate  in  the  months  of  Octcher,
 November  and  December,  952  and
 January.  1953;

 (b)  what  was  the  price  received
 by  the  cultivators  for  raw  jute  during
 these  months;
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 (c)  whether  this  price  is  consider-
 ed  to  be  economic;  and

 (d)  if  not,  what  measures  Govern-
 ment  have  taken  to  give  relief  to  the
 cultivators?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  and  (b).
 Statements  showing  prices  6६  raw  jute
 at  the  mill  rate  and  the  prices  received.
 by  the  cultivators  during  the  months
 of  October,  952  to  January,  953  are
 laid  on  the  Table  of  the  House.  [See
 Appendix  I,  annexure  No.  34]

 (c)  The  price  of  raw  jute  received
 by  the  cultivators  was  generally  not
 economic.

 (d)  With  a  view  to  preventing  fur-
 ther  decline  in  the  prices  of  raw  jute
 futures  trading  in  jute  goods  has  been
 prohibited  by  the  West  Bengal  Gov-
 ernment  under  the  West  Bengal  Jute
 Goods  Act,  with  effect  from  8th  De-
 cember,  1952.  Besides,  on  the  inter-
 vention  of  the  Government  of  India,
 the  Committee  of  the  Indian  Jute
 Mills  Association  agreed  to  purchase two  weeks’  requirements  of  raw  jute so  as  to  support  the  jute  market.  Gov-
 ernment  are  also  considering  the  ques- tion  of  appointing  an  Inquiry  Commi-
 ssion  to  examine  the  present  market-
 ing  practices  in  raw  jute  and  jute
 goods.

 Foop  ScaRciry  In  BomBay

 125,  Dr.  Ram  Subhag  Singh:  Willi
 the  Minister  of  Food  and  Agriculture be  pleased  to  state  the  approximate number  of  persons  affected  by  the
 recent  food  scarcity  in  the  State  of
 Bombay?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  About  60  lakhs
 is  the  number  of  persons  facing  condi-
 tions  of  inadequate  water  supply  and
 lack  of  adequate  employment  arising out  of  failure  of  rains  in  the  area.

 AIR  PARCEL  SERVICE  BETWEEN  INDIA
 AND  U.S.A.

 126.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  air  parcel  service  has
 been  introduced  between  India  and
 the  U.S.  A.;
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 (b)  what  are  the  terms  and  con-
 ditions  of  this  service  as  compared  to
 the  surface  route;  and

 (c)  what  is  the  maximum  weight
 cf  this  air  parcel?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  Air  Parcels  to  U.S.A.  are  accept-
 ed  on  the  same  terms  and  conditions  as
 are  applicable  to  parcels  sent  to  U.S.A.
 by  the  surface  route  except  that  the
 maximum  weight  of  an  air  parcel  is
 limited  to  ll  pounds,  instead  of  22
 pounds  admissible  by  the  surface
 route.  A  copy  of  the  Postal  Notice
 issued  on  the  subject  is  placed  on  the
 Table  of  the  House.

 (c)  Eleven  pounds.

 POSTAL  NOTICE  NO.  27

 Introduction  of  air  parcel  service  with
 Foreign  Administration

 With  effect  from  2nd  January,  953 a  direct  air  parcel  service  will  be  in-
 troduced  between  this  country  and
 US.A.,  U.K.,  France,  Egypt,  Switzer-
 land  and  Australia  on  the  same  terms
 and  conditions  as  are  applicable  to  par- cels  sent  to  these  countries  by  the  sur-
 face  route.  These  terms  and  conditions
 regarding  size,  packing  etc.  and  other
 restrictions  are  shown  in  the  Foreign Post  Directory  of  the  P.  and  T.  Guide, 952  Edition.

 (2)  The  rates  of  Postage  cum  air  fee
 for  the  different  countries  are  shown
 below:—

 Name  of  the  Postage  cum  Postage  cum  air
 country  air  fee  for  the  fee  for  the  sub-

 first  pound.  sequent  4  oz.  or
 part  thereof.

 U.S.A.  Rs.75  8  ०  Rs.3  8  0
 U.K.  »  8  80  »  Ir  90
 France  9  ०0  »  व  80

 Egypt  »  7  #  7  0०
 Switzerland  a  8  »  I  80
 Australia  »  8  °  »  IT  I20

 (3)  Air  Parcels  will  be  accepted  only
 upto  a  maximum  weight  of  2  lbs.  In-
 sured  air  parcels,  however,  are  not  for
 the  present  accepted.



 247  Written  Answers

 (4)  Within  the  country  these  parcels
 will  be  sent  by  surface  route  only.  Air
 Parcels  for  U.  8.  A.,  France,  Switzer-
 land,  U.K.  end  Egypt  will  be  forward-
 ed  by  air  from  Bombay  only  and  those
 for  Australia  from  Caicuitta.
 New  Delhi;
 The  i9th  December,  1952.

 RaILways  CENTENARY
 EXHIBITION

 127.  Shri  M.  L.  Dwivedi:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  venue  and  dates  on  which, the  Indian  Railways  Centenary  Ex-
 hibition  is  to  be  held;

 (b)  what  is  the  estimated  cxpendi- ture  likely  to  be  incurred  by  Govern-
 ment  in  this  connection;

 INDIAN

 (c)  what  are  the  other  features  of
 the  Centenary  in  addition  to  the  Ex-
 hibition;

 (d)  whether  any  fereign  country  is
 also.  participating  in  the  Exhibition;
 and

 (e)  if  so,  which  country,
 The  Deputy  Minister  of  Railways  and

 Transport  (Shri  Alagesan):  (a)  The  Ex-
 hibition  is  being  held  in  New  Delhi  on
 a  site  off  the  Delhi-Mathura  Road,  near
 the  Purana  Qila.  The  Exhibition  is
 scheduled  to  be  open  from  March  7
 to  April  1%,  1953.

 (b)  Government  have  sanctioned  an
 expenditure  of  Rs.  5  lakhs  in  connec-
 tion  with  the  Exhibition.

 (c)  In  addition  to  the  Exhibition  that
 is  being  organised  in  New  Delhi,  it  is
 proposed  tg  run  Exhibition  Trains,  one
 on  the  broad  and  the  other  on  the
 metre  gauge  railways.  On  the  centenary
 date,  viz.,  April  16,  fhere  will  be  local
 celebrations  at  the  headquarters  of  the
 Central  Railway,  on  which  the  first
 train  in  India  was  operated.

 (d)  and  (e).  The  foreign  countries
 officially  participating  are  the  U.S.A.,
 Austria  and  Yugoslavia,  but  manufac-
 turers  of  railway  equipment  from  the
 U.K..  West  Germany,  France.  Italy,
 Switzerland.  Sweden,  Belgium.  Den-
 mark  and  Japan  are  arranging  display at  the  Exhibition.

 CENTRAL  TRACTOR  ORGANISATION
 128.  Shri  Barman:  Will  the  Minister

 of  Food  and  Agriculture  be  pleased to  state:
 fa)  the  total  area  reclaimed  by  the

 Central  Tractor  Organisation  till  the
 €nd  of  95l  and  end  of  ‘1952;
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 (b)  the  reclaimed  area  under  actual
 cultivation;

 (c)  the  yield  from  the  reclaimed
 area  in  95i]  and  1952;  and

 (da)  the  area  under  cultivators’ plough  and  the  area  of  mechanical
 cultivation  undertaken  by  State  Gov-
 ernmenis?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  The  total  ac-
 reages  reclaimed  till  the  end  of  95l
 and  during  952  are  4,65,336  and
 2.55,534  respectively,

 (b)  Almost  the  entire  area  reclaimed
 is  under  actual  cultivation  according to  available  information.  Exact  figures heave  not  so  far  been  received  from  the
 State  Governments  concerned.

 (c)  The  information  has  been  called
 for  from  the  State  Governments  and
 will  be  placed  on  the  Table  of  the
 House  when,  received.

 (d)  No  part  of  the  reclaimed  area
 in  Madhya  Pradesh,  Madhya  Bharat
 and  Bhopal  has  so  far  been  taken  up
 by  the  State  Governments  for  mecha-
 nicai  culuvaiion.  Information  regard-
 ing  Uttar  Pradesh  and  Punjab  is
 awaited  from  the  State  Governments.

 DELHI  TRANSPORT  SERVICE  EMPLOYEES
 ‘129,  Shri  Nambiar:  Will  the  Minis-

 ter  of  Transport  be  pleased  to  state:
 (a)  the  total  number  of  employees of  the  Delhi  Transport  Service  in  each

 category  of  service,  and  how  many are  permanent  and  how  many  tem-
 porary;

 (b)  the  wage  scale,  dearness  allow-
 ance  and  conditions  of  service  of  these
 ‘employees;

 (c)  the  number  of  employees  who
 have  been  provided  with  quarters  or
 house  rent;  and

 (d)  the  medical  and  educational
 facilities  provided  for  them  and  their
 families,  if  any?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)  A
 statement  is  laid  on  the  Table  of  the
 House  showing  the  categories  and  the
 number  of  monthly  rated  and  daily rated  staf  under  the  Delhi  Transvort
 Service  as  on  3lst  Jauuary  1953.  [Plac-
 ed  in  Library.  See  No.  S-5/53.]  Tha
 auestion  of  reviewing  the  permanent
 requirements  of  monthly  rated  staff  is
 under  the  consideration  of  the  Delhi
 Road  Transport  Authority.

 (b)  Three  Statements  giving  the  in
 formation  asked  for  are  laid  on  t*
 Table  of  the  House.  [Placed  in  Libtr
 see  No.  S5/53]
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 (c)  Seven  peons  and  one  driver  have been  provided  with  quarters.  All  otner
 monthly  rated  staff  are  paid  House Rent  Allowance  at  the  rates  admissible to  Central  Government  employees.

 ki  (d)  The  part-time  services  of  a  qua- ified  physician  are  available  for  free consultation  by  the  employees  and
 attendance  on  their  dependants  at  their
 Fesidences  in  emergent  cases.  Besides,  a
 dispensary  has  been  provided  at  the
 Karol  Bagh  Depot  for  the  staff  and
 their  dependants.  No  educational  faci- lities  are  provided  by  the  Authority  to the  employees  or  their  families.

 InpustriaL  TRaINING  CENTRES

 ‘130.  Shri  Vittal  Rao:  Will  _  the
 Minister  of  Labour  be  pieased  to
 state:

 (a)  the  total  number  of  industrial
 Training  Centres  maintained  by  the
 Government  of  India  (State-wise  and
 trade-wise)  ;

 (b)  the  total  number  of  men  and
 women  trained  in  these  Centres  every
 year  since  1950.  in  different  trades;

 (c)  the  total  number  of  these  train-
 ed  men  and  women  who  have  been
 able  to  get  jobs  in  Government  De-
 partments;  and

 (a)  whether  trained  persons  like Telegraph  Signallers  are  given  prio-
 rity  in  the  recruitment  of  signallers
 in  the  Railway,  Police  and  Post  and
 Telegraph  departments?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  and  (b).  Statements  are
 placed  on  the  Table  of  the  House.  [See
 Appendix  I,  annexure  No.  35  ]

 (c)  Not  available.

 (d)  Telegraph  Signallers  are  not
 trained  in  these  Training  Centres.

 TAMPERING  OF  RaILway  LINES

 3l.  Shri  A.  N.  Vidyalankar:  Will
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  cases  reported
 during  the  years  95l  and  1952,  where
 Railway  Lines  had  been  _  actually
 Rampered  with,  or  attempts  had  been
 made  to  do  so:

 (b)  the  names  of  places  where  such
 attempts  had  been  made;

 (c)  the  number  of  cases  where  the
 offenders  had  been  successfully  ap-
 prehended.  or  actually  drought  to
 book;
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 (d)  the  total  damage  caused  to  pro- perty  and  life  in  cach  case:  and

 fe)  the  steps  that  Government  are
 taxing  to  avoid  sucn  interference with  the  railway  track?

 The  Deputy  Minister  of  Railways  and
 Transport  (Shri  Alagesan):  (a)  22
 cases  in  495l  and  3  in  ‘1952,

 (b)  Besides  being  voluminous  as  ab-
 cut  470  station  names  are  involved,  it
 is  not  in  public  interest  to  disclose  the
 localities.

 (c)  In  4  cases  in  95]  and  5  in  1952,
 oi¥enders  have  been  arrested  and  pro- secuted.

 (a)  (i)  Approximate  cost  of  total
 damage  to  railway  property,  Rs,  09,227
 in  five  cases,  as  follows,  in  95i:--

 (i)  Rs.  40,700.
 (ii)  Rs,  8,412,
 (iii)  Rs.  180,
 (iv)  Rs.  50,000,
 (v)  Rs.  5.

 Rs.  88.534/-  in  five  cases,  as  follows,
 in  952:—

 (i)  Rs.  108,
 (ii)  Rs.  76.
 (iii)  Rs.  50,
 (iv)  Rs.  84,100,

 (v)  Rs,  4,2000.
 (ii)  Loss  of  life:  4  in  95l  in  one  case

 and  3  in  952  in  one  case.  No  damage to  property  or  loss  of  life  was  involv-
 ed  in  other  cases.

 (e)  Intensive  patrolling  of  selected
 lengths  of  railway  lines,  in  consultation
 and  coilaboration  with  State  Govern-
 ments  where  necessary,  provision  of
 certain  mechanical  devices  in  the  struc-
 ture  of  the  permanent  way  so  as  to
 make  tampering  with  the  track  difficult
 etc.,  are  among  the  measures  taken  for
 the  prevention  of  interference  with
 track.

 COMPLAINTS  Te:  GENERAL  RaILWAay
 ADMINISTRATION  ON  NORTHERN

 RaILWAy

 132,  Shri  A.  N.  Vidyalankar:  Will
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  complaints  regarding  the  gene- ral  Railway  Administration  on  Nor-
 thern  Railway,  the  timings  and  con-
 nections  of  mainline  and  branch  line



 251  Written  Answers

 trains  which  were  not  convenieat  to
 the  public,  and  the  loading  facilities
 for  woollen  bales  at  Abohar  and
 Fazilka  stations  tad  been  placed  be-
 fore  him  at  the  time  of  his  recent
 visit  to  Abohar:  and

 4५0)  whether  any  steps  have  been
 taken  to  remove  the  grievances  of  the
 public  in  these  matters  and  if  so,  what
 steps  have  been  taken?

 The  Deputy  Minister  of  Railways  and
 Transport  (Shri  Alagesan):  (a)  Yes.

 (b)  The  various  points  raised  in  the
 complaints  are  under  investigation  and
 suitable  action  will  be  taken.  The  Rail-
 way  administration  is  expediting  the
 matter.

 CoMMERCIAL  OFFICE  AT  GORAKHPUR
 133.  Shri  R.  N.  Singh:  (a)  Wil!  the

 Minister  of  Railways  be  pleased  te
 state  whether  Government  are  aware
 that  consequent  on  re-grouping,  the
 commercial  odice  of  the  former  0.  T.
 Railway  dealing  with  the  claims  for
 compensation  in  respect  of  the  three
 Railway  Districts  Banaras.  Sonepore
 and  Samastipur  has  been  transferred
 from  Gorakhpur  to  Calcutta?

 (b)  If  so.  what  are  the  reasons  for
 the  same?

 The  Deputy  Minister  of  Railways  and
 Transport  (Shri  Alagesan):  (a)  Yes.

 (b)  The  North  Eastern  Railway  in-
 herited  two  claims  offices,  one  in  Cal-
 cutta  and  other  in  Gorakhpur.  The  dis-
 tribution  of  the  work  between  these
 two  offices  has  been  provisionally  arr-
 anged  with  due  regard  to  (i)  the  ser-
 vice  to  the  public,  (ii)  the  office  ac-
 commodation  immediately  available  at
 these  two  places  and  (iii)  the  staff
 available  at  these  two  places.

 Rartway  CLamMs
 134,  Shri  R.  N.  Singh:  (a)  Will  the

 Minister  of  Railways  be  pleased  to
 state  what  is  the  total  number  of
 claims  for  compensation  preferred  in
 respect  of  the  three  districts  Banaras.
 Sonepur  and  Samastipur  from  the
 l5th  May,  952  and  how  many  of
 them  have  been  settled  during  the
 last  seven  months?

 (b)  How  many  suits  have  already been  filed  or  notified  to  be  filed  in  re-
 gard  to  these  claims?

 (c)  What  was  the  average  monthly
 intake  and  disposal  of  claims  for  these
 three  districts  before  the  l5th
 952  and  how  is  the  variation,  if  any.
 explained?

 The  Deputy  Minister  of  Railwavs
 and  Transport  (Shri  Alagesan):  The information  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House  as
 soon  as  available.

 May.
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 CoNSTRUCTION  oF  RaILway  LINES  IN
 Pakopa  STaTE

 335.  Shri  Dabhi:  Will  the  Minister c:  itailways  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  a  cer-

 tain  amount  of  money  earmarked  for the  construction  of  railways  within the  territory  of  the  former  Barcda State  was  handed  over  to  the  Govern- ment  of  India  by  the  then  Govern- ment  of  Baroda  at  the  time  of  the
 merger;

 (2)  if  the  answer  to  part  (a)  above be  in  the  affirmative,  the  amount  so handed  over;  and
 (c)  the  manner  in  which  this

 amount  is  proposé€@  to  be  utilized?
 The  Deputy  Minister  of  Railways

 and  Trausport  (Shri  Alagesan):  (a) Yes.
 (b)  Rs.  ‘112-7  lakhs,

 ti
 (९)  The  matter  is  under  considera- ion.

 LICENSING  OF  “SHOE  BLACKS”
 136.  Shri  Gidwani:  (a)  Will  the Minister  of  Railways  be  pleased  to state  whether  it  is  a  fact  that  a  sys- tem  of  licensing  “Shoe  Blacks”  has

 been  introduced  by  the  Western  Rail- way?
 (b)  If  so,  is  the  licensing  done  by the  Western  Railway  through  a  con- tractor?
 (c)  How  much  amount  is  paid  by the  contractor  to  the  Railway?
 (d)  How  much  _  fee  does  the  con-

 tractor  charge  on  the  licence  given  to
 each  boy  who  polishes  the  shoes?

 The  Deputy  Minister  of  Railways and  Transport  (Shri  Alagesan):  (a) and  (b).  Yes.
 (c)  Rs.  1500/-  per  annum.
 (d)  25  per  cent.  of  the  daily  takings of  the  shoe-blacks  is  charged  by  the

 Contractor  to  cover  the  licence  fees
 paid  to  the  Railway,  and  cost  of  uni-
 forms,  badges,  boxes  and  equipment
 supplied  to  the  shoe-blacks.

 I.L.O.  Team  or  Experts
 137.  Shri  Bansal:  Will  the  Minister of  Labour  be  pleased  to  state  the

 rogress  so  far  made  by  the  LL.O.
 Team  of  Experts  on  systems  of  pay- ment  by  results  and  productivity studies?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  I  place  on  the  Table  of  the
 House  a  statement  giving  the  required

 information.  [See  Appendix  I,  annex-
 ure  No.  36]
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 LaBOUR  IN  TEA  GARDENS  AND
 PLANTATIONS

 138.  Shri  Vittal  Rao:  Will  the  Minis-
 ter  of  Labour  be  pleased  to  state:

 (a)  the  total  number  of  tea  gar-
 dens  and  plantations  in  India  (State-
 wise);

 (b)  the  total
 women  and  children
 them;

 number  of  men, employed  in

 (c)  the  minimum  wage  scales  and
 dearness  rates  of  allowance  fixed  by
 Government  for  men,  women  and
 children  and  rates  obtaining  before
 fixation;

 (d)  the  total  number  of  gardens
 closed  and  number  of  workers  thrown
 out  of  jobs,  fully  or  partially,  sepa-
 rately  from  January,  952  upto  3ist
 January,  1953,  State-wise;  and

 (e)  the  relief  measures,  if  any,  ad-
 opted  by  Government  and  the  num-
 ber  of  workers  affected  by  these  mea-
 sures,  State-wise?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  Information  regarding
 the  total  number  of  tea  plantations  in
 various  States  is  not  readily  available.
 However,  the  number  of  tea  plantations
 which  come  within  the  scope  of  the
 Plantations  Labour  Act  in  the  main
 tea  growing  States  is  as  under:—

 Assam  59l
 West  Bengal  278
 Madras  38

 Travancore-Cochin  पा
 Tripura  49
 Punjab  37
 Uttar  Pradesh  8
 Mysore  6
 Bihar  7

 (b)  Latest  employment  figures  availa-
 ble  relate  to  fhe  year  1949.  The  number
 of  workers  in  tea  plantations  in  India
 during  the  year  949  was  9,85.616.  The
 break-up  of  those  figures  under  men,
 wornen  and  children  is  not  available
 except  in  case  of  Assam  which  had
 25.4i2  men,  74,694  women  and  59.929
 children

 employed  in  tea  gardens  in

 (c)  A  statement  showing  rates  of
 minimum  wages.  etc.,  fixed  for  p!an-
 tation  workers  is  laid  on  the  Table  of

 the  House.  [See  Appendix  I,  annexure
 No.  37]  Information  regardins  the
 rates  which  obtained  before  fixation
 of  minimum  wages  is  being  collected.
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 (d)  and  (e),  I  would  invite  the  atten-
 tion  of  the  Honourable  Member  to  the
 reply  to  starred  question  No.  40  on  the
 i4th  February  1953,  which  furnished
 particulars  of  tea  gardeng  clvs.d  in
 certain  States  during  the  last  six
 months  and  the  measures  adopted  by
 Government  to  provide  relief  to  work-
 ers  affected  as  a  result  of  the  closure
 of  tee  gardens.  Further  information  is
 being  collected.

 PaTWARIS,  PATELS  ETC,

 339,  Shri  H,  N.  Mukerjee:  Will  the
 Minister  of  Labour  be  pleased  to
 state:

 (a)  the  scales  of  pay  and  ijearness
 allowance  rates  of  Patwaris.  Vatels,
 Adhikaris  and  Pravartiars  (village
 officials  who  maintain  land  records,
 etc.  irrespective  of  the  name  by
 which  they  are  known)  in  Centrally
 Administered  Areas;

 (b)  whether  Government  are  awere
 that  Patwaris  and  Patels  are  s2rious-
 ly  agitated  over  their  meagre  earn-
 ings  and  have  been  demanding  revi-
 sion  of  their  salaries  and  dearness  al-
 jowance  scales:

 (c)  how  many  times  notices  of
 strike  were  given  or  strikes  undertaken
 py  this  category  of  village  officials
 and  what  were  their  demands;  and

 (a)  whether  Government  contem-
 plate  any  measures  to  undertake  an
 enquiry  into  the  working  conditions
 and  earnings  of  these  village  officials?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  to  (c).  Information  is
 being  collected  and  will  be  placed  on
 the  Table  of  the  House.

 (d)  The  question  will  be  considered,
 in  consultation  with  the  Administra-
 tions  concerned.  after  information  has
 been  collected.
 EMPLOYEFS  OF  ANCHAL  AND  TELEPHONE
 DEPARTMENTS  OF  TRAVANCORE-COCHIN

 140.  Shri  P.  T.  Chacko:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state  whether  employees  in  the
 Posts  and  Telegraphs  Department  who
 were  formerly  employees  of  the  Anchal
 and  Telephone  Departments  of  the
 Travancore-Cocnin  Government  are
 paid  salaries  at  the  Central  Scale  from
 the  date  of  the  integration  of  these
 Departments  and  if  not,  why  not?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  ‘The  em-
 ployees  of  the  ex-Anchal  of  the  Travan-
 eore-Cochin  Government  were  directly
 taken  over  by  the  Indian  Posts  and
 Telegraphs  Department  with  effect
 from  the  Ist  April,  95l,  while  those
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 of  the  ex-Telephcne  Department  of
 that  Government  were  taken  over
 with  effect  from  the  lst  April,  1950.
 In  botn  cases,  the  Central  Government
 scaics  of  pay  aid  allowances  have
 been  made  admissible  with  effect  from
 the  Ist  April,  05l,  in  respect  of  those
 officials  who  opt  for  such  scales.  The
 personnel  concerned  have  not  been
 admitted  to  the  Central  Government
 scales  of  pay  irom  the  cate  of  integ-
 ration.  because  their  duties,  functions
 and  responsibilities  differed  consider-
 ably  from  those  of  the  corresponding
 personnel  of  the  Indian  Posts  and  Tele-
 grapks  and  the  ex-State  departments
 were  required  to  be  re-organised  and
 the  5६677  fitted  into  appropriate  grades
 before  they  could  be  given  the  Central
 seales  of  pay.

 Foop  Scarcity  AREAS
 141,  Shri  T.  S.  A.  Chettiar:  (a)  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  areas  in  which
 there  has  been  failure  of  rains  and
 consequent  famine  in  the  years  1949-50,
 950-5l  and  1951-52?

 (b)  In  which  areas  has  there  been
 continuous  failure  of  rains  during  the
 same  period?

 (c)  What  are  the  famine  tracts  in
 the  Madras  State  in  the  current  year
 and  what  steps  have  been  taken  to
 ameliorate  the  distress?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  and  (b).  A
 statement  showing  the  areas  of  deficit
 rainfall  during  the  year  1949-50,  -1950-
 5l,  and  95l-52  is  placed  on  the  Table
 of  the  House.  [See  Appendix  I,  annex-
 ure  No.  38].  Famine  in  the  technical
 sense  contemplated  in  the  different
 Indian  Famine  Codes  was  not  dec-
 lared  in.  any  area  in  India  during these  years.

 (c)  Two  statements  indicating  the
 areas  affected  by  scarcity  and  the
 measures  taken  by  the  State  Govern-
 ment  to  relieve  distress  are  placed  on
 the  Table  of  the  House.  [See  Appendix
 I,  annexure  No.  38]  Famine  under  the
 State  Famine  Code  has  not  been  dec-
 lared  in  any  area,

 StanpING  ADVISORY  BOARD  FOR
 ASTRONOMY

 142.  Shri  S.  N.  Das:  Will  the  Minis-
 bol

 of  Communications  be  pleased  to
 state:

 (a)  the  recommendations  made  by
 the  Standing  Advisory  Board  for
 Astronomy  constituted  in  the  year  1949;

 (b)  the  extent  to  which  the  recom-
 Mendations  were  accepted  and  given
 effect  to  by  Guvernment;
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 (c)  the  total  expenditure  incurred
 on  this  account  giving  separate  figures
 for  each  year;  and

 (d)  in  what  way  the  present  Board
 differs  from  the  Board  constituted  first
 and  which  was  functfoning  in  19527,

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  The
 principal  recommendations  made  by
 the  Standing  Advisory  Board  for  Astro-
 nomy  constituted  in  949  were—

 (i)  Modernisation  of  the  Kodai-
 kana]  Observatory.

 (ii)  Establishment  of  a  high  alti-
 tude  research  station  in  the  Hima-
 layas,  particularly  for  astronomi-
 cal  studies.

 (iii)  Revival  of  the  ‘ancient
 Indian  Astronomical  Observatory
 at  Ujjain.

 (iv)  Establishment  of  Observa-
 tories  in  the  Universities.

 (v)  Institution  of  scholarships
 for  research  work  at  Kodaikanal
 Observatory.

 (vi)  Establishment  of  several
 small  planetaria  in  the  country
 through  the  manificence  of  public-
 spirited  individuals,
 (b)  The  aforesaid  recommendations

 have  been  accepted  in  principle  and
 are  being  given  effect  to  as  far  as
 the  financial  position  permits.  The  pro-
 gress  in  respect  of  the  different  recom-
 mendations  has  been  indicated  below:—

 (i)  Certain  important  new  lines
 of  work  have  been  started  at  the
 Kodaikanal  Observatory.  An  Iono-
 spheric  Observatory  has  been  es-
 tablished  there;  a  20  inch  tele-
 scope  for  stellar  observations  has
 been  set  up,  a  study  of  solar  noises
 undertaken  and  magnetic  observa-
 tions  revived.  Magnetic  observa-
 tions  at  Kodaikanal  are  of  consider-
 able  value  as  that  station  is  fairly
 near  the  magnetic  equator.  Recent-
 ly  the  Director  of  that  observa-
 tory  visited  some  of  the  important
 astronomical  observatories  in
 Europe  to  get  acquainted  with  the
 latest  developments  in  instrumen-
 tal  techniaues.  Action  is  in  hand
 to  obtain  certain  instruments  and
 equipment  for  the  modernisation
 of  the  Kodaikanal  Observatory.

 (ii)  At  the  instance  of  the  At-
 mospheric  Research  Committee  of
 the  Council  for  Scientific  and  In-
 dustrial  Research,  parties  of  scien-
 tists  visited  several  sites  in  the
 Himalayas  for  selecting  suitable
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 sites  for  the  proposed  High  Alti-
 tude  Research  Station  which  would
 include  Astronomical  research.  A
 few  sites  have  been  recommend-
 ed  provisionally  and  it  has  been
 suggested  that  observations  of  sky
 and  seeing  conditions  should  be
 taken  at  these  places  for  a  suffi-
 ciently  long  interval  of  time  before
 a  final  choice  is  made.

 (iii)  A  number  of  locations  in
 and  around  Ujjain  were  surveyed
 and  it  is  proposed  to  collect  pre-
 liminary  observations  at  Ujjain
 and  at  other  places  around  Ujjain,
 Indore  and  Bhopal  for  studying
 the  suitability  of  the  places  for
 siarting  an  Astronomical  Observa-
 tory.

 (iv)  No  progress  has  been  made
 in  the  establishment  of  Observa-
 tories  in  Universities.

 (v)  The  Ministry  of  Education
 have  instituted  tour  scholarships
 tenable  at  Kodaikanal  Observa-
 tory  and  3°  Scholars  holding  these
 scholarships  are  now  doing  re-
 search  work  there.

 (vi)  The  Chamber  of  Commerce,
 Calcutia,  proposes  to  establish  a
 planetarium  at  Calcutta  and  the
 Govt.  of  India  is  considering  the
 question  of  a  token  grant  to  the
 Chamber  in  this  connection.
 (c)  The  expediture  incurred  in

 giving  effect  to  specific  items  recom-
 mended  by  the  Board.  apart  from
 general  developments.  some  of  which
 have  been  referred  to  in  item  (b),  is
 as  follows:

 1949-50,  Rs.  2,000
 1950-51  Rs.  8,000
 1951-52  Rs.  46,000

 (d)  The  Standing  Advisory  Board
 for  Astronomy  was  _  first  constituted
 in  January  949  and  reconstituted  in
 January  1953.  The  reconstituted  Board
 differs  from  the  first  Board  in  that  it
 has  two  additional  members,  one  to
 represent  the  Ministry  of  Natural  Re-
 sources  and  Scientific  Research  and
 another  versed  in  Ancient  Indian  as-
 tronomy.

 l  Up  Matt  TRAIN  (FIRE)
 143,  Pandit  D.  N,  Tiwary:  (a)  Will  the

 Minister  of  Railways  be  pleased  to
 state  whether  it  is  a  fact  that  in  Nov-
 ember  1952,  some  8rd  class  bogies  of
 l  Up  Mail  train  (N.  E.  Rly.)  caught fire  while  standing  at  Muzaffarpur
 Railway  Station  platform?

 (b)  Has  any  enauiry  been  made  into
 this  and  if  so.  what  are  the  findings?
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No  carriage  of  ]  Up  Mail  or  any  other
 train  caught  fire  in  November,  952
 at  Muzatiarpur  Railway  Station.  At
 4/40  hours  on  19-12-1952,  however.  one
 third  class  carriage  on  2  Down  Mail
 train  caught  fire  at  Muzaffarpur.

 (b)  A  railway  Officers  joint  enquiry
 was  held  into  this  accident.  Their  find-
 ing  as  Well  as  also  that  of  the  Police,
 is  that  the  fire  was  the  result  of  pet-
 rol,  carried  with  a  passenger,  having
 got  ignited  by  either  a  discarded  ciga- rette  butt  or  lighted  match.

 Post  OFFICES  FOR  BoMBay
 144,  Shri  Gidwani:  (a)  Will  the

 Minister  of  Communicaiions  be  p!eased
 to  state  whether  it  is  a  fact  that  the
 Deputy  Minister  cf  Communications
 during  his  recent  visit  to  Bombay
 stated  in  a  Press  Conference  on  22nd
 January,  953  that  thirty  more  Post
 Offices  were  needed  there?

 (b)  Is  it  a  fact  that  he  also  stated
 that  owing  to  the  difficulties  of  getting
 premises  for  them,  they  could  not  be
 opened?

 (c)  If  so,  are  Government  aware  that
 Bombay  Government  has  been  requi-
 sitioning  premises  for  public  purposes?

 (d)  Have  the  Government  of  India
 written  to  the  Bombay  Government  to
 requisition  premises  for  opening  the
 Post  Offices  and  if  not,  wny  not?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  Yes.
 (c)  Yes,  previously  Bombay  Gov-

 ernment  used  to  recuisition  buildings tor  pubilc  purposes  for  the  use  of  the
 Central  Government.  But  now,  under
 the  Constitution  of  India,  only  the
 authorities  specially  appointed  for  the
 purpose  can  make  such  requisitions.

 (d)  Yes,  formerly.  Now  Government
 of  India  have  to  approach  the  requi-
 sitioning  authorities  direct.
 FORBESGANJ-RAJHOPUR  RaiLway  LINE

 145.  Shri  L.  N.  Mishra:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  reply  to  unstarred  question No.  855  asked  on  the  8th  December, 3952  and  state  what  is  the  result  of  the
 investigation  for  the  restoration  of
 Railway  line  from  Forbesganj  to
 Rajhopur  via  Pratapganj  in  Bihar?

 The  Deputy  Minister  of  Railways and  Transport  (Shri  Alagesan):  An
 alignment  from  Forbesganj  to  Ragho-
 pur  has  been  examined  and  _  found
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 unsuitable  because  it  involves  heavy
 bridging  across  numerous  dead  and
 flowing  channels  of  the  Kosi  River
 and  cannot  be  more  than  a  fair  wea-
 ther  connection  on  account  of  the  insta-
 bility  of  this  River.

 The  construction  of  a  railway  line
 in  this  particular  area  cannot  be  con-
 sidered  until  the  Kosi  River  has  been
 controlled.

 TICKETLESS  TRAVELLING
 146.  Shri  L.  J.  Singh:  Will  the  Minis-

 ter  of  Railways  be  pleased  to  state:
 (a)  the  number  of  ticketless  travel-

 lers  detected  in  the  year  1952;
 (b)  the  amount  realised  as  fines  or

 otherwise:  and
 (c)  whether  they  are  on  the  increase

 or  decrease  as  between  the  years  95l
 and  1952?

 The  Deputy  Minister  of  Railways
 and  Leaasport

 (Shri  Alagesan):  (a)
 472,912,
 (b)  The  amount  of  fines  realized

 during  the  same  period  is  Rs.  4,79,459 and  the  amount  of  fare  and  penalty
 realized  is  Rs.  ‘1,43,65.998.

 (c)  The  number  of  passengers  detec-
 ted  travelling  without  ticket  has  dec-
 reased.

 SHIFTING  OF  TELEPHONE  MACHINERY
 FROM  HYDERABAD

 147,  Shri  Heda:  (a)  Will  the  Minis-
 ter  of  Communications  be  pleased  to
 state  whether  it  is  a  fact  that  soon
 after  the  integration  of  Hyderabad
 State  some  telephone  machinery  was
 shifted  from  Hyderabad?

 (b)  If  so,  what  are  the  details  of  the
 machinery  so  shifted?

 The  Deputy  Minis‘er  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  Equip- ment  was  supplied  to  Hyderabad  after
 Integration;  only  a  portion  of  it  was
 shifted.

 (b)  1,400,  lines  of  telephone  equip- ment.
 PULLING  OF  ALARM  SIGNALS

 148,  Shri  Heda:  (a)  Will  the  Minister
 of  Railways  be  pleased  to  state
 whether  any  cases  of  stopping  trains
 by  pulling  the  alarm  signals  were  re-
 ported  during  the  months  of  November
 and  December.  952  and  January,  953
 on  suburban  trains  between  Kachiguda and  Secundrabad  stations?

 (b)  Were  through  trains  also  stopped on  this  line?
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a).
 Yes.

 (b)  Yes.
 CENTRAL  TRACTOR  ORGANISATION

 149.  Shri  N.  Sreekantan  Nair:  will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  initial  and  annual  expendi-
 ture  involved  in  running  the  Central
 Tractor  Organization;

 (b)  the  number  of  tractors  owned
 by  the  Central  Tractor  Organisation and  the  number  of  tractors  now  in
 working  order;

 (c)  the  total  acreage  brought  under
 cultivation  by  these  tractors;  and

 (d)  the  total  production  from  these
 acres?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  An  expendi-
 ture  of  Rs.  4,72,64,140,  was  incurred
 on  the  purchase  of  tractors,  equip-
 ment,  office  buildings,  etc.  for  starting
 the  land  reclamation  scheme  of  the
 Central  Tractor  Organisation.  The  an-
 nual  expenditure  for  carrying  out  the
 reclamation  operations  has  been  as
 follows:—

 Year
 946—50  Rs.  30,07,202
 1950-51,  Rs.  1,05,32,943,
 1951-52  Rs.  ‘1,65,42,714

 (b)  The  total  number  of  tractors owned  at  present  by  the  Organisation
 is  470  as  given  below:

 5.  Description  No.
 No.  ownec  by

 C.T.O.

 t.  Allis-Chalmers  HD-39  ?  gr
 2.  Oliver  Cletrac  FDE  नि  or
 3.  International  Harvester  TD-

 240.  30
 4.  Caterpillar  D-8  नि  ३375
 5.  do  D-7  Ig
 6.  do  D-6  के  34
 7  do  D-4  35
 8,  Fowler  FD-2  I
 9.  Fowler  Leed  F/M  _  I

 t0,  Allis-Chalmers  HD-7
 ir.  WD-6  tractors  Io
 12.  Sheppard  Tractors  2
 I3.  Field  Marshall  7  40
 I4.  Case  tractors  with  winches.  5
 rs.  Ferguson  tractors.  :  2

 ToTaL  470
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 Of  these  only  12,3  and  4  are  heavy tractors  used  in  the  Land  Reclamation
 Project.  for  which  heavy  tractors  are
 required.  Items  5,  6,  and  Disposals
 tractors  are  taken  over  from  American
 Army  Disposals  and  are  earmarked  for
 disposal.  The  other  tractors  were
 bought  at  various  times  as  experimen- tal  models  and  for  miscellaneous  pur-
 poses  and  are  mainly  survlus  to  the
 requirements  of  the  Organisation.
 a

 are  being  progressively  cisposed of.

 Of  the  243  tractors  used  for  recla-
 mation  work,  227  are  in  working order.  The  remaining  are  being  over-
 hauled  and  will  be  put  in  commission
 shortly.

 (c)  Up  to  the  end  of  the  last  (95l-
 52)  reclamation  season,  the  Central
 Tractor  Organisation  reclaimed  a
 total  area  of  7,20,870  acres.  Almost
 the  whole  of  this  area  has  been
 brought  under  cultivation.

 (d)  The  estimated  annual  addition- al  production  from  the  reclaimed
 lands  is  2.12,000,  ions.

 Rartway  INcoME
 150.  Pandit  Munishwar  Datt

 Upadhyay:  (a)  Will  the  Minister  of
 Railways  be  pleased  to  state  the  total
 increase  or  decrease  in  the  income
 from  Railways  since  re-grouping?

 (b)  What  is  the  total  number  of
 workers  on  the  Railways  who  are  now
 on  the  surplus  list,  and  how  are  they
 going  to  be  re‘abilitatec?

 The  Deputy  Minister  of  Railways and  Transport  (Shri  Alagesan):  (a) As  a  result  mainly  of  a  drop  in  pas-
 senger  traffic,  the  approximate  earn-
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 ings  for  the  0  months  from:  April
 1952,  when  regrouping  was  completed,
 to  end  of  January  1953,  were  less  than the  actuals  for  the  corresponding
 period  of  the  previous  year  by  about
 Rs.  63  crores.

 (b)  Consequent  on  regrouping  of
 ‘Railways  there  has  been  considerable
 re-organisation  which  has  resulted  in
 re-adjustment  of  staff  adres.  Staff
 rendered  surplus  have  been  absorbed
 in  alternative  employment,  except  277
 persons  on  the  Eastern  Railway  who
 are  still  surplus  and  borne  on  supber-
 numerary  posts.  These  posts  will  be
 reduced  when  regular  vacancies  be-
 come  available  in  the  relevant  perma-
 nent  cadres  for  the  absorption  of  these
 men.  There  has  been  no  case  of  re-
 trenchment  on  Railways  since  re-
 grouping.

 Routine  Stock

 5l.  Pandit  Munishwar  Datt
 Upadhyay:  (a)  Will  the  Minister  of
 Railways  be  pleased  to-  state  what  is
 the  total  replacement  of  rolling  stock
 due  in  the  year  1952-53  and  what  are
 the  arrears  of  replacements?

 (b)  How  many  coaches,  wagons  and
 engines  will  be  produced  in  the  country
 during  the  same  period?

 (c)  How  much  rolling  stock  will  be
 purchased  from  other  countries  and
 what  is  their  value?

 (d)  From  which  countries  wil!  the
 rolling  stock  be  imported?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Attention  of  the  Hon.  Member  is  invit-
 ed  to  reply  to  parts  (a)  and  (h)  of
 his  unstarred  question  No.  374  placed
 on  the  Table  of  the  House  on  6-12-1952.

 (b)  to  (d)—
 (Figures  in  thousands  of  Rupees)

 Description  No.  expected  gl  Estimated  No  ordered  in  previous  years  Total  landed
 of  stock  to  be  produced  y  Cost.  expecied  to  be  received  from  cost

 in  the  Country  abroad,  anc  the  country  (approxi- of  origin  mate).

 Rs.  हु  Rs,
 Locomotive  36-Chittaranjan  ” 1,92,60  309  United  Kingdom  3,09,40 loco  works

 50  Germany  143,70

 39-Telco.  FI,7,00  5  Switzerland  21,80,

 a  ni
 a  75  F3,09,60  764  4:74:99,
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 Description  No.expected  tobe  Estimated  No.  ordered  in  previous  years  Total  landed of  stock  pfoduced  in  the  Cost.  expected  to  03  received  from  cost  (approxt-
 Country  abroad,  and  the  country  of  mate).

 origin.

 Rs.  Rs.
 Coaches  676  242,00  I6  United  Kingdom  52540

 250  Germany  3,32,50
 58  Switzerland  2,03,00

 324  5,88,00

 Wagons  6886  726,00  35  Austria  4,50
 four  wheeled  units.

 ‘1078  Belgium  I,34,69
 r00o0.-  France  I,07,00
 t000  Holland  I,07,00

 tooo  Germany  I,07,00
 4II3  4,40,I0

 four  wheeld  units.

 94648  RaiLway  STATION  (OVERHEAD  Crvit  35  PILots
 BRIDGE)

 153.  Shri  N.  M.  Lingam:  Will  the
 152.  Shri  K.  C.  Sodhia:  (a)  Will  the

 Minister  of  Railways  be  pleased  to
 state  whether  Government  are  aware
 that  Seger  Cantonment  and  Sagar
 Town  lie  on  the  opposite  sides  of
 Sagar  Railway  Station  of  the  Central

 ailway?

 (b)  Are  Government  also  aware  that
 there  is  considerable  pedestrian  traffic
 between  Sagar  Cantonment  and  town
 over  and  across  Railway  track?

 (c)  Are  they  aware  that  shunting  of
 carriages  and  wagons  goes  on  over
 these  tracks  every  day  for  many  hours?

 (a)  Do  Government  propose  to  con-
 struct  an  overhead  bridge  from  one  side
 of  the  station  to  the  other?

 Railways The  Deputy  Minister  of
 ¢  a) and  Transport  (Shri  Alagesan):

 Yes.

 (b)  Yes,  but  pedestrians  use  the  two
 level  crossings  which  have  been  pro- vided  at  either  end  of  the  Sager Station.

 (९)  There  is  very  little  shunting  over
 the  level  crossings,  which  remain
 closed  only  when  running  trains  or
 Occasional  shunting  takes  place.

 (a)  Not  at  present.

 Minister  of  Communicatioms  be  pleased
 to  state:

 (a)  whether  the  Committee  for  train-
 ing  of  Civil  Air  Pilots  has  completed
 its  work  and  submitted  its  Report  to
 Government:  and

 (b)  if  so.  what  are  the  recommenda-
 tions  of  the  Committee?

 The  Deputy  Minister  of  Communij-
 cations  (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  The  Report  is  under  examina-
 tion  by  Government.  It  is  hoped  to
 publish  the  main  recommendations  of
 the  Committee  at  an  early  date.

 LOCOMOTIVES  (MANUFACTURE)

 154.  Suri  K.  C.  Sodhia:  (a)  Will  the
 Minister  of  Railways  be  pleased  to  state
 the  number  of  locomotives  manufactur-
 ed  during  the  year  (1952-53,  by  the
 Chittaranjan  Locomotive  Works  and
 the  Tata  Workshops?

 (b)  Do  they  manufacture  only  broad
 gauge  locomotives  or  also  metre  and
 narrow  gauge  ones,  and  out  of  their
 annual  oulpit  what  is  the  proportion  of
 each  type  of  locomotives?

 (c)  What  are  the  proportionate  annual
 requirements  of  each  type  of  locomo-
 tives  in  India?
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 The  number  of  locomotives  produced
 by  the  Chittaranjan  Locomotive  Works
 and  the  Tata  Locomotive  and  =  En-
 gineering  Company  Ltd.  during  1952-
 53  up  to  3l--953  are  as  follows:—

 l.  Chittaranjan  Locomotive  W:.rks—
 27.

 2,  Tata  Locomotive  &  Engineering
 Coy.—25.

 (b)  Both  concerns  are  equippec  to
 manufacture  locomotives  of  all  gauges. But  at  present  the  Chittaranjan  Loco-
 motive  works  are  engaged  in  produc-
 ing  Broad  Gauge  locomotives  and  the
 Tata  Engineering  &  Locomotive  Coy. Metre  Gauge  Locomotives.

 (c)  The  average  annual  requirements of  locomotives  on  renewal  account  are
 approximately  25  Broad  Gauge,  57
 Metre  Gauge  and  8  Narrow  Gauge. The  requirements  on  additional  account
 depend  upon  the  conditions  of  traffic,
 ae

 the  proportion  is  therefore  vari-
 able.

 RaILWway  WORKSHOPS
 155.  Shri  K.  0.  Sodhia:  (a)  Will  the

 Minister  of  Railways  be  pleased  to
 state  whether  any  of  the  Railway  work-
 shops  manufacture  locomotives  or
 boilers?

 (0)  If  so.  what  are  their  names  and
 the  total  annual  output?

 (c)  What  is  the  total  strength  of
 these  workshops  under  (i)  Labourers
 (ii)  Artisans  (iii)  Officers.  and  the  ap-
 proximate  cost  of  a  locomotive  and  a
 boiler?

 The  Deputy  Minister  of  Railways and  Transport  (Shri  Alagesan):  (a) and  (b).  Attention  of  the  Members  is
 invited  to  parts  (a)  and  (b)  of  his
 unstarred  question  No.  846  placed  on
 the  table  of  the  House  on  8-l2-952.

 (०)  Unskilled  workmen  2,247
 Artisans  2,229
 Officers  (Class  I  and
 TI)  46

 The  average  cost  of  a_  locomotive
 complete  with  boiler  manufactured  at
 Chittaranjan  at  present  is  estimated
 at  Rs.  5.35  lakhs,  excluding  develop-
 ment  -costs  which  are  being  spread
 over  a  number  of  years.  produciion.

 MECHANIZED  FARMING
 156.  Giani  6.  S.  Musafir:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  which  of  the  States  have  under-
 taken  mechanized  farming;  and
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 (b)  what  measures  Government  are
 taking  to  popularize  mechanized  farm-
 ing  in  India?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  Kidwai):  (a)  So  far  as
 the  Government  of  India  are  aware,
 the  following  States  have  undertaken
 mechanised  farming  on  State  Farms:—

 Assam,  Bombay,  Coorg,  Manipur,
 Mysore.  Orissa,  Patiala  &
 East  Punjab  States  Union,
 Punjab,  Rajasthan,  Uttar
 Pradesh  and  West  Bengal.

 (b)  The  Government  of  India  have
 been  giving  financial  assistance  to
 State  Governments  for  grant  of  loans
 to  cultivators  for  the  purchase  of
 tractors.  Besides.  Government  are
 following  a  liberal  policy  with  regard
 to  the  grant  of  licenses  for  the  import
 of  tractors  and  other  agricultural  eqip-
 ment  into  the  country.  In  order  that
 tractors  imported  are  assured  of  ade-
 quate  service  facilities  and  supplies
 of  spare  parts,  it  has  been  made  obli-
 gatory  for  importing  firms  to  maintain
 service  facilities  and  import  spare  parts
 to  the  extent  of  5  per  cent.  of  the
 value  of  the  tractors  imported.  As  for
 State  Governments,  according  to  avail-
 able  information  the  undermentioned
 States  have  made  arrangements  under
 which  the  services  of  Government-
 owned  tractors  are  made  available,  at
 fixed  rates,  for  ad  hoc  work  on  far-
 mers’  fields:—

 Andamans,  Assam,  Bihar,  Bombay,
 Bhopal,  Coorg,  Hyderabad,
 Madras,  Manipur,  Madhya
 Pradesh.  Madhya  Bharat,
 Mysore,  Orissa.  Patiala  &
 East  Punjab  States  Union,
 Rajasthan,  Saurashtra,  Tra-
 vancore-Cochin,  Uttar  Pra-
 desh,  Vindhya  Pradesh,  and
 West  Bengal.

 Raltway  SCHOOLS

 157,  Ch.  Raghubir  Singh:  (a)  Will  the
 Minister  of  Railways  be  pleased  to  state
 what  is  the  grade  of  C.T.  teachers  in
 Railway  schools  at  present?

 (b)  What  was  the  grade  of  the  above
 teachers  in  1948?

 (c)  What  is  the  grade  of  the  above
 teachers  in  Government  Schools?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 The  grade  of  C.T.  teachers  in  the  Rail-
 way  Schools  at  present  is  Rs.  68-4-120-
 EB-5-70.

 (b)  The  grade  of  the  above  teachers
 in  948  was  different  from  railway  to
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 railway.  The  scales  of  pay  on  tke
 following  railways  were  as  follows:—

 Rs.
 BEx-B.B.  &  C.  I.  68—4—120—EB

 ‘$—170
 EY-EI.  55—3—85  -EB—  4—

 I25—§  30
 75—5—20/8  —200.

 Bx-O.  T.  15—5—120—EB— 258  - 8—200.
 Ex-B.  N.  50—4/2—78  —4/2—

 g0—$/2—100.

 (c)  The  gradeg  of  the  above  teachers
 in  Government  Schools

 aree
 U.P.  75§—5—20/8—200.
 छा,  B.  §0—4/2—78—4/2—

 go—5/2—I00.

 Bihar  §5—3—85—EB—4—
 I25—5—I30.

 बनारस-बलिया  सड़क

 १५७.  शोर  एन०  सिह  :  यातायात
 मंत्री  यह  बतलाने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  बनारस  से  बलिया
 जाने  वाली  सड़क  को  राष्ट्रीय  राजपथ
 योजना  के  अन्तगंत  एक  राष्ट्रीय  राज  पथ
 बनाने  का  विचार  कर  रही  ह॑ं  ;
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 तो  उत्तर  प्रदेश  और  बिहार  थे  दोनों  राज्य
 उत्तर  पूर्व  रेलवे  के  मांझी  पुल  द्वारा  मिलामे
 जायेंगे  :  और

 (ग)  बदी  नहीं,  तो  क्‍यों  नहीं  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (ce).  No,  because  the  road  does  not
 qualify  for  inclusion  in  the  National
 Highway  Schenie.

 (b)  The  two  States  will  be  joined
 even  if  this  road  is  developed  as  a
 State  Highway.

 CYCLONE  IN  MapRras  STATE

 159,  Shri  Nambiar:  (a)  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  what  measures  of  re-  -
 lief  have  been  granted  by  the  Union
 Government  to  the  cyclone-affected
 people  of  the  Taniore  and  Trichinopoly
 Districts  in  Madras  State?

 (b)  Have  Government  received  any
 reports  from  non-official  sources  to  the
 effect  that  the  estimated  loss  extends
 over  Rs.  50  crores?

 (c)  If  so,  will  Government  place  a
 statement  on  the  Table  of  the  House
 giving

 the  full  details  up-to-date  of  the
 oss?

 (d)  Have  any  representations  been
 received  from  official  and  non-official
 sources  seeking  help  from  the  Centre
 and  if  so,  what  action  hes  been  taken
 in  the  matter?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  Nil.

 4  (b)  No.
 (a)  क्या  यह  तथ्य  कि  यदि  उक्त  (c)  Question  does  not  arise.

 खड़क  को  एक  राष्ट्रीय  राजपत्र॒  बनाया  गया  (ले)  No.

 461,  POD.
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 OFFICIAL  REPORT

 443

 HOUSE  OF  THE  PEOPLE

 Wednesday,  l8th  February,  953

 The  House  met  at  Two  of  the  Clock

 {Mr.  Deputy-SPEAKER  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 3  P.M.

 MOTION  FOR  ADJOURNMENT
 SupDEN  CLOSURE  OF  MANGANESE  MINES

 IN  MYSORE

 Mr.  Deputy-Speaker:  I  have  receiv-
 ed  notice  of  an  adjournment  motion
 regarding  the  grave  situation  arising
 out  of  the  sudden  closure  of  manga-
 nese  mines  in  Mysore  and  consequent
 loss  of  employment  for  ten  thousand
 labourers  caused  by  inadequate  sup-
 ply  of  wagons  by  the  Railways.

 This  inadequate  supply  of  wagons
 has  been  there  for  some  time.  There-
 fore,  there  is  nothing  new  that  has
 arisen  today.  Also,  the  Railway
 Budget  will  be  under  discussion  as
 also  the  steps  that  are  being  taken  to
 meet  the  deficiency.  In  these  circuim-
 stances,  I  do  not  propose  to  give  my
 consent  to  defer  the  normal  work  be-
 fore  the  House.

 Shri  M.
 (Mysore)  rose—

 Mr.  Deputy-Speaker:  There  is  noth-
 ing  more  with  respect  to  that.

 S.  Gurupadaswamy

 LEAVE  OF  ABSENCE
 “Mr.  Deputy-Speaker:  I  have  to  in-

 form  the  hon.  Members  that  |  have
 received  the  following  letter  from
 Shri  A.  K.  Gopalan:

 “In  November  3  had  an  opera-
 tion  and  I  am  now  in  hospital,  I
 will  not  be  able.....
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 Some  Hon.  Members:  Where?

 Some  Hon.  Menbers:  He
 Moscow.

 Mr.  Deputy-Speaker:  He  is  in  Mos-
 cow.

 is  in

 “T  will  not  be  able  to  fly  to
 India  immediately  so  that  I  may
 ‘be  able  to  be  present  when  Parlia-
 ment  begins  on  llth  February.
 Hence  I  request  that  I  may  be
 granted  leave  till]  am  able  to  at-
 tend  Parliament  after  recouping

 my  health.”

 Is  it  the  pleasure  of  the  House  that
 permission  be  granted  to  Shri  A.  K.
 Gopalan  for  remaining  absent  from  all
 the  meetings  of  the  House  during  this
 sessjon’

 Shri  Bogawat  (Ahmednagar  South):
 Was  he  given  passport  to  go  to  Mos-
 cow?

 Some  Hon.  Members:  Ask  the  Gov-
 eram

 Mr.  Deputy-Speaker:  Yes;  ne  has
 been  there  for  a  long  time.  All  that  is
 not  relevant.  He  is  not  here.  He  has
 asked  for  leave.

 Leave  was  granted.

 MOTION  ON  ADDRESS  BY  THE
 PRESIDENT—coneld.

 The Mr.  Deputy-Speaker:  hon.
 Prime  Minister.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  For  four  days,  this  House  has
 been  debating  this  motion  and  we
 have  covered  many  subjects.  big  and
 small.  We  have  ranged  all  over  the
 world  and  considered  problems  of
 Jndia.  But,  I  find  a  little  difficulty
 in  this  maze  of  subjects  that  have
 been  raised,  to  deal  with  many  of  them
 in  the  course  of  my  reply.  The  House
 wil}  permit  me  therefore.  if  I  may  say
 so  to  pick  and  choose  and  deal  with

 LEVER
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 what  I  think  are  the  more  important
 things  that  have  been  raised  in  this
 debate.  I  would  have  preferred,  if  I
 may  say  so  with  all  respect,  that  at-
 tention  was  dire:ted  to  thoe  im  o-
 tant  aspects,  nat.ooai  or  imernat.iocai,
 tather  than  diverted  to  a  maze  of
 minor  subjects.  which.  important  in
 themselves  no  doubt,  nevertheless.  uf
 loosed  द  .0  9  proper  perspect.ve.  are
 unimportant  in  the  scheme  of  things
 today.  ’

 Before  I  proceed  further,  I  should
 like  to  say  that  I  have  endeavoured
 with  a  large  measure  of  success.  but
 sometimes  with  lack  of  success,  to
 consider  these  matters  as  dispassiona-
 tely  as  possible,  as  objectively  as  pos-
 sible.  and  tried  to  profit  by  the  com-
 ments  and  crit.cisms  which  hon.  Mem-
 bers  have  made.  One  thing.  if  I  may
 say  50,  I  would  repudiate.  if  that  is
 Not  too  strong  a  word  to  use:  the  ac-
 cusation  that  my  colleagues  and  I  are
 complacent  or  smug.  Wel.  I  am  no
 judge  of  whether  I  am  smug  or  not.

 But,  I  cannot  imagine  any  _  rerson
 charged  with  resconsibility  teing
 complacent  today  in  this  world.  Even

 if  he  were  so  inclined,  he  cannot  be
 80  Certainly  I  have  no  sensa‘:on  of
 complacency  when  I  view  the  _pro-
 blems  of  this  country  or  the  world.  I
 have  sometimes  a  feeling.  if  you  like
 to  call  it.  of  excitement  at  this  tre-
 mendous  drama  that  is  taking  place
 in  the  world.  or  a  sense  of  high  ad-
 venture  at  what  we  are  endeavouring
 to  do  in  this  country,  and  also  a  sence
 of  the  tremendous  difficulties  that  con-
 front  us  all  the  time.  Nobody  can  af-
 ford  to  be  complacent.  If  hon.  Mem-
 bers  ever  take  the  trouble  to  read
 what  I  sometimes  say  outside  this
 House,  they  will  find  that  I  am  always
 warning  my  colleagues  outside.  peo-
 ple  outside  against  comp'acency.  So.
 we  are  not  complacent.  We  do  not
 think  in  the  slightest  that  we  have
 all  the  wisdom.  that  we  know

 every thing  about  everything  in  the  world
 today.  Any  person  who  is  dogmatic.
 if  I  may  say  so,  is  complacent.  Com-
 placency  coires  from  some  kind  of  १
 c)osed  mind  accepting  a  dogmatic
 phase.  whatever  it  may  be.  It  is  a  nar-
 rowness  of  outlook  ina  changing
 world.  None  of  us  is  complacent.
 Therefore.  I  have  listened  to  the  criti-
 cisms  and  comments.  in  this  House
 as  in  the  other.  with  a  view  to  under-

 stand.  with  a  view  to  learn  how  we
 can  better  what  we  are  doing.  or
 change  what  we  are  doing.

 I  can  also  essvre  ‘he  Hou-c  tha’  in
 this  matter  there  is  no  question  of

 ride  or  prestige  involved.  We  are  all
 B  this  House.  not  the  Government
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 only,  charged  with  a  heavy  and  great
 responsibility  and  we  would  be  small
 men  indeed  if  we  stick  in  small  mat-
 ters  on  prestige  or  consider  matters
 fron  any  narrow  point  of  view  of
 party  or  group.  So,  I  have  endea-
 voured  to  consider  these  matters  dis-
 passionately.  I  would  like,  Sir,  to
 express  to  you  and  to  the  House  and
 to  the  hon.  Member  opposite,.  Dr.
 Mookerjee,  my  regret  that  I  was  not
 quite  so  dispassionate  for  a  moment
 yesterday  and  that  I  felt  myself  pro-
 voked  into  intemperance.

 Dr.  8,  P.  Mookerjee  (Calcutta
 South-East):  I  reciprocate  the  Prime

 Minister's
 sentiments  wholehearted-

 Shri  Jawaharlal  Nehru:  Before  I
 proceed  further.  I  should  just  like  to
 deal  with  a  point  which  was  raised
 by  another  hon.  Member  opposite,
 which.  at  that  time.  also  provoked  me
 into  an  interruption  of  amaze  nent.
 The  hen.  Member.  Prof.  Mukerjee,  re-
 ferred  to  the  landing  of  thousands  of
 American  military  aircraft  at  Dum
 Dum,  I  was  surprised  and  I  enquired
 into  this  matter.  I  shall  read  out  what
 the  hon.  Member  said.  He  referred  to
 a  US  Super  Fortress  landing  at  the

 IAF  station,  Agra  early  in  December,
 ‘1952.  He  went  on  to  say:

 ‘Why  is  it  that  we  hear.
 —I  want  to  be  corrected  later  by
 the  Prime  Minister,  if  (  am  wrong
 —that  in  October  1952.”  (Mina
 you,  in  October,  952)  “there
 were  as  many  as  3250  military
 landings  at  Dum  Dum  _§  Airport.
 out  of  which  the  contribution  of
 the  Indian  Air  Force  was  only  25
 while  that  of  the  United  States
 Air  Force  came  to  the  tune  of
 1200."

 Now,  if  the  facts  were  as_  stated
 above  one  would  imagine  that  a  big
 ecale  invasion  of  India  was  taking
 place.  The  facts  as  ascertained  are
 as  follows:  No  Super  Fortress  visit-
 ed  Agra  in  December  or  any  other
 date.  But.  an  old  military  type  of
 aircraft.  converted  to  civilian  use  is
 kept  by  the  American  Embassy  and  is
 based  at  Palom.,  This  aircraft  visit-
 ed  Agra  aerodrome  on  the  9th  Decem-
 her  and  returned  to  Delhi  the  same
 day.  Then.  with  regard  to  Dum  Dum
 aerodrome  near  Calcutta.  this  aero-
 drome  as  the  House  knows,  is  on  the
 international  route  and  is  visited  by
 a  very  large  number  of  aircraft  daily
 belonging  to  different  international
 lines  flying  from  east  to  west  and
 ‘vest  to  aast.  All  these  flights  are  re-
 gulated  by  the  rules  of  each  country
 as  well  as  by  international  rules  and
 Nsage.  Sometimes,  though  rarely,
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 permission  is  given  to  fly  over  India
 without  landing  anywhere  in  the
 country.  Normally,  foreign  aircraft
 have  to  land  at  some  airport  in  India
 for  examination  and  checks  of  vari-
 ous  kinds.  Military  aircraft  belonging
 to  foreign  States  can  fly  to  and  across
 India  only  with  the  prior  approval  of
 the  Government  of  India,  and  in  ac-
 rordance  with  an  agreement  entered
 into  by  that  State  with  the  Govern-
 ment  of  India.  Permission  is  given  in
 each  case  after  information  cf  vari-
 ous  kinds  is  supplied.  In  the  whole  of
 the  year—not  in  October  only—in  the
 whole  of  the  year  1952,  459  military
 aircraft,  both  foreign  and  Indian  land-

 ed  at  Dum  Dum.  Of  these,  8  belong-
 ed  to  the  U.S.  Air  Force.  None  of
 these  American  aircraft  carried  arms
 or  ammunition  or  personnel  in  uni-
 form,  The  Indian  Air  Force  has  its
 headquarters  at  Palam,  and,  therefore,
 relatively  few  landings  take  place  at
 Dum  Dum.

 Now  we  are  faced  with  two  major
 problems,  or  two  major  categories  of
 problems.  There  is  the  international
 situation,  and  there  is  the  domestic
 situation,  Practically  everything
 falls  within  those  two  categories.  And
 although  we  may  consider  them  sepa-
 rately.  they  are  to  some  extent  con-
 nected  together  and  have  their  reac-
 tions  on  each  other.  So  far  as  we  are
 concerned,  our  natural  interest  is  in
 the  domestic  situation  because  we
 have  to  tace  those  problems.  because
 it  is  our  desire  to  raise  the  level  of  our

 that  we  have  put  torward.  and  _  to
 which  the  President  made  reference.
 I.  do  not  suppose  anybody  in  this
 House  will  differ  in  that  ideal.  The

 question,  therefore,  is  how  to  attain
 it.  And  certainly.  there  might  be
 differences  of  opinion  in  regard  to

 that.  There  is  no  reason  why  there
 should  not  be  or,  if  you  like,  placing
 greater  emphasis  on  one  aspect  or  the
 other.  Anyhow,  here  is  this  tremen-
 aous  adventure  of  building  up  a  new
 India.  a  new  welfare  State  in  this
 great  country  whereby  we  raise  the
 tevel  of  hundreds  of  millions  ef  peo-
 pie.  Can  there  be  anything  more

 -exciting  than  this  adventure?  And  yet.
 we  all  know  the  great  difficulties  that
 we  have  to  face—difficulties,

 olga because  we  faced  a  situation  after  a
 fairly  long  period  of  suppressed

 growth,  when  the  country  did  not
 grow  naturally  as  it  might  have  done.
 And  so  when  we  face  this  auestion,
 ‘we  have  to  face  a  number  of  problems,
 all  together.  We  have  to  face.  if  you
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 take  the  whole  of  India,  a  number  of
 centuries  all  jostled  up  together  sud-
 aenly  hurled  into  the  middle  of  the
 20th  century.  Itisnot  aneasy  matter
 for  an  academic  debate  to  decide.  ‘There
 are  vast  regionsin  India,  ditlerent  sta-
 ges  of  economic  growth,  industrial  con-
 dition,  agricultural  condition,  and  we
 are  trying  to  raise  all  of  them  up  and
 {f  we  do  not  bring  about  some  change

 by  magic  to  al!  these  people,  well,  we
 can  hardly  be  blamed.  Therefore,
 while  we  are  engaged  in  this  tremen-
 qaous  adventure  full  of  difficulties.  we
 nave  little  time  to  spare.  and  little  en-
 ergy  to  give,  to  international  affairs.
 But  there  is  little  choice  left  to  us  be-
 cause  international  affairs  hit  us  in

 the  face  all  the  time,  because  they
 might  very  well  affect  our  indiv:dual
 lives  intimately,  because  it  is  the  in-
 evitability  of  destiny  that  India  should
 take  her  oart  in  these  affairs  like
 other  countries.  Thereforé,  whether

 we  wish  it  or  not,  we  have  to  take
 part  in  them.  We  are  part  of  the

 international  community,  and  no  coun-
 try  much  less  a  great,  big  country  like
 India,  can  be  iguoluated  from  that,  or
 keeo  herself  away  from  it.  So  we  play
 8  part  in  these  international  affairs
 which  grow  more  end  more  complicat
 ed  from  day  to  day.

 The  United  Nations  came  into  exis-
 tence  seven.  eight  years  ago,  und  it
 represented  the  old.  -old  urge  «f  hu-
 manity  to  seek  for  peace  and  co-op-
 eration  in  this  world.  It  tried  to
 profit  by  the  failures  of  the  old  League

 of  Nations.  The  old  League  of  Nations,
 even  at  its  commencement,  was  not
 what  might  be  called  a  universal  or-
 ganization,  an  international  organiza-
 tion  with  a__suniversal  back-
 ground.  Great  countries  kept  out  of  it
 and  were  keot  out  of  it.  The  United
 Nations  started  at  least  with  the  as-
 sumption  of  universality;  and  countries
 differing  from  each  other  entirely  in
 their  structure  of  Government.  econo-
 mic  or  political  policy.  all  came  tege-
 ther  under  that  common  umbrella  of
 the  United  Nations.  So.  one  attri-
 bute  of  the  United  Nations—supposed
 attribute—was  universality.  The
 other,  of  course.—the  main  objective—
 was  the  maintenance  of  peace,  and  the
 growth  of  co-operative  effort  among
 the  nations,  and  the  solution  of  dis-
 putes  by  peaceful  means  as  far  as  pos-
 sible.  The  United  Nations,  tie
 House  will  remember,  laid  down  a
 rule  about  the  veto  of  certain  so-call-
 ed  great  powers.  Now.  it  is  very  easy

 to  criticise  that  rule  as  illogical,  unde-
 mocratic  and  all  that.  but,  as  a  matter
 of  fact,  it  represented  the  reality  of
 the  moment.  It  meant  ultimately  that
 the  United  Nations  could  not  adopt
 sanctions  against  one  of  the  great
 powers,  because  that  power  could  veto
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 it.  because  having  sanctions  against
 one  of  those  great  powers  itself  meant
 a  world  war.  Now,  that  may  not  be
 logical.  but  it  was  a  fact  that  it  meant
 a  world  war.  If  the  United  Nations
 was  to  avoid  a  world  war,  it  had  to
 bring  in  some  such  clause,  It  may  ap-
 Pear  illogical.  Now,  let  us  see  how
 this  has  developed.

 First  of  all,  we  find  that  that  prin-
 ciple  of  universality  with  which  the
 United  Nations  started  has  been  de-
 parted  from.  Well,  the  most  patent
 departure  is  the  fact  that  9  great
 country  like  China  is  not  there,  and  is
 not  recognized  by  some  great  coun-
 tries.  This  is  not  a  question  of  any
 one  of  us  liking  or  disliking  the  pre-
 sent  Government  in  China  or  approv-
 ing  or  disapproving  of  China’s  revolu-
 tion,  but  it  is  a  question  of  one  of  the
 biggest  countries  in  the  world  not
 being  represented  there,  not  being  re-
 cognized  there.  Therefore,  it  comes  in
 the  way  of  that  basic  principle  of  uni-
 versality,  and,  in  fact,  the  United  Na-
 tions,  to  that  extent,  goes  back  to
 something  which  made  the  League  of
 Nations  fail.  Now,  that,  I  think,
 is  one  of  the  grave  difficulties  that  face
 us,  and  much  has  flown  from  that,
 many  new  fresh  problems  have  come
 from  that.  And  it  is  not  a  question
 of  my  saying  or  any  country  saying
 “Let  us  agree  that  China  should  be
 there”,  or  some  saying  “Let  it  not  be
 there”.  It  is  not  a  question  of  ex-
 pressing  an  academic  opinion,  but  re-
 alizing  that  one  of  the  basic  facts  of
 the  world  situation  is  this,—that  the
 United  Nations  which  presumes  to  be
 a  universal  organization  in  this  world
 has  ceased  to  be  that  because  of  this
 first  major  fact  that  a  great  country
 which  is  obviously  a  running  coun-
 try,  obviously  a  stable  and  strong
 country  is  not  represented  there.  Then
 again,  a  difficulty  has  arisen.  For  the
 moment,  I  am  not  blaming  anybody.
 But  this  great  organisation  built  up
 for  peace  is  itself  today  engaged  in
 war-sponsoring,—however  small  it
 may  be  does  not  matter—and  to  the
 extent  that  it  is  a  sponsor  of  war  and
 it  is  connected  with  it.  naturally  its
 functions  of  peace-making  become
 less.  It  is  difficult  to  exercise  that
 function  adequately,  if  you  yourself
 are  a  party  to  war.  Now  that  is  a
 great  difficulty;  the  difficulty  may  have
 arisen  because  of  nobody’s  fault  or
 somebody’s  fault.  That  does  not  mat-
 ter.  We  are  trying  to  analyse  the
 situation  as  objectively  as  possible,
 without  casting  blame  on  anybody.
 And  the  problem  arises  whether  we
 have  grown  up.  whether  the  world  has
 grown  up  adequately  enough  to  have
 an  international  organisation  of  the
 type  aimed  at.  I  do  not  know  Peo-
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 ple  talk  about  one  world,  about  world.
 federalism  and  the  like,  and  many  wise
 and  intelligent  and  ardent  people
 agree  with  that  ideal.  I  think  most
 Members  in  this  House  will  agree.  But.
 it  is  one  thing  to  agree  with  that,  and
 quite  another  thing  to  give  eflect  to  it,.
 and  we  see,  far  from  this  kind  of
 world  government,  even  the  United
 Nations,  as  it  was  started,  continually
 coming  into  difficulties  because  of
 various  factors,  because  of  a  sovereign.
 State  still  thinking  of  8  sovereign
 State.  and  because  of  other  factors
 and  conflicts.  The  question  arises:
 Is  it  a  tact,  is  it  a  possibility  that
 countries  entirely  different  from  each.
 other  in  their  political.  economic  and
 other  policies.  can  cu-operate  ina
 new  organisation,  or  must  they  re-
 main  apart?  In  the  old  days,  centuries
 ago,  it  did  not  much  matter.  because
 they  kept  apart,  they  did  not  come  in
 contact;  but  today  that  has  become
 impossible.  because  they  are  continu-
 ously  in  contact.  If  there  is  continu-
 ous  contact.  that  contact  may  be
 friendly  contact:  if  not.  a  hostile  con-
 tact,  and  the  question  arises:  Can  an
 international  organisation  exist  which.
 can  contain  within  its  core  countries
 aiming  entirely  differently?  Well,  I
 suppose,  one  could  answer  it.  There
 is  uo  reason  why  it  should  not  func-
 tion  with  all  those  countries  in  it.
 That  was  the  ideal.  After  all,  when
 the  United  Nations  was  started.  coun-
 tries  like  the  United  States  of  Ame-
 rica  and  the  U.  5.  S.  R,  entircly  diffe-
 rent  in  outlook  and  ways  did  co-cpe-
 rate  and  come  together.  and  did  func-
 tion  for  a  period,  till  they  gradually
 drifted  apart.  For  my  part.  I  do  not
 see  why  they  should  not  function  in
 an  organisation,  provided.  of  course,
 that  each  one  of  them  did  not.  if  I
 may  say  so.  interfere  with  the  others.
 and  so  long  as  each  could  carry  on
 any  policy  it  chose  for  itse'f.  But  diffi-
 culties  come  in,  where  there  are  ४(-
 tempts  at  interfering  with  others.
 Then,  of  course.  there  is  conflict,  and
 one  party  or  both  interfere,  or  one  be-
 gins  interfering  and  the  other  starts
 also  interfering.  Then  again,  as  the
 House  knowa,  it  is  very  difficult  to
 know,  in  such  a  matter.  who  started.
 Charges  and  counter-charges  are  made.
 I  am  merely  placing  al)  these  problems
 before  the  House  50  that  it  rnight  be
 able  to  look  at  this  international  pic-
 ture  in  broad  historical  perspective.

 There  is  another  matter,  of  course,
 which  is  most  important  in  our  under-
 standing  things  today,  and  that  is  the

 pace  of  technological  development,
 which  is  tremendous,  which  we  who
 live  in  this  technological  world  do  not
 wholly  realise.  but  which  is  making
 all  the  difference  to  this  world,  most
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 Particularly  in  regard  to  the  develop-
 ment  of  communications,  in  the  deve-
 lopment  of  the  art  of  warfare  and  all
 that,  which  throw  us  into  each  other’s

 laps  all  the  time,  and  which  has  re-
 sulted  in  creating  a_  situation  when

 any  real  major  conflict  or  a  world  war
 would  be  of  such  tremendous  signifi-
 cance  and  destruction  that  no  objec-
 tive  for  which  that  war  is  fought  can
 ever  be  realised  through  it.  Now
 that  is  the  basic  tact  too.  You  may
 thave  the  best  of  objectives,  but  war
 has  become  such  that  you  will  not  re-
 alise  that  objective,  and  you  will  get
 something  which,  well,  you  do  not
 like,  in  spite  of  so-called  victory.

 Now,  here  are  certain  broad  ase
 pects  which  I  should  like  the  House  to
 keep  in  mind.  Therefore,  what  can  a
 country  like  India  do?  We  cannot  in-
 fluence  other  countries  by  force  of
 arms  or  pressure  of  money;  we  can  ne-

 gatively  do  something,  we  can  pusiti-
 ely  do  also  a  little  occasionally,  but

 to  imagine  that  we  are  going  to  shake
 the  world  or  control  international  af-

 fairs  according  to  ou:  thinking,  as
 sometimes  hon.  Members  seem  to  hint,
 that  we  should  issue  something  in  the
 nature  of  an  ultimatum  to  this  country

 or  that  country,  or  demand  from  this
 country  or  that  country,  or  express
 our  views  in  strong  language  to  the
 world  at  large,  has  little  meaning,  un-
 less  you  can  do  something  afterwards.
 Hon.  Members  opposite  have  repea-
 tedly  said  in  their  comments  that  the
 President  has  used  weak  language.
 circumspect  language.  and  why  not
 come  out  strongly  in  favour  of  this  or
 that.  I  would  beg  of  them  to  remem-
 ber  that  in  the  modern  world  strength
 does  not  reside  in  strong  language  at
 all.  In  the  problems  of  modern
 world  and  _  international  affairs,
 strength  does  not  reside  in  strong
 language  at  all.  Strength
 somewhere  else.  Nor  does  it  reside
 in  slogans.  We  must  have  strength
 somewhere  before  we  take  to  any

 step.  Otherwise  we  make  ourselyes
 ridiculous.  And  apart  from  strength
 a  nation—and  I  hope  India  is  a  ma-
 ture  nation.  with  all  our  failings,  and

 ‘we  have  a  few  thousand  years  of
 growth  in  restraint  and  al  that--a
 mature  nation  does  not  and  should
 not  shout  too  much.  Strength  does
 not  come  from  shouting.  It  fs  not  a
 sign  of  maturity.  I  regret  that  there
 is  far  too  much  shouting  and  cursing
 in  the  world  today.  It  may  or  may
 not  be  justified.  But  it  is  not  good
 ali  the  same,  you  have  come  up
 against  all  these  problems,  of,  apart
 from  the  other  countries,  two  giant
 countries  each  other,  trying
 to  undermine  each  other,  and  vet  ter-
 ribly  afraid  of  each  other.  It  fs  a
 most  extraordinary  situation.  and  we
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 chosis  of  fear,  of  fear
 there  can  be  no  worse

 than  fear

 live  in  this
 pay and  hatred.  an

 companions  for  a  country
 and  hatred.

 Therefore.  one  of  the  approaches  at
 least  in  which  we  can  help  is  to  try  to
 lessen  this  atmosphere  of  fear  and
 hatred.  But  how  far?  We  cannot  do
 very  much  about  it.  But  at  least  we

 can,  negatively;  first  of  all,  we  may
 not  do  anything  or  say  anything  which
 increases  that.  That  35  wa.thin  our
 power  certainly.  At  least  we  should
 not  indulge  in  that  shouting  and  curs-

 ing  and  slandering  match  which  seems
 to  have  taken  the  place  of  old-time
 diplomacy.  That  is  something  though
 it  does  not  or  may  not  achieve  much
 result.  At  least,  we  have  rot  added
 to  the  illness  of  the  world.  Positively,
 where  we  can  help  also,  we  should
 help,  although  in  taking  any  positive

 step,  there  are  always  certain  risks
 involved  that  it  may  fail.  We  nad
 been  very  cautious  about  our  pusitive
 steps.  Negatively  we  have  endeav-
 oured,  I  think,  with  a  great  deal  of
 success,  not  to  take  part  in  these  con-
 troversies,  by  merely  running  other
 nations  down.  We  do  not  agree  with

 a  great  deal  of  what  some  other  coun-
 tries  say  or  do.  But  when  the  time
 comes  We  try  to  point  that  out  in  as
 friendly  a  language  as  possible,  be-
 cause  we  are  quite  certain  that  by
 using  stronger  language  we  do  not
 help  anybody,  not  the  cause  of  peace
 certainly.  So  the  positive  steps  we
 have  taken,  we  have  also  taken  as
 cautiously  as_  possible.  We  have
 tried  not  to,  and  no  step  of  ours  has
 been  taken  just  to  put  this  party  in
 the  right  or  the  other  party  in  the
 wrong.  We  may  have  failed—that  is
 a  different  matter—in  the  step  we  took.
 But  we  have  tried  always  to  do  sume-
 thing  in  the  hope  of  success  and  tried
 to  find  out  as  far  as  we  could  the

 opinions
 of  the  other  parties  concern-

 There  was  this  Korean  Resolution.
 Now,  I  do  not  wish  to  take  the  time
 of  the  House  on  this  occasion  as  I
 have  spoken  about  this  in  the  past.
 We  tried  our  utmost  in  that  matter  to
 find  out  what  the  other  countries  con-
 cerned  were  prepared  to  accept  or  to
 do.  It  is  impossible  to  find  out  every-
 thing.  078  may  make  a  mistake.  but
 we  did  proceed  on  a  sound  enough

 basis  of  finding  out  a  good  deal,  and
 about  90  or  95  per  cent.  of  what  we

 out  forward  in  that  Resolution  was,  if
 I  may  say  so,  taken  down  sentence  by
 sentence  from  what  had  been  said  to
 us  by  the  parties  concerned.  not  in  a
 joint  form.  but  separately:  we  had  to
 put  it  together.  My  point  is  this.  I
 am  not  justifying  anything  except  to
 sav  that  the  earnest  attempt  we  have
 always  made  was  to  try  to  compose
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 things  and  put  one  party's  viewpoint
 betore  the  other  without  cornpromising
 anything.  Well.  we  failed:  we  must
 sutter  for  that  failure.  But  I  do  sub-
 mit  to  the  House  that  it  is  grossly  un-
 fair  tor  any  person  to  accuse  us  of
 partiality  and  the  like  in  this  matter.

 Some  hon.  Members  on  the  other
 side  are  constantly  repeating  like  some

 _‘mantram’  which  they  have  iearnt
 without  understanding  what  it  means,
 that  we  are  stooges  of  the  Americans.
 We  are  a  part  of  the  Anglo-American
 bloc,  etc.  Of  course,  that  kind  of
 Statement  normally,  in  the  case  of
 persons  who  are  less  restrained  than
 I  am,  might  lead  to  a  retort  in  kind.
 But  I  do  not  wish  to  say  that,  But  3
 should  like  them  and  others  to  try  to
 keep  out  of  the  habit  of  learning  some
 slogans  and  phrases  and_  repeating
 them  again  and  again.  It  becomes
 rather  stale  work.  it  is  not  interest-
 ing  or  exciting  to  hear  the  same  phrase
 repeated  again  and  again,  whether  it
 bas  any  relevance  or  meaning  or  hot.

 Shrimati  Renu  Chakravartty
 (Basirhat):  What  happened  to
 amendments  that  you  accepted  at  the
 instance  of  America?

 Shri  Jawaharlal  Nehru:  My  point  is
 that  if  we  or  any  country  seeks  for
 peace,  peace  requires  peaceful  me-
 thods.  The  House  will  remember  a
 thing  which  Gandhiji  laid  stress  on
 always.  of  means  and  ends.  I  am  not
 entering  into  a  metaphysical  argu-
 ment,  but  surely  if  you  demand  peace,
 you  must  work  for  it  peacefully.  It
 is  quite  absurd  to  work  for  peace  in
 a  warlike  manner.  (Interruption).
 l  am  not  referring  to  any  particular
 group,  but  unfortunately  some  people
 seem  to  think  I  am  talking  about
 them.  Because  the  fact  is  that  today
 --and  I  say  so  with  respect—quite  a
 large  number  of  countries,  big  and
 small,  talk  about  peace  in  the  most
 aggressive  and  warlike  manner.  This

 ‘does  not  apply  to  one’  group  or  an-
 other;  it  applies  to  everybody  almost.
 In  fact.  one  might  almost  say  that
 peace  is  now  spelt  W  A  R.

 Shri  Chattopadhyaya  (Vijayavada):
 Not  a  very  clever  statement.  Sir.

 Shri  Jawaharlal  Nehra:  We  are  be-
 coming  enveloped,  all  of  us,  not  so
 much  in  this  country  —I  am  talking
 about  other  countries—by  a  mentality
 which  might  be  called  the  militarv
 mentality.  That  is,  statesmanship  is
 taking  a  second  place  and  is  governed
 more  by  military  factors  than  the
 normal  factors  which  statesmen  con-
 sider.  Now,  that  is  a  dangerous  thing.

 Now,  a  soldier  is  a  very  excellent
 verson  in  his  own  domain,  but  as
 somebody.  I  think  a  French  statesman,
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 once  said,  war,—even  war  is  too
 serious  a  thing  to  be  handed  over  to
 a  soldier  to  control.  much  less  peace.
 Now,  this  intrusion  of  the  military
 mentality  in  the  Chancellories  of  the
 world  is  a  dangerous  development  of
 today.  And  how  are  we  to  meet  it?
 Frankly,  I  confess  that  we  in  India.
 cannot  make  too  much  of  a
 difference.  I  00  not  this
 House  to  imagine  that  we  can
 take  this  on  our  shoulders  and
 remodel  it  to  our  heart’s  desire;  we
 just  cannot  do  it.  But  we  can  do
 something;  we  can  co-operate  with
 others,  we  can  help  in  creating  a  cli-
 mate  of  peace  and  thereby,  possibly,
 help  in  going  some  way  towards  our
 objective.  We  try;  if  we  fail,  well,
 the  world  itself  fails.  There  the
 matter  ends.

 Now  another  factor  is  that  we  talk
 about  peace  and  war,  and  there  are
 many  causes,  no  doubt,  of  this  war,
 some  often  discussed,  others  rather
 hidden.  But  surely  one  should  rea-
 lise  that

 owips
 to  a  number  of  factors

 in  this  world,  chiefly  technological  de-
 velopments,  political  developments  and
 the  like,  nationalist  movements  and
 the  like,  people  all  over  the  world,
 vast  masses  of  people,  have  ceased  to
 be  quiescent.  Now,  it  is  a  good  thing.
 They  are  not  prepared  to  suffer,  to  put
 up  with  their  condition;  people  in
 colonial  countries  are  not  prepared  to
 put  up  with  what  had  been  done  in
 the  past.  Therefore,  they  look  at
 anything  that  appears  to  them  as  a
 liberating  force;  they  are  attracted  by
 it.  It  is  a  patent  thing.  May  be
 that  liberating  force  may  not  liberate;
 may  be  it  might  be  worse—that  is  im-
 material.  But  the  point’  is  that  the
 whole  world  is  in  a  fluid  condition  and
 men’s  minds  have  been  moved  and
 perturbed  and  they  seek  something  to
 support  them  and  to  guide  them
 ahead.

 Now,  in  this  state  of  affairs  one
 would  have  thought  that  one  of  the
 earliest  steps  to  be  taken  is  to  remove
 certain  patent  grievances  and  certain
 patent  structures  of  government  which
 put  down  masses  of  people.  In  other
 words.  the  problem  of  colo-
 nialism  in  the  world  which  has
 been  certainly  tackled  to  a  consi-
 derable  extent  in  the  past  few  years
 since  the  war  ended,  should  be  tackl-
 ed  still  further,  and  thus  at  least  one
 cause  of  making  large  numbers  of
 people  utterly  dissatisfied  should  be
 removed.  Well,  it  has  not  been  re-
 moved.  Apd  there  is  another  thing
 also  which  is  slightly  allied  to  it,
 though  not  the  same.  and  that  {s,  a
 wav  of  looking  at  the  countries  of
 Asia  as  if  they  were  an  outer  fringe,

 a  déstant  outer  fringe,  which  should
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 fall  in  line  with  the  others.  Well,  one
 of  the  most  important  developments
 of  tne  age  has  been  what  hag  taken
 place  in  Asia  and  what  is  likely  to
 take  place  in  Asia.  There  is  no  doubt
 about  it  whether  for  good  or  ill.  The
 whole  of  Asia  is  very  wide  awake,  re-
 surgent,  active  and  somewhat  __rebel-
 ious.  Now,  how  are  you’  going  to
 deal  with  it?  All  these  problems  are
 problems  ultimately  not  of  military
 might  but  of  men’s  minds.  They
 cannot  be  dealt  with  by  guns;  some-
 times  guns  may  be  necessary.  I  do
 not  know.  But  certainly  they  are
 problems  of  psychological  approach  to
 vast  numbers  of  human  beings,  whe-
 ther  it  is  in  Asia,  whether  it  is  in
 Africa.  The  approach  that  is  being
 made  in  Africa,  in  large  parts  of
 Africa,  whatever  its  virtue  in  the
 minds  of  those  who  are  doing  it
 may  be  for  the  present,  one  thing  is
 dead  certain  that  it  is  bound  to  fail
 ultimately,  tomorrow  or  the  day  after.
 There  is  no  shadow  of  doubt  about
 it.  It  does  not  require  a  prophet  to
 say  that  this  approach  will  lead  to  the
 most  dangerous  consequences  in  racial
 conflicts.  Take  the  question  of  the
 steps  that  are  being  taken  in  South
 Africa.  These  are  basic  facts  which
 may  not  be  related  to  the  circumstan-
 ces  in  the  Far  East  or  in  Central
 Europe  and  Germany  but  they  are
 basic  facts  which  may  do  much  to
 shape  the  world  of  tomorrow.  Now,
 therefore,  what  policy  can  India  pur-
 sue  in  this  matter?  As  I  said.  what-
 ever  policy  it  pursues  it  should  talk  in

 a  quiet  veice,  it  should  not  shout.
 It  should  talk  in  terms  of  peace,  not
 of  threats  or  cursing  or  war.  I  would
 like  others  to  do  so,  too.  Anyhow  we
 should  try  tn  do  so.  जल  should  not
 merely  show  our’  temper’  to  other
 nations  even  though  we  may  feel
 strongly.  Let  us  convert  our
 feeling  into  strength,  not  into  temper,
 and  that  applies  in  the  world  at  large.
 That  applies  to  our  relations  with
 Pakistan.  We  have  endeavoured  to
 do  that  with  more  or  less  success.  It
 does  not  matter  what  temper  the  other
 party  shows.  Obviously,  we  have  to
 protect  our  interests,  we  must  protect
 them  and  we  tt  yrotect  them.  But
 even  in  trying  ४0  vrotect  them  it  does
 not  help  to  show  temper.  There  are  two
 ways  of  approaching  this  question.
 One  is  the  conviction  that  war  must
 come.  We  try  to  avoid  it  but  it  fs
 bound  to  come.  Therefore  we  should
 prepare  for  it.  And,  well,  when  it
 comes,  join  it  this  way  or  that  way.
 The  other  way  is  trying  our  utmost
 to  avoid  it,  feeling  that  it  can  be  av-
 oided.  Now,  there  is  a  great  difference
 in  those  two  approaches.  If  mentally
 you  are  convinced  that  it  is  bound  to
 come,  well,  you  accustom  yourself  to
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 that  idea  and  you  work  to  that  end
 even  though  you  may  not  like  it.  You
 are  not  working  for  peace  but  you
 are  convinced  absolutely  that  war  is
 coming;  it  is  inevitable  and  therefore
 let  us  work  for  war.  On  the  other

 hand,  in  trying  to  work  for  avoidance
 of  war  you  must  believe  in  it.  A
 phrase  here  and  there  is  not  enough
 because  otherwise  you  are  always
 working  to  the  other  end.
 People  work  for  it.  Naturally
 no  country  can  forget  the  possibility  of
 being  entangled  in  war,—that  is  a
 different  matter—and  taking  such  »re-
 cautions  as  it  ought  to.  There  is,  I
 think,  a  great  deal  of  difference  in
 these  two  apprcaches.  I  have  a  sen-
 sation  that  many  great  countries  to-
 day  apparently  have  come  to  the  con-
 clusion  that  war  is  inevitable—not
 that  they  want  it.  I  do  70  think
 people  anywhere  want  it.  I  hardly
 think  that  many  statesmen  want  it  but
 still  somehow  they  have  come  to  that
 conclusion.  Well.  so  far  as  we  are  con-
 cerned,  we  believe  that  war  is  not
 inevitable,  it  is  a  dangerous  possibility
 —sometimes  it  becomes  a_  probability
 —but  it  is  not  inevitable  and  there-
 fore  to  the  utmost  and  to  the  end  one
 should  work  for  its  avoidance.  One
 can  work  for  avoidance  apart  from  the
 politcal  or  diplomatic  field,  essential-
 ly  in  the  human,  psychological  field,
 in  so  far  as  we  can.  Naturally,
 we  cannot  do  much  but  we  try  to  do
 what  we  can  in  this  matter.

 Now,  the  House  knows  that  certain
 recent  developments  have  taken  place.
 Certain  statements  have  been  made
 in  the  United  States  of  America  hy
 the  highest  authcrities  in  regard  to  the
 Far  East  which  have  caused  grave
 concern  not  only  to  us  here  but  in
 many  countries  all  over  the  world.
 T  confess  that  it  is  not  clear  to  me
 even  now  exactly  what  the  full  conse-
 quences  of  those  statements  are.  But,
 whatever  the  meaning  behind  them,
 there  is  no  doubt  of  the  impression
 they  have  created  and  the  reactions
 produced.  From  the  point  of  view
 of  psychosis  of  fear  and  world  psy-
 chology,  they  have  had  a_  bad  effect
 apart  from  anything  else.  All  this
 talk  of  the  blockade  of  China  or  other
 such  stene  obvious'y  is  not  talk  that
 leads  to  peace  or  settlement,  whatever
 else  it  might  lead  to.  It  is  easy  for
 any  party  to  justify  what  it  says  by
 arguments  and  by  what  the  other
 party  said.  Are  we  to  remain  silent?
 That  may  be  done.  But  it  is  too
 serious  a  matter  for  this  kind  of  justi-
 fication  of  statesmen  and  politicians,
 much  too  serious  a  matter  affecting
 the  world.  I  do  confess  that  we  es
 a  government  and,  [  am  sure,  ag  a
 people,  view  these  developments  with

 the  greatest  concern.  Now,  again  what
 can  we  do  about  them?  It  is  no
 good  my  using  strong  language.  That
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 will  not  impress  anybody  more  than
 the  more  quiet  statements  that  ve
 might  make.  In  so  far  as  our  opinicn
 is  concerned,  it  is  conveyed  quite
 clearly.  Our  test  is  always  this.  Does
 this  help  in  lessening  the  tensions  of
 today  or  does  it  add  to  those  tensions?
 That  is  our  major  test.  If  it  adds  to
 these  tensions  we  are  against  it:  If
 it  worsens  the  situation  we  are  against
 it.  If  it  somehow  helps,  if  it  goes  far,
 that  is  all  the  better.  So  that  is  the
 test  that  we  apply  whether  in  the
 United  Nations  or  elsewhere.

 Now,  coming  to  our  domestic  policy,
 I  do  not  wish  to  go  into  details.  But
 hon.  Members  opposite  have  talked  a
 great  deal  about  hunger  and  starva-
 tion  in  India  and  the  economic  condi-
 tion  and  the  like.  I  believe  there  is
 an  amendment  to  the  effect  that  the
 economic  situation  has  deteriorated.
 Now,  that  is  a  question,  to  some  ex-
 tent.  of  facts  and  figures.  It  is  com-
 pletely  easy  in  thig  great  land  of
 India  to  make  a  list  of  suffering  and
 distress  and  poverty.  That  is  our
 misfortune.  It  is  there.  Nobody  can
 doubt  it.  There  are  these
 360  million  people.  But  may
 I  beg  the  House  to  consider:  Is  that  the
 test?  The  test  is  whether  we
 are  getting  over  these  diffi-
 culties:  how  far  we  have  gone;  how
 far  we  are  likely  to  go;  and  what
 steps  we  are  taking.  I  think  that,  ob-
 jectively  considered,  there  is  no  doubt
 that  the  economic  situation  has  im-
 proved  considerably.  It  is  a  matter
 of  judgement.  (An  Hon.  Member:
 And  famines  also.)  It  is  a  matter  of
 facts  and  figures.  I  think  the  pea-
 santry  in  this  country—I  am  not  for
 the  moment  talking  of  the  landless
 labourer—has  improved  _  greatly,  :ot
 slightly.  This  country  is  a  great,  hig
 country,  and  it  is  very  difficult  to  make
 generalisations  about  it.  because  there
 can  always  be  exceptions.  But  sub-
 ject  to  this  statement.  I  think  it  is
 correct  to  say  that  the  peasantry  of
 this  country  is  a  good  deal  better  of
 today  than  it  has  been’  for  genera-
 tions  past.  (Shri  Nambiar:  Question.)
 As  I  said,  I  exclude  the  landless
 labourer  from  my  statement.  He  is
 very  important  and  we  should  do  our
 utmost  for  him.  In  some  cases,  the
 landless  labourer  has  also  done  well;
 in  others,  he  has  not,  The  industrial
 population  certainly  is  not  worse.  It
 is,  if  anything,  better—not  too  much
 better,  but  if  anything  better  during
 the  last  few  years.  We  add  to  our
 numbers  largely,  and  in  spite  of  the
 fact  of  a  growing  population.  the
 general  condition  of  the  people  is.  I
 think,  better.  That  does  not  mean
 very  much,  I  admit,—because  we  start
 from  a  low  standard.  (Interruption).
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 Mr,  Deputy-Speaker:  Would  not
 hon.  Members  be  a  little  silent  and
 patient?

 Shri  Jawaharlal  Nehru:  Hon.  Mem-
 bers  opposite,—some  of  them,—  ure
 greatly  impressed  by  the  strides  m
 economic  progress  made  by_  the
 Soviet  Union.  I  agree.  The  Soviet
 Union  has  made_  great  progress.
 Nevertheless,  in  spite  of  that  great
 progress,  standards  of  living,  say,  in
 the  Soviet  Union  and  in  America,  are
 very  different.  That  is  no  condem-
 nation  of  the  Soviet  Union  at  all.
 The  fact  is  that  the  standards  of  living
 in  the  United  States  are  the  highest
 in  the  world.

 »  Shri  Chattopadhyaya:  For  the  few.

 Shri  Jawaharlal  Nehru:  No.  For
 everybody,  I  say,  barring  a  few.

 Shri  Chattopadhyaya:  What  about
 unemployment?  What  about  the  Ne-
 groes?

 Mr.  Deputy-Speaker:  Are  we  to  be
 settling  this  matter  by  bandying  about
 words  across  the  floor  of  the  House?

 Shri  Chattopadhyaya:  There  is
 no  bandying  about  of  words.

 Mr.  Deputy-Speaker:  Every  hon.
 Member  has  got  the  right  to  say  what
 he  feels.  If  another  hon.  Member
 does  not  agree,  let  him  not  agree.  But
 let  him  keep  quiet.

 Shri  Jawaharlal  Nehru:  If  hon.
 Members  will  listen  to  the  end  of  my
 argument,  then  they’  will  verhaps
 grasp  more  of  what  I  say.  I  will  put
 it  in  another  way.  The  Russian  Re-
 volution  took  place  in  November  1917.
 Ten  years  later.  let  us  say,  in  1927......
 (An  Hon.  Member:  When  these  people
 were  not  born.)......  what  was  the  state
 in  Russia?  What  was  the  progress
 made?  Certainly,  they  had  civil  wars
 and  tremendous  difficulties.  I  admire
 the  progress  that  they  have  made,  but
 what  I  am  pointing  out  is  that  when
 you  look  at  the  progress  made  by  the
 Soviet  Union  you  should  not  go  and
 compare  it  with  America’s.  You
 should  compare  it  from  where  it  start-
 ed  at  the  time  of  the  Revolution.
 Then  it  is  a  fair  comparison.  Say,  in
 97  it  was  this:  in  927  it  was  that
 and  in  937  or  947  it  was  this—that
 is  a  fair  comparison  to  judge  the  pace
 of  growth.  It  is  no  good  saying  that
 the  American  standards  of  living  are
 higher.  It  has  no  particular  meaning
 in  this  context,  because  America  has

 had  other  reasons  for  growth.  She
 has  had  50  years  for  growth.  There-
 fore.  you  have  always  to  consider  the
 starting  point.  In  the  same  way.  it
 is  no  good  comparing  the  India  of  to-

 day  after  five  years  of  Independence
 and  all  this  business  of  partition
 (An  Hon.  Member:  See  China.)

 cy
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 Paudit  Balkrishag  Sharma  (Kan-
 pur  Distt.  South  cum  Etawah  Distt.—

 a
 Oh,  China?  Do  not  talk  of

 ~hina.

 Shri  Jawaharlal  Nehru:  I  would  beg
 hon.  Members  not  to  interrupt.  If  they
 would  interrupt,  I  hope  it  will  be  m
 a  more  musical  voice.  (Laughter).

 Dr.  S.  P.  Mookerjee:  Why  not  in  a
 poetic  language?  He  is  a_  poet.

 Shri  Jawaharlal  Nehru:  So,  it  seems
 to  me  that  to  compare  India  _  today
 with  the  Soviet  Union  would  not  be
 proper.  Somebody  said  “See  China”.
 I  am  very  happy  about  that,  because
 I  should  like  to  be  compared  to  China.
 I  want  to  be  compared  to  China—in
 every  way—all  along  the  scale.  I
 want  to  lay  down  that  comparison  for
 the  future.  (Interruption).  I  do  not
 mean  to  imply  that  we  are  cleverer
 than  China,  or  that  we  go  ahead  faster
 than  China.  They  may  go  ahead
 faster,  but  I  say  that  it  is  a  right  thing
 for  us  to  see  what  China  is  doing  and
 to  profit  by  it  wherever  we  can.  Con-
 ditions  are  different,  and  remember
 one  thing—there  is  a  very  major  diffe-
 rence.

 Dr.  N.  B.  Khare  (Gwalior):  I  think
 the  Prime  Minister  means  China

 minus  Chiang-Ke-Shek.

 Shri  Jawaharlal  Nehru:  The  hon.
 Member’s  history  is  rather  out  of  date.

 I  am  not  challenging  this  compari-
 son  to  China.  I  do  not  mean  that.
 But  I  do  think  that  it  is  fair  for  us
 to  consider  what  China  is  doing,  sand
 to  learn  by  it  so  far  as  we  can.  There
 is  a  certain  basic  difference.  The
 Chinese  are  an  amazing  people—amaz-
 ing  in  the  sense  of  their  capacity  tor
 hard  work,  for  co-operative  work.  I
 doubt  if  there  are  any  other  people
 quite  equal  to  them  in  that  respect.
 But  there  is  a  very  big  difference.  Re-
 member  that.  History  will  show  88
 to  the  effects  of  that  difference.  The
 difference  is  that  we  are  trying  to
 function  in  a  democratic  set-up.  It
 is  no  good,  therefore,  saying  that  we
 are  better  or  more  virtuous  than  others.
 There  is  no  question  of  virtue  involved
 in  this.  Ultimately,  it  is  a  question
 of  which  set-up  and  which  structure
 of  government—political  or  economic
 —pays  the  highest  dividends  for  the
 country  or  for  the  world.  and  when  I
 say  the  “highest  dividends”,  I  do  not
 mean  merely  material  dividends.  al-
 though  they  are  important,  but  other
 cultural,  spiritual—or  whatever  you
 may  call  them—dividends.  That  is  ‘to
 say,  it  is  an  important  fact  that  whe-
 ‘ther  an  individual  or  a  group  or  a
 country  grows  in  an_  atmosphere  2f
 intellectual  or  other  freedom  or  not.
 Anyhow.  the  future  will  show.  But  it
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 is  a  democratic  set-up  which  we  have
 deliberately  chosen  and  which  we  feel
 in  the  ultimate  analysis  is  good  for
 our  people  and  for  our  country.  We
 do  not  dictate  to  others.  It  is  open  to
 them  to  do  what  they  like.  Neverthe-
 less,  it  sometimes  makes  the  pace  of
 growth  slow,  for  always—apart  from
 other  things—you  have  to  weigh  the
 demands  of  tomorrow  with  the  needs
 of  today,  in  building  up  a  country.
 Now,  here  we  are  in  the  days  of,  if  I
 may  say  so,  phased  national  recons-
 truction  or  development  in  this  coun-
 try.  I  speak  of  course’  without  ac-
 curate  knowledge,  but  I  should  say
 that  there  is  no  comparison  whatever
 between  India  and  China  as  to  the
 building  activities  of  great  works  that
 we  are  undertaking.  They  are  tor
 greater  than  China’s.  They  are  doing
 other  great  things—that  is  a  different
 matter—but  in  this  respect  there  is  no
 comparison.  In  fact,  India  today  is
 putting  up  some  great  works  which  in
 their  totality  and  separately  can  com-

 pare
 with  anything  that  ig  being  done

 7  any  part  of  the  world.
 4  P.M.

 An  Hon,  Member:  What  about  the
 wastage?

 Shri  Jawaharlal  Nehru:  The  hon.
 Member  lives  in  a  sea  of  wastage  and
 his  mind  also  does  not  see  what  is
 being  done.  If  there  is  waste,  stop  it
 by  all  means.  But  the  point  is:  do
 you  see  what  is  being  done?

 The  difficulty  comes  in  always  bet-
 ween  the  needs  of  today  and  the  de-
 mands  of  tomorrow.  A  poor  country,
 Poor  in  resources,  has  not  got  large  re-
 sources  for  investment  for  building  up for  tomorrow.  And  if  you  want  a  sur-
 Plus,  well  you  have  to  be  strict  with
 yourself  in  the  present  generation:  And
 democracy  dves  not  like  stinting  in the  present—not  usually.  In  times  of
 great  crisis  it  might.  Democra
 wants  the  good  things  of  today,  io
 day,  as  far  as  it  can  get  them.  And that  is  a  tremendous  advantage,  from that  limited  point  of  view,  which  an
 authoritarian  Government  has,  which can  build  for  tomorrow,  not  paying  too much  attention  to  things  of  today, of  course  satisfying  them  to  some  ex-
 tent,  but  not  paying  too  much  atten- tion.  You  cannot  do  it.  How  manv hon.  Members  here.  or  in  the  State
 Governments,  dare  do  something  for the  obvious  reason  that  if  they  do  it. they  might  not  get  elected  at  the  next
 elections,—some  tax  put  on,  some  tax
 taken  off.  things  which  might  other-
 wise  be  justified.  So.  there  is  that
 difficulty  of  democracy.

 Of  course.  we  all  talk  about  demo-
 cracy  a  great  deal.  But  it  {is  a  re-
 latively  new  thing  in  its  present  shape
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 {Shri  Jawaharlal  Nehru}
 and  form.  That  is  to  say,  the  old-
 time  democracy  was  a_  limited  one,
 with  limited  franchise,  limited  people,
 certain  ruling  classes.  etc.  Now  we
 mave  got  adult  suffrage  and  here  in
 India  the  biggest  electorate  in  the
 world.  And  with  all  my  admiration
 and  love  for  democracy  I  am  not  pre-
 pared  to  accept  the  statement  that  the

 sangeet
 number  of  people  are  always  ‘ right.

 Babu  Ramnarayan  Singh  (Hazari-
 bagh  West):  Hear,  hear.  (Laughter).

 Shri  Jawaharlal  Nehru:  The  hon.
 Member  who  made  that  -  interjection
 is  himself  a  patent  example  (Lau-
 ghter.)  He  is  never  right  whatever
 happens.

 So  that.  we.  know  how  people  can
 be  excited,  their  passions  roused  in  a
 moment.  Is  this  House  going  to  sub-
 mit  to  the  passion  of  the  moment  or
 even  of  a  democratic  crowd,  if  I  may
 say  so?  Five  and  a  half  years  ago
 here  in  this  city  of  Delhi,  apart  from
 Punjab  and  the  whole  of  Pakistan,
 what  was  happening?  Was  that  de-
 mocracy  functioning?—when  _  people
 were  killing  each  other  and  driving
 each  other  and  doing  all  kinds  of  at-
 rocities.  in  Pakistan  and  in  this  part
 of  India.  when  millions  went  from  this
 side  to  that  and  fion)  that  side  to
 this?  Democracy  functioning!  Peo-
 ple  were  functioning!  I  do  not  blame
 those  poor  people.  But  I  am  saying
 that  democracy  goes  mad;  democracy
 can  be  excited  to  do  the  wrong  things.
 Democracy.  in  fact.  perhaps  some-
 times,  is  more  war-like,  even  than  the
 others.  than  individuals.  Individuals
 after  all  have  some  training.  But
 that  very  democracy  of  yours  can  he
 excited  to  do  all  things,  their  passions

 excited,  and  then  it  is  more  difficult
 to  control  a  democracy  in  war  than

 perhaps
 it  was  a  statesman  of  older

 ays.
 So  we  have  to  function.  Here  are

 these  mighty  experiments  going  on,
 and  we  have  to  build  India  according
 to  democratic  methods.  That  we  have
 decided,  because  ultimately  we  feel
 that  democracy  has  something  of  the
 highest  values.  highest  human  values.
 We  believe  that.

 Now  again  we  talk  of  human  -<alues.
 It  is  true.  Many  hon.  Members  must
 have  thought  of  the  effect  on  human
 values  of  war  itself.  People  say  that
 democracy  has  human  values.  Of
 course.  But  then  war  puts  an  end  to
 those  very  values  that  democracy  che-
 rishes.  Democracy,  in  fact.  is  if  not
 8  casualty  of  war.  at  any  rate  a  partial

 casualty  of  war.  It  does  not  function
 properly.  Then  all  standards  of  hu-
 man  values  that  we  cherish  go  duwn
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 in  war.  In  fact,  the  tragedy  of  the
 situation  is  this:  that  we  go  to  war.
 to  protect  democracy,  to  protect  human
 values  and  standards,  but  because  we
 have  adopted  a  wrong  method  to  pro-
 tect  them,  we  achieve  wrone_  ends.
 We  do  not  achieve  what  we  are  aim-
 ing  at.  That  has  been  the  tragedy  cf
 the  last  two  world  wars  and  some-
 thing  infinitely  worse  is  likely  to  hap-
 pen  if  there  is  another  war.

 So,  in  judging  the  economic  condi-
 tion  of  the  country,  I  would  beg  hon.
 Members  to  take  this  fact  into  con-
 sideration.  I  have  no  objection  to
 their  criticising  the  Government,  or
 even  condemning  it.  We  are  all  en-
 gaged  in  this  task  of  building  up  this
 country.  And  it  is  too  serious  a
 matter  for  any  of  us  merely  to  take  a
 negative  line  and  help  in  creating  an
 atmosphere  of  depression  in  th>  coun-
 try.  Atmosphere  counts.  The  nay-
 chology  of  the  people  is  more  impur-
 tant  than  any  decree  of  Governnient.
 In  that  connection  I  am  glad  to  say
 this.  I  am  giving  my  own  impression  of
 this  country  and  _  that  cannot  be
 hundred  per  cent.  true  of  the  whole
 country.  But  I  know  something  of  my
 people.  I  go  about  and_  understand
 them  and  it  has  been  my  high  privilege
 to  have  their  affection  and  confidence
 also.  I  have  found  during  the  last  five
 or  six  months  people  in  their  enthusi-
 asm  undertaking,  often  with  volun-
 tary  labour,  almost  all  the  plans  that
 we  have  put  forward.  The  few  hun-
 dreds  of  miles  of  road  they  have  mace,
 or  the  tanks  they  have  dug,  are  impor-
 tant  in  themselves.  But  infinitely
 more  important  was  the  spirit,  the
 crusading  spirit  which  went  into  this
 work.  Now  it  is  that  spirit  which  we
 count  on  and  it  is  that  spirit  which
 will  make  our  Five  Year  Plan  or  other
 Plans  a  success.  If  that  is  not  there,

 admit  that  no  kind  of  Government
 oecree,  or  Government  organisation
 will  take  us  too  far.

 So,  I  would  beg  hon.  Members  in
 every  section  of  the  House  to  realise
 this  that  they  can  help  in  creating
 this  spirit  in  this  country  or  hinder  it.
 And  this  constant  attempt  to  produce
 an  atmosphere  of  frustration  and  de-
 pression  in  the  country,  surely  cannot
 achieve  any  objective  which  anyone
 in  this  House  has  at  heart.

 I  referred  just  now  to  the  Five  Year
 Pian.  Well,  most  hon.  Members  by
 now  would  have  read  it.  Many  nave
 criticised  it.  Now,  as  I  have  said  be-
 fore,  there  is  nothing  sacrosanct  nbout
 that  Plan.  I  think  the  mere  making
 of  that  Plan  itself  is  a  great  effort.  It
 was  an  inevitable  and  right  thing,  for
 without  that  foundation,  without  that
 investigation,  that  basis  of  calculation
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 of  resources,  etc.,  and  of  priorities,  we
 could  not  get  going.  We  may  talk
 academically  as  in  a  school-boys’  de-
 bate.  It  is  essential  We  have  laid
 flown  some  policies  about  land.  food,
 ate.  I  think  they  are  good  policies.
 Convince  us—we  will  vary  them.
 There  is  no  difficulty  about  it.  It  is
 not  a  law  which  cannot  he  touched.
 We  want  to  go  as  fast  as  we  can.  But
 it  is  not  good  enough  to  tell  us  to  do
 something  which  is  bevond  our  re-
 sources.  We  want  to  stretch  our  re-
 sources:  we  are  prepared  to  take
 risks,  but  intelligent  risks.  After  all
 the  responsibility  of

 cae
 out  this

 Plan  is  a  heavy  responsibility.  We
 cannot  gamble  with  it.  We  cannot
 take  undue  risks.  Every  legitimate
 risk  has  to  be  taken.  for  we  realise
 that  the  policy  of  being  too  cautious
 is  the  greatest  risk  of  all.  Therefore.
 look  at  this  Five  Year  Plan  in  that
 spirit.  I  am  quite  ‘sure  that  nobody

 in  this  House  can  disagree  with,  let
 ug  849,  80  per  cent,  or  90  per  cent.  of

 that  Plan.  They  may  disagree  with
 some  policy.  Well,  when  the  ime  comes
 talk  about  it.  discuss  it,  improve  it.  do
 what  you  like  but  get  going.  Let  5s
 get  going  with  it.

 Dr.  Svama  Prasad  Mookeriee  refer-
 red  vesterday  briefly  to  the  commu-
 nity  projects.  Well,  I  have  got  a
 list  of  community  projects.

 Shri  Meghnad  Saha  _  (Caicutta—
 Nort-West)  rose—

 Mr.  Deputy-Speaker:  I  have  not
 been  able  to  follow  the  interruption.

 Shri  Nambiar  (Mavuram):  What
 about  the  Industrial  Policy?

 An  Hon.  Member:
 hour?

 Shri  Jawaharlal  Nehru:  I  will  just
 say  a  few  sentences.  We  believe  that
 it  is  essential  for  India  to  be  indus-
 trialised.  We  believe.  secondly,  that

 the  industrial  nolicv  should  be  hased
 on  the  development  of  basic  industries
 —steel.  etc..  etc.  But  we  also
 lieve  that  any  industrial  develonment
 will  have  a  weak  foundation  without
 a  strong  agricultural  economy,  There-
 fore.  we  cannot  develop  industry  with-
 out.  considering  and  _—  strengthening
 agriculture.  The  food  part  of  jt  is
 imvortant  enough:  if  we  have  not
 food  in  the  country  and  if  we  depend
 on  other  countries  it  would  be  an  ill
 day  for  us.  We  must  make  our  coun-
 try  self-sufficient  in  food,  and  make
 our  agricultural  economy  good.  Other-
 wise.  any  industrial  structure  that  we
 build  up  in  the  present  day  may  tov-
 ple  over.  because  of  the  weakness  of
 our  agricultural  economy.  I  cannot
 20  into  this  question  at  the  moment.

 Ts  it  question
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 Bur  let  no  one  here  imagine  that  we,
 do  not  attach  enough  importance  to
 industrial  development.  We  do.
 mav  be  that  the  hon.  Member  can
 make  some  bright  suggestions  to  us
 which  will  make  us  go  ahead  in  res-
 pect  of  both  functions  with  speed:  we
 shall  gladly  accept  them.

 An  Hon.  Member:  Community  Pro-
 jects.

 Shri  Jawaharlal  Nehru:  Community
 Projects.  I  was  just  saying  this,  that
 these  projects  have  been  in  existence
 for  the  last  two  to  three  months  may
 be  a  little  more,  in  some  places  ०४
 a  month.  in  some  places  three  months.
 And  I  think  they  vary  greatly.  Some
 are  functioning  extraordinarily  well.
 some  moderately  well.  some  not  well
 It.  is  true.  On  the  whole—I  am  mere-
 ly  informing  the  House  of  my  own
 reactions  to  the  reports  we  have  re-
 ceived—on  the  whole  I  think  we  are
 doing  very  well.  It  is  true  that  some
 projects  are  behind  hand,  little  has.
 been  done.  But  taking  the  whole  of
 India  J]  think  we  are  doing  very  well.
 It  is  a  new  experiment.  it  is  difficult
 But  the  test  of  it  really  is  the  type  of
 workers  who  go  there.  On  the  whole,
 again.  I  think  that  we  have  got  a
 fairly  good  number  of  workers  there.

 Now.  may  I  say  a  few  words  in  re-
 gard  to  the  subject  which  occuvied
 the  hon.  Member  opposite.  Dr.  Mooker-
 jee’s  speech,  practically  the  whole  of
 his  speech,  yesterday.  that  is.  the
 Praja  Parishad  agitation  in  Jammu?
 The  hon.  Member  spoke  on  this  sub-
 ject  most  of  the  time  yesterday,  and
 I  have  no  doubt  that  in  the  context
 of  things  it  is  a  matter  of  importance
 to  be  dealt  with.  Nevertheless,  I
 think  we  should  always  remember  the
 relative  importance  of  things.  When
 we  draw  up  a  plan,  the  Five  ‘’car
 Plan.  we  consider  priorities.  That  is
 important.  But  ultimately
 is  a  question  of  prioritv  in  arch world.
 We  cannot  do  everything.  An  enmi-
 nent  person  said  long  ago:  it  makes
 all  the  difference  in  the  world  whether
 you  put  truth  in  the  first  place  or  in
 the  second  place.  You  do  not  discard
 truth:  it  is  there.  But  the  point  is
 whether  it  has  the  top  place  or  a  se-
 cond  place.  So  also  in  considering  g
 problem.  whether  it  is  a  political  vro-
 blem  or  an  economic  oroblem.  ‘t  is
 most  important  what  order  of  priority
 vou  give  to  it.  It  is  important  for
 this  House.  which  has  to  shoulder  the
 hurden  of  the  governance  of  India,  to
 have  some  order  of  priority  in  its
 mind—all-India_rioritv.  Of  course
 we  have  to  think  of  the  details  too.
 But  if  once  we  lose  sight  of  that.
 then  we  get  lost  in  a  maze.  and  in  the
 trees  we  forget  the  wood.  There  is
 always  that  danger.
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 Now,  I  said  that  because  in  consi-

 dering  this  Jammu  problem  and  in
 the  context  that  the  hon.  Member  put
 it.  one  would  imagine  that  of  ali  the
 great  national  and  international  pro-
 blems  that  was  the  dominant  problem

 ot  the  day.  Well,  I  recognize  its  im-
 portance  in  its  sphere.”  But.  surely.
 jet  us  see  it  in  its  proper

 perepec  lve and  not  get  unduly  excited  abou
 something  and  forget  the  more  ith-
 portant  things.

 Now,  here  is  a  situation,  which  the
 hon.  Member  himself  realizes.  when
 the  world  is.  I  will  not  say  (because  I
 do  not  think  it  is)  on  the  brink  of  war
 —it  is  not  correct.  so  far  as  I  can
 judge  of  the  situation.  but  certainly

 it  hovers  about  over  the  brink  of  all
 kinds  of  precipices  all  the  time.  One
 does  not  know  at  what  moment  some-
 thing  may  happen.  Look  at  the  in-
 ternational  situation.  Look  at  those
 mighty  things  that  are  happening  in
 India,  that  we  are  trying  to  build  up.
 In  that  context  let  us  look  at  this
 Jammu  problem.  I  think  to  do  any-
 thing  else  is  to  upset  all  our  priori-
 ties  and  all  our  perspective.

 The  hon.  Member  was  very  indig-
 nant  at  what  he  said  were  the  abuses
 hurled  at  him  or  his  colleagues.  The
 main  abuse  that  he  took  exception  to
 was  being  called  communal.  First  of
 all,  let  me  express  my  pleasure  at  the
 fact  that  he  considers  communalism
 as  something  to  be  disliked  and  an
 abusive  term,  because  it  is  a  bad  thing.
 I  hope  gradually  he  will  convert  his
 colleague  on  his  left  to  this  view-
 point,  (Dr.  N.  B.  Khare:  Never,
 never.)  because  I  seem  to  remember
 that  he  takes  pride  for  being  :om-
 munal.

 Dr.  N.  B.  Khare:  Of  the  right  type,
 Sir.

 Shri  Jawaharlal  Nehru:  May  I  im-
 prove  that  phrase?  Of  the  rightest

 type;  (Dr.  N.  B.  Khare:  Righteous  type.)
 as  right  as  possible,  in  fact  so  right
 that  it  has  terrible  reaction.

 Now,  the  hon.  Member  _  suggested:
 What  is  this  business  of  communa-
 {ism?  Who  igs  communal?  Let  us
 sit  round  a  table  and  thrash  it  out.
 Well,  let  us  by  all  means  sit  round  a
 table,  whenever  we  can,  and  thrash
 things  out.  But  I  was  taken  aback
 by  the  statement,  because  many  of
 us  have  lived  through  the  last  thirty
 vears  of  India’s  history—if  not  thirty,
 twenty—and  seen  and  participated  in
 the  ups  and  downs  of  the  national
 movement.  We  have  seen  how  orga-
 nisations  which  have  been  called
 communal  have  functioned,  whether
 they  have  been  Muslim,  Hindu  or
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 Sikh.  We  have  all  got  that  past  bis-
 tory  before  us.  We  have  got  before
 us  also  something  to  which  I  referred

 a  little  while  ago,  the  occurrences  in
 August,  September,  October,  1947.

 And  finally  we  remember  the  30th
 January  also  when  the  greatest  of  us
 was  shot  down  by  a  foolish  youth.
 Now  I  do  not  quite  know  what  in-
 terpretation  of  India’s  30  years’  his-
 tory  and  all  those  events  that  took
 place  my  hon.  friend  gives  but  the
 normal  analysis  has  been  that  there
 are  in  India  all  kinds  of  forces—to
 use  the  terms  of  Europe,  some
 Rightists,-  some  Leftists,  some  central,
 whatever  it  is—and  among  them,  the
 norma!  Rightist  groups  gradually  find-
 ing  that  they  cannot  well  have  much

 influence  purely  in  the  social  plane,
 have  taken  advantage  of  the  cloak  of
 religion  to  cover  up  their  other  reac-
 tionary  policies  and  have  exploited
 the  name  of  religion  in  polities  and
 have  excited  people’s  passions  in  that
 name.  That  was  done,  as  we  all  know,
 with  a  tremendous  degree  by  the
 Muslim  League.

 Dr.  N.  B  Khare:  This  is  only  his
 usual  mantram  and  nothing  else.

 Shri  Jawaharlal  Nehru:  That  wuss
 done  by  other’  organisations  of
 Hindus  and  Sikhs.  I  am  not  con-
 cerned  with  it.  It  is  no  good  for  me
 to  be  told  that  this  evil  is  the  reac-
 tion  of  any  other  evil.  I  am  con-
 cerned  with  my  own  evil,  not  other’s
 evil.  And  apart  from  this.  there  is  a
 basic—I  say  so  with  all  respect—
 weakness  in  us  as  a  community,  the
 national  community  I  am  referring  to.
 We  have  had  many  virtues  which  have
 kept  us  going  through  the  ages  but  we
 have  had  failings  too  which  have
 made  us  stumble  and  _  fall  through
 many  times  and  among  the  failings
 is  our  living  in  compartments.  our

 caste  system,  our  provincia'ism,  our
 regionalism.  all  these  things.  We  are
 going  out  of  them.  I  am  glad  to  say.
 Nevertheless.  they  are  here.  People
 can  exploit  them  and  they  have  ex-
 ploitec  them  in  the  name  of  religion
 or  caste,  etc.,  because  many  of  our
 folk.  whether  he  is  a  peasant  or  a
 worker,  can  be  excited  in  the  name
 of  religion.  Certainly  they  get  excited
 wrongly  and  repent  afterwards.  All
 this  is  communalism  which  is  some-
 thing  utterly  bad.  I  have  no  doubt
 that  if  there  had  been  no  communalism,
 there  would  have  been  no  partition  of
 India.  I  have  no  doubt  that  many
 other  things  would  not  have  happen-
 ed.  Take  the  Punjab  or  take  any other  place  in  India.  It  is  this  narrow
 outlook  always  trying  to  gain  a  favour
 for  this  group  or  that  community  for-
 getting  the  larger  good  that  has
 weakened  us  in  the  past.  It  was  onlv
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 in  the  measure  that  we  got  over  it
 —and  we  got  over  it  in  the  past
 on  account  of  our  national  move-
 ment—that  we  gained  our  freedom
 but  we  did  not  get  over  it  ade-
 quately  and  sufficiently  to  prevent  the
 partition,  to  affect  certain  groups
 in  India  which  were  affected  by  the
 Muslim  League.  So,  we  suffered  in
 the  partition  and  it  is  not  a
 question,  as  hon,  Members  might
 say  of  my  agreeing  to  it.  Agreeing  to
 it  is  a  minor  matter.  You  have  to

 deal  with  strong  forces,  with  impun-
 derables,  people’s  minds  and  wishes.
 In  the  modern  world  today,  you_can-
 not,  in  any  part  of  India  or  in  Kash-
 mir  or  in  Jammu.  deal  with  people
 by  force.  You  cannot  hold  them  by
 the  bayonet.  You  hold  their  minds,
 hold  their  hearts.  They  may  be  ex-
 cited  at  any  moment.  In  the  long
 run,  unless  you  win  their  goodwill,  it
 is  no  good  to  you.  They  are  a  b
 to  you.  So,  how  can  I  go  into  this
 question  of  _communalism?  It  sur-
 prises  me.  It  is  not  a  question.  It
 fs  an  approach.  Some  people  who  are
 franker  than  others  talk  about  it  but
 apart  from  talking,  it  is  a  mental  ap-
 proach.  a  narrow  approach  which  con-
 siders  that  India  is  the  property  of
 this  group  or  that  group.  That  group
 may  be  in  70  per  cent.  or  80  per  cent.
 majority.  I  say  even  if  it  is  99-9  per
 cent,  in  the  country,  that  al  per  cent.
 has  as  much  right  as  the  99-9  per  cent.
 One  should  be  made  to  feel.  if  he  has
 a  sense  of  feeling  that  he  is  not  getting
 a  square  deal,  that  he  is  not  on  a
 level  with  others,  that  he  will  not  be
 discriminated  against|  and  so  on  and
 so  forth.  You  have  to  win  his  mind.
 That  is  the  problem.  We  have  in
 India  40  million  Muslims,  as  big  a
 number  as  any  other  Muslim  country
 has  excepting  Pakistan  and  Indonesia
 and  Pakistan  is  split  up  into  two:  nei-
 ther  Pakistan  has  as  many  Muslims  as
 India  has.  Any  propaganda,  any  men-
 tal  approach  which  makes  _  those
 people  feel  that  they  are  not  com-
 pletely  at  home  here,  they  are  not
 completely  safe,  they  have  not  got  the
 same  opportunities  for  deve'opment and  proeress.  etc..  is  an  anti-natinnal
 thing  and  a  communal  thing.  Now  I
 do  submit  that  there  is  such  a  propa-
 Randa  going  on  often  enough,  there
 are  organisations  in  the  country
 in

 almost  sole  purpose  is  to  do
 Abia..n50i00%..3
 Dr.  N.  B.  Khare:  Do  I  understand

 raat
 everything  pro-Muslim  is  nation-

 al?
 Shri  Jawaharlal  Nehru:  Here.  in  the

 citv  of  Delhi  which  is  gradually  be-
 coming  a  kind  of  microcosm  of  India
 in  regard  to  various  forces.  etc.—you
 can  see  it  in  the  bazar.  you  need  not
 go  far—you  can  hear  cries  of  certain

 8  FEBRUARY  953  by  the  President  468

 organisations  of  praise  for  Godse  who
 killed  Gandhiji.  What  is  that?

 Dr.  S.  P.  Mookerjee:  Where  did  it
 happen?  You  are  making  a_  very
 serious  allegation.  We  have  never
 heard  of  it.

 Shri  Jawaharlal  Nehru:  I  am  not
 accusing  any  hon.  Member  here  I
 say  that  here  in  Delhi.  I  can  give  you
 two  or  three  specific  instances  of  these
 cries  being  raised.  I  am  not  making
 any  hon.  Member  here  responsible  for
 it.'  I  say  an  atmosphere  is  created
 where  people’s  passions  are  roused  and
 they  say  these  things.

 Dr.  S.  P.  Mookerjee:  Please  do  not
 trust  all  your  informers,  That  is  my
 humble  request.

 Shri  A.  Ghosh  (Burdwan):  There
 was  a  procession  in  Calcutta  at  the
 time  of  the  Hindu  Mahasabha  confer-

 ence
 when  posters  saying  “Long  live

 odse”  were  carried.
 Shri  Raghunath  Singh  (Banaras

 Distt.—Central):  In  Banaras  also.
 Pandit  C.  N.  Malviya  (Raisen):  I

 come  from  Bhopal.  There  was  a  ‘pro-
 cession  led  by

 ‘ood
 Shri  N.C.

 Chatterjee  and  Shri  Deshpande.  This
 slogan  was  raised:

 अमृतसर  से  आई  आवाज,

 बीर  गोडसे  जिन्दाबाद  |
 Shri  N.  C.  Chatterjee  (Hooghly):  It

 is  an  absolutely  unfounded  charge.  It
 is  a  fabricated  statement.

 Pandit  C.  N.  Maiviya:  It  is  quite
 right,  Sir.  I  say  it  with  full  res-
 ponsibility.

 Shri  V.  6.  Deshpande  (Guna):  I  say
 it  Is  an  unfounded  statement.

 Mr,  Deputy-Speaker:  Order,  order.
 Shri  Jawaharlal  Nehru:  May  I  con-

 ‘tinue?  I  was  not  relying,  if  the  hon.
 Member  thought  so,  on  any,  what  might
 ‘be  called,  police  or  intelligence  re-
 ports.  In  this  matter,  I  was  relying on  what  hon.  colleagues  here  in
 Parliament  have  told  me.

 Shri  ve  G.  Deshpande:  We  are  also
 om

 Members.  We  say  that  is  not.
 rue.

 Shri  C.  K.  Nair  (Outer  Delhi):  Why do  these  hon.  Members  defend.  I
 wonder.  (Interruption).

 Shri  Jawaharlal  Nehru:  I  am  sorry,
 the  mind  of  the  House  is  diverted.  I
 was  talking  about  a_  certain  atmos-
 ohere  of  hatred  and  dislike  that  has
 produced  all  this  communal  approach and  outlook.  That  I  think  is  a  dange-
 rous  atmosphere,  a  bad  one.
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 [Shri  Jawaharlal  Nebru]
 The  hon.  Member  opposite  talked  a

 great  deal  about  the  full  integration
 of  the  Jammu  and  Kashmir  State  to
 India.  I  thiak  that  is  the  major  task
 for  us  in  India  and  I_  give  that  the
 highest  priority,  and  I  would  al comoared  to  this.  the  second  priority
 to  the  Five  Year  Plan  or  anyihing
 else  The  major  task  in  India  is  the
 proper  integration  of  India.  ५

 Dr.  8.  P.  Mookerjee:  Including  Kash-
 mir.

 Shri  Jawaharlal  Nehru:  May  I  ex-
 plain  the  proper  integration  of  India,
 Meaning,  not  just  the  constitutional
 and  the  legal—the  map  shows  integra-
 ted  India—but  the  integration  of  the

 people
 of  India  in  their  minds  and

 rts.  It  is  not  enough  merely  to
 talk  it  out.  We  have  inherited  a  strong

 tendency,  I  am  glad  to  say,  of  unity,
 largely  built  on  two  _  contradictory
 factors.  opposed  factors:  (i)  subjec-
 tion  to  British  rule  and  the  British
 imposed  unity  of  India  and  _  (ii)  the
 unity  of  the  national  movement  con-
 tending  against  the  British  rule.

 Shri  V.  G.  Deshpande:  And  the
 Hindu  culture,  the  third.

 Shri  Jawaharlal  Nehru:  The  hon.
 Member  is  mistaken.  What  he  is  say-
 ing  is  important  in  another  context,
 not  in  this,  because  that  did  not  lead
 to  political  unity,  but  led  to  cultural
 unity,  which  is  a  different  thing.  We
 are  talking  about  political  unity  now.
 Now,  we  have  inherited  because  of  this
 national  movement.  _etc.,  a  political
 tendency  to  unity.  Naturally,  it  is
 there.  But.  we  have  also  inherited
 strong  tendencies  to  disunity  and  dis-
 ruptiveness,  which  come  into  play
 often  enough  in  many  shapes  and
 forms,  whether  it  is  communalism,
 provincialism,  or  casteism,  or  aro-
 chialism  and  regional  feelings  and  the
 like.  They  are  tremendous.  Of
 course,  ours  is  a  big  country.  It  is  a
 question  whether  the  unifying  influ-
 ence  is  stronger  than  the  disruptive
 influence.  I  think  the  unifying  in-
 fluence  is  strong.  But.  the  danger  is
 that  the  people  who  do  not  give  full
 thought.  feel  secure  that  they  are
 united.  That  is  all  right.  They  pur- sue  the  disruptive  tendencies  till  thev
 go  far  and  then  they  cannot  check
 them.  Therefore,  the  great  problem
 is  the  real  integration  of  the  minds
 and  hearts  of  the  people  of  India.
 That  is  not  a  matter  of  law  or  consti-
 tution.  The  law  and  the  constitution
 come  in  their  place.  of  course,  to
 register  the  decrees  of  the  mind  and
 the  heart  when  they  are  properly  done.
 It  is  from  that  point  of  view  that  this
 question  of  Jammu  and  Kashmir  has
 to  be  approached  also.  and  no  other.
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 I  should  like  just  to  remind  च्क््ठ
 House  of  a  little  past  history.  When
 the  Jammu  and  Kashmir  State  acceded
 to  India,  they  acceded  in  an  identical manner  like  any  other  State  in  India
 had  acceded.  There  was  no  difference,
 in  the  quantum  of  accession—it  was
 full—or  in  the  manner  of  accession.
 The  Governor  General  here  then
 Lord  Mountbatten  signed  the  paper
 and  the  Maharaja  on  the  other  side
 signed  the  paper.  It  was  just  like  any
 other  State.  Immediately,  there  was
 war  in  Kashmir  and  naturally  it  be-
 came  a  special  case,  because.  of  that
 and  other  reasons.  A_  little  later,  it
 was'  referred  to  the  United  Nations.
 Now.  our  policy  had  been.  even  before
 all  this  happened  and  before  this  ac-
 cession  took  place,  declared  formally
 by  'the  Government,  by  Sardar  Patel
 and  by  me,  that  in  any  State  which
 wants  to  accede,  naturally,  the  formal
 way  is  for  the  Ruler  of  the  State  to
 accede,  but  where  there  is  any  doubt
 or  challenge,  the  people  of  the  State
 can  decide.  That  was  the  _  policy
 stated,  regardless  of  Kashmir.  We
 did  not  even  think  of  Kashmir.  It
 was  an  independent  policy.  Natural-
 ly  when  the  question  of  Kashmir  came,
 we  had  to  apply  the  policy  which  we
 had  stated.  It  was  patent  there  were
 other  circumstances  too.  So,  I  stated
 on  behalf  of  our  Government,  when  I
 announced  the  accession  of  Kashmir  to
 India,  that  the  accession  is  complete
 and  whole.  There  is  no  lacuna  in  it.
 But.  in  accordance  with  our  own
 Policy,  it  is  for  the  people  of  Kashmir
 to  decide  otherwise  if  they  so  chose.
 Even  in  accepting  the  accession,  al-
 though  it  was  good  enough  for  the
 Maharaja  to  agree,  and  for  us  to  accept
 his  signature,  we  took  care  to  have
 the  approval  of  the  largest  popular
 organ  Ratio.  the  National  organisation
 there.  and  then  we  accepted  it.  This
 was  the  background.

 A  vear  latey  or  more.  the  ‘juestion
 of  the  other  States  was  considered  as
 to  how  far  we  should  go  and  what
 further  steps  should  be  taken  in  re-
 gard  to  their  integration.  May  I  beg
 the  House  to  remember  the  difference
 between  accession  and  integration?  Ac-
 cession  is  complete.  Accession  makes
 the  territory  completely  a  part  of  the
 territory  of  India.  From  accession,
 therefore.  Indian  citizenship,  etc.,
 whatever  flows  from  being  Indian  ter-
 ritory,  follow.  Integration  is  the
 degree  of  relationship  or  autonomy
 enjoyed  by  that  State.  You  may  say
 that  a  Part  A  State  is  integrated  in  a
 particular  degree.  a  Part  B  State  in
 another  degree  and  a  Part  C  State  in
 another  degree.  A  Part  C  State  is
 integrated  even  more  than  a  Part  A
 State.  It  is  a  bit  of  the  Government  of
 India  stretched  out.  There  are  degrees
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 of  integration  and  degrees  of  autonomy
 in  each  State.  It  was  an  open  ques-
 tion  for  a  long  time,  what  shall  be  the
 position  of  a  Part  B  State,  and  what
 position  they  should  occupy  in  our
 Constitution,  and  what  shall  be  the
 degree  of  their  autonomy.  It  was  a
 doubtful  question  whether  they  should
 all  enjoy  the  same  uniform  measure
 or  in  varying  degrees.  Because  the
 situation  was  not  alike.  It  differed
 from  place  to  place.  But.  fortunately
 for  us,  these  matters  came  up  when
 we  were  rather  fresh.  I  mean  to  say
 things  were  going  on  with  a_  certain
 momentum.  a  certain  rush.  and  much
 could  be  done  which  cannot  be  done
 now  easily,  and  Sardar  Patel.  there-
 fore,  brought  this  about  with  his  great
 energy  and  ability—this  closer  inte-
 gration  of  the  other  States.  and  a  cer-
 tain  uniformity  in  the  other  States  in
 somewhat  of  a  rush.  Now,  I  put  it
 to  hon.  Members  if  we  have  to  face

 this  problem  of  the  other  big  States
 today,  it  would  not  be  such  an  easy,
 matter.  I  do  not  mean  to  say  that  they
 are  against  any  basic  principle  of  vurs
 —not  that—but  it  would  be  a  much
 more  difficult  matter.  It  is  all  very
 well  for  a  sub-committee  to  be  appoin-
 ted  to  consider  financial  matters  and
 economic  matters,  and  then  have  the
 whole  thing  put  down  quickly  in  the
 first  year  or  so,  but  now  if  we  did  it.
 it  would  take  a  much  longer  time,  and
 much  longer  argument  with  each  State.
 In  fact.  my  colleague.  the  Finance
 Minister,  has  to  face  argument  now  in
 spite  of,  all  that,  because  fresh  things
 come  to  light.  So  that,  if  this  argu-
 ment  applies  to  all  the  other  States
 which  have  no  basic  question  involved
 as  Kashmir  -has,  we  should  remember
 that  to  talk  of  deciding  of  additional
 subjects  and  financial  matters  and
 financial  integration  and  all  that—is
 no  simple  matter;  it  is  a  very  complica- ted  matter,  apart  from  any  differences
 of  opinion,  even  if  you  start  with  the
 same  opinion.

 The  hon.  Member  said  _  repeatedly
 that  I  had  refused  to  meet  the  Praja
 Parishad  ००006  and  that  I  treated
 them  as  political  untouchables.  Now.
 what  are  the  facts?  About  a  year  ago
 —may  be  a  little  more—as  a  matter
 of  fact.  I  did  meet  the  President  of  the
 Praja  Parishad,  Pandit  Premnath
 Dogra  I  did  meet  him  here  in  Delhi
 and  had  a  long  talk  with  him,  Of
 course,  this  present  agitation  was  not
 there.  We  talked  about  other  basic
 matters  affecting  Jammu  and  Kashmir,
 because  there  was  some  kind  of  agita-
 tion  then.  And  after  my  talk,  he,  I
 felt.  accepted  my  viewpoint  and
 agreed  to  what  I  said.  And  what  I
 told  him  was  that  the  method  he  was
 pursuing  was  bad  not  only  for  the
 Jammu  and  Kashmir  State,  but  for
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 Jammu  specially  and  for  the  very  ob-
 jective  that  he  was  seeking  to  achieve.
 I  thought  ne  had  appreciated  my  argu-
 ment,  He  said  “yes”.  Two  days
 later,  I  saw  a  statement  in  the  press
 issued  by  him  which  to  my  amaze-
 ment  said  the  opposite.  It,  in  fact,
 said  that  practically  I  had  accepted  his
 argument,  which  was  a  most  amazing
 thing—not  exactly  that,  I  mean,  but
 it  created  that  impression.  Well,
 needless  to  say,  it  rather  upset  me.
 Letters  were  sent  to  him  that  it  was
 very  wrong  of  him  to  do  that.  That
 did  make  me  feel  that  he  was  not  a
 safe  person  to  see  often,  because

 every  meeting  would  be  exploited, and  then  I  have  to  go  about  explain-
 ing  what  has  happened.  Once  soon
 after—by  “soon  after”  I  mean  about
 two  months  after  that—again  nothing
 to  do  with  this  present  agitation—he
 did  ask  to  see  me  and  I  sent  word  to
 him  that  our  last  interview  was  not
 a  great  success,  and,  in_  fact,  it
 created  ditficulties—and  also  I
 was  very  busy  with  Parliament—‘I  am

 sorrv.  I  can’t  see  you  now.”  These
 are  the  two  occasions.  There  has
 been  no  third  occasion  when  the  ques-

 tion  has  even  arisen.
 Now,  so  far  as  seeing  people  goes,

 the  hon.  Member  should  know  that,
 subject  to  time.  I  see  everybody
 who  wants  to  see  me—all_  kinds
 of  persons.  Naturally,  time  is  limi-
 ted,  and  I  would  gladly  see  anyone.
 But.  reverting  to  this  Praja  Parishad
 agitation,  if  the  House  will  permit  me,
 I  should  like  to  read  the  report  of  a
 speech  delivered  in  the  other  House—
 a  few  lines  of  it—not  by  a  Member
 of  our  party.  but  by  a  very  eminent
 Member  of  the  Opposition,  a  great
 leader  of  the  party  which  the  hon.
 lady  leads  with  such  grace  in  this
 House—Acharya  Narendra  Dev.  That,
 surely,  is  an  objective  analysis  by  a
 person  who  has  no  desire  merely  to
 support  the  Government.

 This  ts  what  he  said:
 “The  other  question,  Sir,  is  the

 delicate  question  of  Kashmir.  !
 am  not  competent  to  pronounce
 any  authoritative  opinion  on  this

 matter,  but  I  will  say  with  a  full
 sense  of  responsibility  that  it  is
 a  communal  agitation:  that  the
 Parishad  is  the  old  RSS.  Tt
 opposed  the  land  reform  move-
 ment.  It  supvorted  the  Maharaia
 in  the  days  of  old.  and  when  the
 R.S.S.  was  put  down,  it  overnight
 assumed  a  new  name  and  is  mas-
 auerad  ee

 under  the  name  of  the
 Prafa  Parishad.  I  say  that  this

 agitation  is  ill-timed,  ill-conceived  ,
 and  is  calculated  to  render  the
 greatest  injury  to  our  larger  ir-
 terests.”
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 Dr,  N.  B.  Khare:  That  is  a  chio  of
 the  same  block:  his  master’s  voice.
 Nothing  else.

 Shri  Jawaharlal  Nehru:  May  I
 say  that  I  do  not  wish  to  be  unfair  to
 the  House?  Subsequently,  Acharya
 Narendra  Dev.  havng  said  this,  algo
 said  that  neverthe'ess.  this  movement
 has  assumed  a  certain  mass  character,
 and,  in  order  to  be  fair  to  the  House,
 I  shall  read  out  some  more  passages:

 “It  has  assumed  a  mass  charac-
 ler  in  that  area,  and  we  have  to
 find  out  the  actual  reasons  which
 have  led  these  masses  to  be
 thrown  into  the  net  of  these
 communaiists.  I.  am_=  anxious
 and  I  want  that  the  communalist
 leaders  should  be  isolated  from  the
 masses.  And  we  should,  tyere-
 fore.  try  to  understand  with  sym-
 pathy  the  reasons.  however
 wrong  they  may  be,  which  have
 led  a  large  number  of  people  to
 join  the  communal  forces  in  the
 country.”

 Dr.  S.  P.  Mookerjee:  And  then
 later  on  the  suggestion  he  makes  for
 a  settlement?  Please  proceed  to  the
 end.  “Repression  will  not  do”  etc.

 Shri  Jawaharlal  Nehru:  Oh  yes,
 Of  course.  Naturally.  I  can  assure
 the  hon.  Member  that  repression
 never  solves  a  problem.  I  naturally
 accept  that.  There  is  no  doubt
 about  that.

 Dr.  N,  B.  Khare:  Hearty  congratu-
 lations.

 Shri  Jawaharlal  Nehru:  One  cor-
 rection.  The  hon.  Member  in  _  this
 connection  referred  to  the  Militia
 being  used,  and  said  that  there  were
 largely  Muslims.  As  a_  matter  of
 fact,  the  total  number  of  the  Militia
 in  the  State  is  5.720.  The  numbers
 are:  Muslims—l,859;  Hindus—2,763;

 Buddhists—6456:  Sikhs—68:  Miscel-
 laneous—-I  do  not  quite  know  what
 “Miscellaneous”  means—24.  And
 what  is  more.—this  is  the  total  State
 figures—the  Militia  in  Jammu  is  very,
 very  largely  Hindu.  The  fact  of  the
 matter  is—the  hon.  Member  is  aware
 of  that—

 that
 -in  the  past  no  Kashmiri,

 Hindu  ‘or  Muslim.  was  _  allowed  to
 enter  the  Army.  The  Kashmiris  felt
 it  greatly  that  they  were  not  allowed
 to  enter  the  Army  or  any  semi-armed
 formations  Jike  the  Armed  Constabu-
 lary  and  the  rest.  And  the  old
 Kashmir  army  was  full  of  people
 from  Jammu,  from  Hindus  and  Mus-
 Ams  both  alike;  so  that.  it  is  not  easy

 get  a  Kashmiri  into  the  Milflla
 he  is  not  used  to  it.  a

 ‘5
 a  great  diffi-

 culty  has  thus  grown  in  the  Kash-
 mir  Valley.  In  Jammu  it  is  largely,
 almost  entirely,  a  Hindu  force.
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 I  do  not  wish  to  go  into  this  Praja
 Parishad  movement.  First  of  all,
 entirely  recognise  that  repression  does-
 not  do;  secondly,  the  grievances  of
 the  people  concerned—I  am  _  talking
 about  the  larger  number  of  people,
 the  masses,  and  when  I  say  grievances,
 I  am  referring  to  economic  and_  like
 grievances  at  the  moment—should  be
 met.  and  to  use  the  words  of  Acharya
 Narendra  Dev,  they  should  be  separa-
 ted  from  the  wrong  leadership  that
 has  misled  them.

 Dr.  S.  P.  Mookerjee:  Leavc  it  to
 them  to  decide.

 Shri  Jawaharlal  Nehru:  I  cannot  de-
 cide  it.

 Dr.  S.  P.  Mookerjee:  Who  is  right
 and  who  is  wrong?

 Shri  Jawaharlal  Nehru:  I  cannot
 decide  it.  They  will  decide,  of  course,
 The  decision  has  to  come  from  them,
 not  from  me.  That  is  true.

 Now,  there  are  two  parts  of  this
 problem,  the  economic  etc.,  dealing
 with  land  reforms  and  the  rest,  and
 the  other  which  is  purely  political  and
 constitutional.  It  seems  to  me  an  ex-
 traordinary  thing  that  the  agitation  of
 a  group  in  Jammu—a  large  group,  if

 you  like  wants  to  affect  the  Constitu-
 tion  of  India.  wants  to  affect  all  kinds
 of  problems,  not  only  as  between  the
 State  of  Jammu  and  Kashmir,  and
 lodia.  but  affecting  our  relations  wth
 Pakistan  or  our  relations  with  the
 United  Nations  and  everything  _  else.
 It  is  an  extraordinary  thing  that  we
 should  be  called  upon.  or  that  a  de-
 mand  should  be  made  upon  us  to  do
 something,  or  if  not  to  do  something,
 to  give  assurances  that  we  will  do
 something,  which  has  all  these  power-
 ful  and  far-reaching  consequences.  It
 is  a  matter  which  rive  or  six  months
 back  was  carefully  considered  here,
 between  the  Government  of  India  and
 the  representatives  of  the  Government
 of  Kashmir;  certain  agreements  were
 arrived  at.  which  we  thought.  in  the
 circumstances,  good  and  _  adequaie.
 Many  of  us  wanted  something  mcre.
 That  is  a  different  matter.  But  in
 the  balance,  having  discussed  every-
 thing.  we  found  that  that  was  adequate.
 and  that  it  increased  much  mwre  the
 old  quantum  of  integration  than  pre-
 viously.  In  fact  there  is  no  doubt
 about  it.  that  whatever  financial  or
 other  integration  might  be  necessary
 will  have  to  take  place.  There  is  no
 lessening  of  the  bond  between  Kash-
 mir  and  India.  In  every  way  they  are
 tied  up  to  us.

 But  then  again.  we  are  asked  about
 the  United  Nations  and  the  rest.  I  um
 placed  in  a  difficulty  here.  I  do  not
 want  to  go  into  the  question  cf  the
 rightness  or  wrongness  of  some  actions
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 taken  some  four  or  five  years  ago.
 But  here  we  are  at  the  present  mo-
 ment.  {  want  the  Government  of
 India  to  keep  its  face.  I  do  not  want
 to  undo  anything  or  withdraw  any-
 thing  that  .  have  said  at  any  time.  We
 have  a  reputation,  and  a  high  reputa-
 tion,  and  I  do  not  think  it  does  any
 good  to  a  country  to  behave  in  a  way
 which  might  discredit  that  reputation
 in  the  slightest.  We  gave  our  pledge

 in  regard  to  Kashmir,  to  the  United
 Nations.  Well,  it  is  true,  if  I  may
 say  so,  that  we  have  not  had  what  I
 consider  a  very  fair  deal  from  them,
 and  some  great  countries  particularly
 have  seemed  to  take  a  particular  de-

 light  in  putting  forward  propositions
 to  which  we  cannot  agree,  because
 the  basis  of  their  thought  is  different.
 But  there  it  is.  My  hon.  friend  ask-
 ed  me  to  send  for  the  Praja  Parishad
 leaders  to  discuss  these  matters  of  in-
 ternational  and  national  concern.  How
 can  I  discuss  these  matters  with  any
 person?  What  we  are  going  to  do  is
 an  intricate  matter.

 Dr.  8,  P.  Mookerjee:  Not  even  to
 discuss  and  to  explain  to  them,  so  as  to
 dispel  their  fears?

 Shri  Jawaharlal  Neru:  As  I  have
 said,  I  am  perfectly  prepared  to  do  it.

 IT  have  done  that  once,  as  I  said.

 Dr.  N,  B.  Khare:  If  you  do  it  again,
 you  will  succeed.

 Shri  Jawaharlal  Nehru:  I  am  per-
 fectly  prepared  to  explain  things,  to
 any  person  and  to  dispel  fears,  in  so
 far  as  I  can.

 Then  again,  may  I  point  out  that
 every  State  in  India  has  a  large  mea-
 sure  of  autonomy?  If  Uttar  Pra-
 desh  or  West  Bengal  or  any  other
 State  had  trouble,  we  will  advise
 them.  But  we  do  not  jump  and  inter-
 fere.  It  will  be  amazing  if  we  send
 for  the  oppcsition  of  Dr,  Bidhan
 Chandra  Roy’s  Government  in  Bengal,
 to  Delhi,  to  deal  with  it  here.  It  is
 fantastic.  How  can  any  Government
 in  any  State  carry  on,  when  the  Cen-
 tral  Government  starts  dealing  with
 the  Opposition  in  that  State,  an  Op-
 position  not  even  in  the  Assembly
 there,  but  an  Opposition  outside?
 These  are  difficult  things.  It  is  not  a
 question  of  prestige  at  all.  let  me
 assure  the  House.  There  is  no  pres-
 tige.  involved,  and  if  any,  it  must  be
 pretty  fickle,  and  pretty  fragile.  So,
 to  talk  on  these  matters.  it  is  not  a
 question  of  prestige  at  all,  But  it  is
 certainly  a  matter  of  doing  it  efficient-
 ly  and  in  the  right  way,  not  by  by-
 passing  the  Government  there.  We
 cannot  deal  with  that  in  that  manner.

 476  P.S.D.
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 Dr.  S.  P.  Mookerjee:  No  one  has
 suggested  that.

 Shri  Jawaharlal  Nehru:  I  have
 taken  an  enormous  amount  of  time,
 and  I  am  very  grateful  to  this  House
 for  the  indulgence  with  which  it  has
 listened  to  me.

 Shri  HL  N.  Mukerjee
 North-East)  rose—

 Mr,  Deputy-Speaker:  Order,  order.
 There  has  been  a  long  debate.  There
 is  no  necessity  for  any  more  questions.
 I  shall  now  put  the  amendments  to
 the  vote  of  the  House;  if  any  hon.
 Member  wants  his  or  her  amend-
 ment  to  be  put  separately  I  shall  do
 so,  but  the  rest  I  shal]  put  together.
 I.  suppose  the  main  groups’  are
 agreed  upon  this.

 Shrimati  Sucheta  Kripalani  (New
 Delhi):  I  want  my  amendment  which
 treads  as  follows,  to  be  put  separately:

 (Calcutta

 Phat  at  the  end  of  the  motion,  the
 following  be  added:

 “but  regret  that  there  igs  no
 adequate  appreciation  in  the  Ad-
 dress  of  the

 deteriorate
 1  econo-

 mic  condition  and  wing  un-
 employment  in  the  country  nor
 any  indication  of  any-  effective
 measures  to  tackle  it.”

 Shri  P.  N.  Rafabhoj  (Sholanur—Re-
 served—Sch.  Castes):  I  want  mv
 following  amendment  to  be  _  put
 separately:

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Addrece
 fails  to  recognise  the  cont'nulng
 deterioration  in  the  cond'tions  of
 the  Scheduled  Castes  and  other
 backward  communities  and  to
 indicate  positive  steps  to  be  taken
 to  improve  them.”

 Mr.  Deputy-Speaker:  I  shall  now
 put  the  first  of  these  amendments  to
 the  vote  of  the  House.

 The  question  is:
 That  at  the  end  of  the  motion,  the

 following  be  added:
 “but  regret  that  there  is  no

 adequate  appreciation  in  the  Ad-
 dress  of  the  deteriorating  econo-
 mic  condition  and  =  growing  un-
 employment  in  the  country  nor
 any  indication  of  any  effective
 measureg  to  tackle  it.”

 The  House
 sia

 Ayes,  64:  Noes,
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 Division  No.  IJ

 Achalu,  Shri
 Ajit  Singh,  Shri
 Amjad  Alf,  Shri
 Bahadur  Stagh,  Shri
 ‘Basu,  Shri  K.  K.
 Biren  Dutt,  Shri
 Boovaraghasamy,  Shri
 Buchhikotalah,  Shri
 Chakravartty,  Shrimati  Renu
 Chatterjee,  Shri  ९.  0.
 Chatterjea,  Shri  Tushar
 Chattopadhyaya,  Shri
 Chaudhuri,  Shri  T.  K.
 Chowdary,  Shri  C.  B.
 Damodaran,  Shri  N.  P.
 Deogam,  Shri
 Deshpande,  Shri  ९.  0.
 Gidwani,  Shri
 QGurupadaswamy,  Shri
 Hukatn  Singh,  Shri
 Kelappan,  Shri

 Abdus  Sattar,  Shei
 Achint  Ram,  Lala
 Aobuthan,  Shri
 Agarwal,  Prof.
 Agarawal,  Shri  में,  L.
 Agrawal,  Shri  M.  L.
 Akarpuri,  Sardar
 Alagesan,  Shri
 Altekar,  Shri
 Amrit  Kaur,  Rajkumar!
 Axandchand,  Shri
 Asthana,  Shri
 Azad,  Maulana
 Badan  Singh,  Ch.
 Balasubramaniam,  Shri
 Baldev  Singh,  Sardar
 Bansal,  Shri
 Barman,  Shri
 Barupa],  Shri
 Basappa,  Shri
 Basu,  Shri  A.  K,
 Bhagat,  Shri  B.  RB.
 Bhakta  Darshan,  Shri
 Bharati,  Shri  a  s.
 Bhartiya,  ४॥7  ४,  R.
 Bharzava,  Pandit  Thakur  Das
 Bhatkar,  Shri
 Bhatt,  Shri.  8.
 Bhawanjt,  Shri
 Bheekha  Bhai,  Shri
 Bhonsle,  Shri  २,  K.
 Bidari,  Shri
 Birbal  Singh,  Shri
 Bogawat,  Shri
 Borooah,  Shri
 Bose,  Shr)  P.  0,
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 AYES

 Khare,  Dr.  N.  8.
 Kripalani,  Shrimati  Sucheta
 Krishna,  ShriM.  B,  5
 Krishnaswami,  Dr,
 Mascarene,  Kumari  Annie
 Mehta,  Shr!  J.'R.
 Menon,  Shri  Damodara
 Mishra,  Pandit  8.  a
 Missir,  Shri  V,
 Mookerjee,  Dr.  S.'P,
 Mukerjoe,  Shri  H.  N.
 More,  Shri  8,  8.
 Nalr,  Shri  N,  8.
 Nambiar,  Shri
 Nana  das  Shri
 Narasimham,  Shri  8.  V.  L,
 Paudey,  Dr.  Natabar
 Punnoose,  Shri
 Raghabachari,  Shri  *

 Raghavaiah,  Shri
 RaJabhoj,  Shri

 NOES

 Buragohain,  Shri
 Chacko,  Shri  P.  T,
 Chanda,  Shri  Anil  K.
 Chandak,  Shri
 handrasekhar,  Shirtmati

 Chatterjee,  Dr.  Sustiranjan
 Chaturvedi,  Shri
 Chaudhary,  Shri  G.  L.
 Chaudhury,  Shri  BR.  K.
 Chavda,  Shri
 Chinaria,  Shri
 Chaudhri,  Shri  MM  Shaffee
 Dabhi,  Shri
 Darodaran,  Shri  a  RB
 Das,  Dr.  M.  M,
 Das,  Shri  B,
 Das,  Shri  8.  K,
 Das,  Shri  Boll  Ram
 Das,  Shri  K.  K,
 Das,  Shri  Ram  Dhani
 Das,  Shri  Ramananda
 Daa,  Shri  s.  N.
 Das,  Shri  N.  T.
 Datar,  Shri
 Deb,  Shri  s.  0,
 Desai,  Shri  K,  K.
 Deshmukh,  Shri  0,  0.
 Deshmukh,  Shrt  K,  G.
 De*hmukh,  Dr.  P.  8,
 Deshpande,  Shri  0.  प्र,
 Dholakia,  Shri
 Dhulekar,  Shri
 Dbusiya,  Shri
 Digam!  ar  Singh,  Shri
 Dube,  Shri  U.  rs
 Dutt,  Shri  A.  K.
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 Ramasam,  Shri  M.  0.
 Ramnarayan  Singh,  Babu
 Randaman  Singh,  Shri
 Ranjit  Singh,  Shri
 Rao,  Dr.  Rama
 Rao,  Shri  Gopala
 Rao,  Shri  K.  3
 Ruo,  Shri  P.  RB.  ’
 Rao,  Shri  P,  Subba
 Rao,  Shri  Mohana
 Rao,  Shri  Vittal
 Reddi,  Shri  Ramacha  dra
 Bishang  Kelshing,  Shri
 Saha,  Shri  Meghtiad
 Singh,  ShriR.  N,
 Subrahmanyam,  Shri  K,  |
 Swa  ni,  Shri  Siv*  nurthi
 Swamy,  Shri  N.  8,  M.
 Vallatharas,  Shri
 Veeraswaml,  Shri
 Verma,  Shri  Ramji
 Whina  ०,  Shri

 Dutta,  Shri  K,
 Dwivedi,  Shri  D.  P,
 Ebanezer,  Dr,
 Fotedar,  Pandit
 Gadgil,  Shri
 Gandhi,  Shri  Feroze
 Gandhi,  Shri  M.  M,
 Gandhi,  Shri  V.  8.
 Ganga  Devi,  Shrimat!
 Ganpati  Ram,  Shri
 Gautamn,8hri  0,  D.
 Ghose,  Shri  ss.  M,
 Ghosh,  Shri  a.
 Ghulam  Qader,  Shr}
 Gopi  Ram,  Shri
 Gounder,  Shri  K.  P.
 Gounder,  Shri  K.  8.
 Guha,  Shri  A.  C,
 Gupta,  Shri  Badshah
 Hazarika,  Shri  J.  N,
 Heda,  Shri
 Hembrow,  Shri
 Hyder  Husein,  Ch,
 Tbrahim,  Shri
 Islainuddin,  Shri  M.
 Tyyani,  Shri  EB.
 Iyyunnj,  ‘Shri  com  R.
 Jagjivan  Ran  ,  Shri
 Jain,  Shri  A.  P,
 Jangde,  Shri
 Jayashri,  Shrimat  d
 Jena,  Shri  K.C.
 Jona,  Shri  Niranjan
 Jothan,  Shri
 Jha,  Shri  Bhagwat  ‘
 Jhunjhunwala,  Shri
 Joshi,  Shri  Jethala)
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 Josh!,Shri  Krishnacharya
 Joshi,  Shri  Liladhar
 Joshi,  Shri  M.  D.
 Joshi,  Shri  N.  L.
 Joshi,  Shrimat!  Subhadra
 Jwala  Prashad,  Shri
 Kajrolkar,  Shri
 Kakkan,  Shri
 Kale,  Shrimati  A.
 Kanungo,  Shri
 Kasliwa),  Shri
 Katham,  Shri
 Katju,  Dr.
 Keshavajengar,  Shri
 Khan,  Shri  8.  A,
 Khedkar,  Shri  G.  B.
 Khongmen.  Shrimat!
 Karolikar,  Shri
 Kolay,  Shri
 Krishna  Chandra,  Shri
 Krishnamachart,  Shri  T.  T.
 Krishnappa,  Shri  M.  ्
 Kureel,  Shri  B.  N.
 Kureel,  Shri  P.  L.
 Lal,  Shri  R.  8,
 Lallanji,  Shri
 Lakshmayya,  Shri
 Laskar,  Prof.
 Lingam,  Shri  N.  M.
 Lotan  Ran,  Shri
 Madlah  Gowda,  Shri
 Mahodaya,  Shri
 Mahtab,  Sbri
 Maltra,  Pandit  L.  K.
 Majhi,  Shri  8.  rom
 Malaviya,Shri  K.  0.
 Malliah,  Shri  U.  8.
 Malviva,  Pandit  0.  N.
 Malviva,  Shri  Motilal
 Mandal,  Dr,  P.
 Masuodi,  Maulana
 Masuriya  Din,  Shri’

 Mathew,  Prof-
 Matthen,  Shri
 Maydco,  Shrimati
 Mehta,  Shri  Balwant  Sinha
 Mehtu,  Shri  5.  ७.
 Minimata,  Shrimat!
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  L.  N.
 Mishra,  Shri  Lokenath
 Mishra,  Shri  M.  P.
 Mishra,  Shri  ४.  N.
 Misra,  Pandit  Lingara)
 Mohd.  Akbar,  Sofi
 Mohiuddin,  Shri
 Morarka,  Shri
 More,  Shri  K.  L.

 following  be  added:
 “but  regret
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 Mukne,  Shri  ९.  M.
 Mus4fir,  Gien!  a  8.
 Muthu  Krishnan,  Shri
 Nair,  Shri  rom  K.
 Namdhari,  Shri
 Narasimhan,  Shri  0.  B.
 Naskar,  Shri  P.  ५,
 Natawadkar,  Shri
 Natesan,  Shri
 Nathwani,  Shri  N.  P.
 Nehru,  Shri  Jawaharial
 Nehru,  Shrimati  Uma
 Neswi,  Shri
 Nijalingappas,  Shri
 Pande,Shri  com  D:
 Pannalal,  Shri
 Pant,  Shri  D.  0.
 Parag!  Lal,  Ch.
 Parekh,  Dr.  J.  N.
 Parmér,  Shri  RB.  B.
 Pataskar,  Shri
 Patel,  Shri  B,  K.
 Patel,  Shri  Rajeshwar
 Patel,  Shrimati  Manfben
 Patil,  Shri  Kanavade
 Pawar,  Shri  V.  P.
 Prabhakar,  Shri  N.
 Rachiah,  Shri  N.
 Radha  Raman,  Shri
 Raghubir  Sahaf,  Shri
 Raghunath  Singh,  Shri
 Raghuramaiah,  Shri
 Raj  Bahadur,  Shri
 Ram  Das,  Shri
 Ratn  Saran,  Prof:
 Ram  Subhag  Singh,  Dr.
 Ramanand  Shastri  Swam!
 Ramaswamy,  Shri  P.
 Ranbir  Siagh,  Ch.
 Rane,  Shri
 Rao,  Diwan  Raghavendra
 Rao,  Shri  B,  Shiva
 Raut,  Shri  Bhola
 Reddy,  Shri  H.  8.
 Reddy,  Shri  Janardhan
 Reddy,  Shri  Viswanatha
 Roy,  Shri  B.  N.
 Rup  Narain,  Shri
 Sahu,  Shri  Rameshwar
 Saigal,  Sardar  A.  8.
 Saksena,  Shri  Mohanlal  9
 Samanta,  Shri  8.  con
 Sanganna,  Shri  i
 Sarmah,  Shri  4
 Satish  Chandra,  Shri
 Sen,  Shri  P.  G
 Sen,  Shrimati  Sushama
 Sewal,  Shri  A.  B.
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 Shah,  Shri  C.  0,

 Sharma,  Pandit  Balkrishoa
 Sharma,  Pandit  K.  GQ
 Sharma,  Prof.  D.  0.
 Sharma,  Shri  K.  R.
 Sharma,  Shri  RB.  0.
 Shastri,  Pandit  A.  RB.
 Shastri,  Shri  H.  N.
 Shobha  Ram,  Shri
 Sidhananjappa,  Shri
 Singh,  Shri  D.  N.
 Singh,  Shri  Habunath
 Singh,  Shri  H.  BR
 Singh,  Shri  L.  J.
 Singh,  Shri  M.  N.
 Singh,  Shri  T,  N.
 Singhal,  Shri  8.  6,
 Sinba,  Dt.  8,  N.
 Sinha,  Shri  A.  P.
 Sloha,  Shri  Anirudha
 Sinha,  Shri  ७,  P,
 Sinha,  Shri  Jhulan
 Sinha,  Shri  N.  P.
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Tarkeshwari
 Sinhasan  Singh,  Shri
 Snatak,  Shri
 Sodhia,  Shri  K,  oO.
 Somana,  Shri  N.
 Subrahmanyam,  Shri  T.
 Suresh  Chandra,  Dr.
 Suriya  Prashad,  Shri
 Swaminadhan,  Shrimat!  Ammo
 Syed  Ahmed,  Shri
 Syed  Mahmud,  Dr.
 Tok  Chand,  Shri
 Telkikar  Shri
 Tewari,  Sardar  R.  B.S,
 Thimmaiah,  Shri
 Thomas,  Shri  A.  M.
 Thomas,  Shri  A.  ve
 Tivari,  Shri  V.  N.
 Tiwari,  Shri  R.  s.
 Tiwary,  Pandit  D.  N,
 Tripathi,  Shri  H.  V.
 Tripathi,  Shri  K.  P.
 Tyagi,  Shri
 Uikey,  Shri
 Upadhs4y,  Shri  M.  0.
 Upadhyay,  Shri  Shiva  Dayal
 Upadhyaya,  Shri  8.  dD
 Vaishnav,  Shri  प्र.  ७.
 Varma,  Shri  B.  8
 fVidyalankar,  Shri
 Vijaya  Lakshmi,  Shrimati
 Visnwanath  Prasad,  Shri
 Wilton,  Shri  J.  N.
 Wodeyar,  Shrj
 Zaidi,  Col.

 The  motion  wag  negatived.
 Mr.  Deputy-Speaker:  The  question

 “That  at  the  end  of  the  motion  the

 thet  the  Address
 fails  to  recognise  the  continuing

 deterioration  in  the  conditions  of
 the  Scheduled  Castes  and  other
 backward  communities  and  to
 indicate  positive  stepg  to  be  taken
 to  improve  them.”

 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “put  regret  that  our  foreign
 policy  of  neutrality  has  left  us
 friendless  in  the  world.”

 The  motion  was  negatived.  ‘

 ;
 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “put  regret  that  the  absence  of
 any  attempt  to  mobilise  manpower
 for  increased  food  production,  has
 obliged  us  to  depend  upon  foreign
 food  to  an  extent  dangerous  to
 national  well-being.”

 The  motion  was  negatived.

 '
 Mr.  Deputy-Speaker:  The  question

 8:

 That  at  the  end  of  the  motion  the
 following  be  added:

 “put  regret  that  the  lack  of  a
 sound  policy  for  the  re-distribu-
 tion  of  the  country  on  a  predomi-
 nantly  linguistic  basis.  has  creat-

 =
 a  dangerous  internal  situa-

 on.”

 The  motion  was  negatived,
 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  while  appreciating  the
 decision  of  .the  Government  to
 form  a  new  Andhra  State  in  the
 near  future,  regret  that  no
 similar  decision  has  been  taken
 with  regard  to  the  formation  of
 Karnataka,  Kerala,  Maharashtra
 and  Tamilnad  and  that  not  even  a
 reference  has  been  made  in  this
 respect.”

 The  motion  was  negatived.
 Mr,  Deputy-Speaker:  The  question

 is:
 That  at  the  end  of  the  motion  the

 following  be  added:

 “but  regret  for  the  lack  of  tn-
 terest  on  the  part  of  the  Govern-
 ment  to  appreciate  the  pitiable

 plight  of  the  Harijans  and  other
 packward  communities  and  to
 formulate  any  scheme  to  redress
 their  grievances  from  which  they have  been  suifering  for  centuries.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  for  the  studied
 silence  on  the  part  of  Govern-
 ment  with  regard  to  the  welfare
 of  labour  which  is  the  backbone
 of  the  Nation.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  to  note  that  no
 mention  whatsoever  was  made
 about  the  people  in  Part  C  States
 who  are  subjected  to  all  sorts  of
 miseries  on  account  of  the
 absence  of  the  democratic  form
 of  Government.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret—
 ‘((l)  that  no  assurance  has  been

 given  and  no  time-limit  fixed
 for  the  re-organisation  of
 States  on  linguistic  basis  and
 for  the  early  formation  of
 linguistic  States  in  areas
 where  the  people  have  ex-
 pressed  clearly  in  favour  of
 a  linguistic  State:

 (2)  that  no  reference  has  even
 been  made  about  the  condi-
 tion  of  Indians  in  Ceylon
 much  less  of  any  steps  to
 relieve  the  sufferings  of  our
 nationals  there;  and

 (3)  that  no  reference  has  also
 been  made  to  the  liquidation
 of  foreign  pockets  _  still  in
 existence  on  the  Indian
 soil.”

 The  motion  was  negatived.
 :  Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:
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 “but  regret  that  the  Address
 gives  no  indication  of  any
 contemplated  steps  to  avoid  the
 recurrenze  of  famine  conaitions
 and  a  complete  dependence  on  the
 vagaries  of  monsoon.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Address
 has  failed  to  take  notice  of  the
 fact  that  the  country  has  been
 wrongly  apprised  of  the  work-
 ability  of  the  Five  Year  Plan
 which  has  no  definite  conception
 as  yet  as  to  the  machinery  and
 meang  and  methods  of  putting  it
 into  effective  action.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 That  at  the  end  of  the  motion  the

 following  be  added:
 “put  regret  that  the  Address,

 while  referring  to  the  aims  of  a
 welfare  state  in  which  all  people
 of  the  country  are  partners,  .shar-
 ing  alike  the  benefits  and  obliga-
 tions.  does  not  indicate  the  con-
 crete  measures  which  the  Govern-
 ment  intend  to  take  to  reach  this
 objective  in  a  speedy  and  effec-
 tive  manner.”

 The  motion  was  negatived.

 is
 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Address
 discloses  that  the  question  of
 regrouping  of  the  country  on
 linguistic  basis,  its  real  purpose
 and  rationality  has  not  been  ap-
 preciated  in  the  proper  manner.”

 The  motion  was  negatived.

 ‘
 Mr.  Deputy-Speaker:  The  question

 st
 That  at  the  end  of  the  motion  the

 following  be  added:
 “put  regret  that  the  Address

 does  not  indicate  any  steps  to  be
 taken  to  put  an  end  to  the  in-
 flux  of  refugees  from  East  Bengal
 and  step  the  systematic  squeez-
 ing  of  Hindus  from  East  Bengal.”

 The  motion  was  negatived.
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 The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Address
 does  not  indicate  any  definite
 steps  to  be  undertaken  to  make
 Pakistan  realise  the  narm  that
 it  is  doing  to  India  by  its  policy
 of  squeezing  out  Hindus  and
 make  it  change  its  policy  for  the
 better.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 183

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Address
 does  not  mention  anything  about
 the  growing  unemployment  of  the
 educated  middle  classes  and  rural
 labourers.”

 The  motion  was  negatived.

 i
 Mr.  Deputy-Speaker:  The  question

 s:

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Address
 doeg  not  hold  out  any  hope  for

 Ba  reduction
 of  the  heavy  taxa-

 ion.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:

 is:
 The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret—
 (a)  that  the  Address  has  totally

 ignored  the  tense  interna-
 tional  situation  and  its  pos-
 sible  repercussions  on  our
 defence  policy;

 (b)  that  the  Address  does  not
 disclose  any  programme  for
 modernising  our  defence
 forces  by  adopting  new  organi-
 sational  trends  which  ensure
 economy  while  increasing
 efficiency,  although  the  Union
 Government  is  spending
 more  than  fifty  five  per  cent.
 of  its  total  general  budget  on
 the  defence  machinery;

 (c)  that  the  Address  has_  over-
 looked  the  vast  possibility  of
 utilising  the  expenditure  on
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 (Mr.  Deputy-Speaker]
 defence,  not  merely  for  in-
 creasing  our  defence  strength
 and  striking  power  but  also
 for  all  round  progress  in
 socio-economic  spheres;

 (da)  that  the  Address  gives  no
 indication  of  concrete  pro-
 posals  for  manufacturing
 India’s  defence  requiremertts
 within  the  country  so  ag’  to
 avoid  dependence  on  other
 countries  and  to  save
 foreign  exchange;

 (e)  that  the  Address  has  ignored
 the  possibility  of  co-ordinat-
 ing  defence  and  civilian  efforts
 especially  in  spheres  of
 engineering,  industries  edu-
 eation,  public  hea!th  and  food
 production;

 (f)  that  the  Address  makes  no
 mention  of  any  provision
 under  the  Five  Year  Plan  or
 otherwise  for  absorbing,  in
 the  great  nation-building  pro-
 gramme,  the  defence  person-
 nel  who  are  working  beyond
 schedule  and  whose  rehabili-

 Pina
 has  to  be  provided

 ‘or;

 (g)  that  the  Address  gives  no
 .  indication  of  expending  the

 scope  of  the  Territorial  Army
 and  making  it  a  citizen  force
 for  national  defence;

 (h)  that  the  Address
 looked  the  importance  of
 ciwil  defence  units  and  of
 semi-military  civilian  organi-
 stations  which  should  be  entitl-
 ed  to  financial  aid  and  train-
 ing  facilities  from  the  Army,
 Navy  and  Air  Force  head-
 quarters;

 di)  that  the  Address  does  not
 envisage  the  co-ordination  of
 defence  with  other  depart-
 ments,  especially  with  labour,
 for  mobilising  India’s  vast
 man-power  for  all-out  national
 defence  in  emergencies  and
 for  all-round  nation-building
 activities  in  times  of  peace;

 0)  that  the  Address  has  ignored
 the  fact  that  without  proper
 defence  reorganization,  it  is

 has  over-

 not  possible  to  rouse  the
 enthusiasm  of  the  nation
 either  for  defence  or  for
 development  activities.”

 The  motion  was  negatived
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 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Address  fails
 to  take  note  of  the  deplorable
 condition  of  the  working  class  and
 other  employees  caus2d  by  pro-
 blems  like  retrenchment,  want  of
 housing  ete.”

 The  motion  wag  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 That  at  the  end  of  the  motion  the
 following  be  added:

 ,  “but  regret  that  the  Address
 fails  to  take  note  of  the  deplor-
 able  condition  of  the  refugees  of
 West  Bengal.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Address
 fails  to  refer  to  the  problem  of
 introduction  of  Legislative  As-
 semblies  in  Part  C  States,  viz.
 Tripura  and  Manipur.”

 The  motion  was  negatived.
 Mr,  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 .
 Mr,  Deputy-Speaker:

 “but  regret  that  the  Address
 has  failed  to  give  any  direction  to
 the  States  to  take  early  steps  for
 the  fixation  of  a  ceiling  regarding
 land  holdings  and  _  redistribution
 of  surplus  lands  among  the  tillers
 of  the  soil”

 The  motion  was  negatived.
 The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  no  specific  men-
 tion  ig  made  of  the  stepg  to  be
 taken  for  the  redistribution  of  all
 States  of  the  Indian  Union  on
 linguistic  lines.”

 The  motion  wag  negatived.

 '
 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:
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 “but  regret  that  the  Address
 fails  to  give  any  directives  to  the
 Governments  of  the  States  for
 taking  early  steps  tc  implement
 the  recommendations  of  the  Plan-
 ning  Commission  regarding  the
 fixation  of  a  ceiling  on  land-hold-
 ingg  and  land  distribution.”

 The  motion  wag  negatived.
 Mr,  Deputy-Speaker:  ‘The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 is:

 “but  regret  that  there  is  no
 categorical  condemnation  in  the
 Address  of  the  recent  statements
 of  the  President  of  the  United
 States  Government  which  amount
 to  a  declaration  for  the  extension
 of  armed  conflict  and  aggression
 against  a  friendly  nation,  China.”

 The  motion  wag  negatived.
 Mr,  Deputy-Speakcr:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  oo  instructioas
 have  been  issued  for  the  recall  of
 the  ambulance  unit  from  Korea,
 as  a  protest  against  the  stepg  be-
 ing  taken  by  the  United  States
 Government  for  the  extension  of
 war  on  Asian  soil.”

 The  motion  wag  negatived.

 Mr.  Deputy-Speaker:  ‘he  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  no  directive  has
 been  issued  to  the  Government
 for  its  withdrawal  from  the  Com-
 monwealth,  in  spite  of  the  racial
 and  colonial  regimes  carried  on
 by  the  British  Government  in
 East  Africa.  Malaya  and  other
 countries.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 Js;
 That  at  the  end  of  the  motion  the

 following  be  added:
 “but  regret  that  no  notice  has

 been  taken  of  the  collapse  of  in-
 dustries,  growth  of  unemploy-
 ment.  decrease  of

 purchasing power,  spreading  of  ‘amine,  an
 such  other  aspects  of  the  de-
 teriorating  economic  condition  in
 the  country.”

 The  motion  was  negatived.

 488

 7
 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  no  steps  have
 been  suggested  for  the  revival  of
 the  collapsing  handloom  industry
 or  to  relieve  unemployment  and
 starvation  among  millions  of
 handloom  weavers.”

 The  motion  wag  negatived.
 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “put  regret  that  the  Address
 has  ignored  the  refugee  problem,
 which  is  one  of  the  major  pro-
 blems  that  hag  yet  to  be  solved
 satisfactorily.”

 The  motion  was  negatived.

 Mr,  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Address
 does  not  mention  a  word  about
 the  serious  situation  created  by
 Tetrenchment  in  industries  Jike
 textiles.  jute,  tea,  plantations,
 tanneries,  shipping,  mines  etc.,
 and  in  Government  undertakings

 like  ordinance  Depots,  Military
 Engineering  Services,  Central
 Public  Works  Department,  and  in
 Railways  and  the  growing  ur-
 employment  resulted  thereon,  and
 that  it  hag  also  failed  to  mention
 the  ever  increasing  deterioration  of
 the  living  condition  of  che  work-
 ing  clasg  and  the  middle  class
 employees  due  to  high  prices,  in-
 adequate  dearness  allowance,

 Led
 housing  and  medical  facili-

 les.

 The  motion  was  ngatived,

 ee
 Deputy-Speaker:  The  question

 That  at  the  end  of  the  mction  the
 following  be  added:

 “but  regret  that  the  Adress
 has  failed  to  guarantee  reason-
 able  working  and  living  conci-

 tions  to  the  toiling  classes  and  in
 particular  to  the  ‘ndustrial  and
 agricultural  workers  who  ure  hard
 hit  by  the  deepening  of  the
 economic  crisis.”

 The  motion  was  negatived.
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 Mr,  Deputy-Speaker:  The  question
 is:

 That  at  the  end  of  the  motion,  the
 following  be  added:

 “but  regret  that  the  Address
 does  not  promise  cancellation  of
 the  “Safeguarding  of  National
 security  Rules  1949"  promu'gated
 by  the  then  Governor-General  and
 the  reinstatement  of  all  employee’
 discharged
 those  Rules.”

 or  suspended  undér

 The  motion  was  negatived,
 Mr,  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Acdress
 hag  failed  to  mention  the  havoc
 created  by  recent  cyclone  in  the
 Districts  of  Tanjore  and  Trichino-
 poly  of  the  Madras  State  and  of
 the  death  caused  ‘to  about  600
 men,  women,  and  children  and  of
 the  loss  of  properties  worth
 about:  50  crores  of  rupees  and  to
 state  what  relief  the  Central  Gov-
 ernment  intend  giving  to  the  affect-
 ed  people  who  are  in.  the  midst  of
 a  serious  famine  s{tuation.”

 The  motion  was  negatived,

 tb
 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  addded:

 “but  regret—

 qd)  that  at  such  an  urgent  junc-
 ture  in  human  history  when
 the  whole  world,  and  especial-
 ly  Asia,  including  India,  is
 threatened  with  the  menace
 of  war  and  its  effects,  no  posi-
 tive  statement  clarifying  our
 own  position  in  terms  of  Mr.
 Eisenhower's  latest  and
 most  dangerovgs  move:

 (2)  that  no  definite  time-limit  has
 been  stated  with  regard  to
 the  formation  of  the  Andhra

 (3)  that  while  the  Address  gives us  a  rosy  picture  of  all-round
 progress  in  India.  the  actual
 Position  ig  just  the  contrary,
 provin  the  ontimism  un-
 realist!  fm

 The  motion  wag  noegatived.

 is
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 Mr,  Deputy-Speaker:  ‘The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret—
 q)

 (2  w~

 (3)

 (4  ~

 (5)

 (6  ww

 (7)

 (8)

 that  the  foreign  policy  hag
 failed  to  secure  any  effect-
 ive  support  wherever  In-
 dia’s  or  the  Government's
 vital  interest  and  honour  are
 concerned;
 the  attitude  of  complacency
 in  regard  to  condition  of
 minorities  in  East  Bengal  and
 failure  to  secure  settlement  of
 out-standing  disputes  with
 Pakistan  e.g.  evacuee  proper-
 ty,  canal  water  etc.;
 the  failure  on  the  ovart  of

 the  Government  to  deal  with
 Jammu  and  Kashmir  =  situa-
 tion  in  a  statesmanlike  manner
 and,  instead  of  resolving  the
 deadlock  in  fair  and  just  man-
 ner  has  resorted  to  ruthless
 repression;
 the  failure  to  set  uv  an  im-
 partial  and  independent
 tribunal  to  consider  the
 question  of  reorganisation  of
 existing  States  and  realign-
 ment  of  their  boundaries  on

 paulsie
 and  other  considera-

 tions;
 the  faflure  to  anpreciate  the
 fact  that  the  Five  Year  Plan
 has  not  created  anv  en-
 thusiasm  in  the  public  mind
 and  there  is  no  indication  of
 the  means  and  methods  to
 implement  the  plan:
 the  faflure  to  make  adequate
 provisions  for  the  improve-
 ment  of  social  and  eronomic
 conditions  of  backward  class-
 es  गाते  the  umrenresentative
 Commission  avnointed  for  the
 backward  classes:
 the  failure  to  take  note  of
 the  deteriorating  economic
 condition  of  the  =  enuatry
 specially  in  the  rural  areas;
 the  failure  to  solve  the  pro-
 hlem  of  unemployment  and
 to  indicate  any  definite  stens
 to  be  taken  for  the  improve-
 ment  of  the  present  state  of
 education  {n  all  stages  for
 which  so  much  concern  has
 heen  expressed  in  the  Ad-
 dress.”

 The  motion  was  negatived.
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 Motion  on  Address

 The  question

 at  the  end  of  the  motion  the
 following  be  added:

 “hut  regret—

 (a)

 (b  ~

 T

 Mr.
 is:

 That

 that  the  Government  instead
 of  implementing  the  promises
 held  out  to  the  people  by  the
 Congress  in  its  numerous

 resolutions  is  following  an
 economic  policy  which  helps
 to  tighten  the  economic  hold
 some  of  the  foreign  nations
 have  on  this  country.

 that  the  Address  while  refer-
 ring  to  the  importance  the
 cottage  industries  have  in
 providing  werk  to  the  mil-
 Mons  of  unemployed  or  partial-
 ly  employed  people  in  this
 country  does  not  show  suffi-
 cient  appreciation  of  the  fuct
 that  the  attitude  of  the  Gov-
 ernment  to  the  competing
 mij]  industries  is  already  prov-
 ing  disastrous  to  the  hand-
 loom  and  other  cottage  in-
 dustries  which  the  Govern-
 ment  is  pledged  to  foster.”

 he  motion  was  negatived.

 Deputy-Speaker:  The  question

 at  the  end  of  the  motion  the
 following  be  added:

 “but  regret—
 q)

 (3  )

 (4)

 that  the  Addresg  fails  to  re-
 cognise  the  explosiveness  of
 the  Far  Eastern  situation  and
 does  not  contain  suggestions
 for  developing  a  Third  Camp
 of  neutral  and  free  Nations
 of  Asia  to  pevent  the  Big
 Power  Rivalry  from  engulfing
 this  continent;

 (2)  that  it  fails  to  take  note  of
 the  growing  unemployment
 in  the  urban  and  rural  areas
 of  the  country  caused  by  the
 closure  of  mills,  cutting  down
 of  shifts  in  factories,  eviction
 of  tenants  from  lands,  re-
 trenchment  of  staff  in  com-
 mercial  and  business  under-
 takings;
 that  it  fails  to  lay  down  con-
 erete  procedure  for  the  imple-
 mentation  of  the  Five  ‘Year
 Plan  for  the  achievement  of
 the  various  tasks  set  by  it;
 that  the  Address  fails  to  de-
 clare  the  Government's  inten-
 tion  to  disintegrate  States
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 like  Hyderabad  and  merge
 their  constituents  with  the
 adjacent  Linguistic  territories;
 and
 that  it  failg  to  assess  realisti-
 cally  the  consequenceg  of  de-
 control  policy  in  respect  of
 foodgrains  and  sugar  as  a
 result  of  which  there  are
 signs  uf  an  impending  shortage
 of  sugar  in  the  country.”

 The  motion  was  negatived,

 7
 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Address  has
 failed  to  take  into  consideration
 the
 purchasing  power

 Progressive  decline  in  the
 of  the  people and  no  measures  have  been  sug-

 gested  to  counteract
 dency.”

 this  ten-

 The  motion  was  negatived,

 is
 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret—
 (l)  that  though  the  Address  lays

 (2  ~

 (3)

 Stress  upon  the  importance  of
 language  and  culture  in
 the  formation  of  States, it  does  not  indicate
 any  definite  steps  to  reconsti-
 tute  the  states  for  which  the
 people  of  South  India  have
 been  agitating  since  so  long;
 that  though  the  Addresg  has
 expressed  pleasure  over  the
 formation  of  new  Andhra
 State,  it  does  not  say  anything about  united  Karnataka  which is  suffering  linguistically  and
 economically  trom  a  long time  and  the  people  of  which
 have  given  their  consent  ६० the  J.V.P,  Report;
 that  the  Address  does  not
 mention  anything  regarding the  burning  problem  of  dis-
 integration  of  Hyderabad  re-
 garding  which  all  parties nave  openly  resolved  and
 consented  to  distribute  the
 same  among  adjoining  linguis- tic  areas.”

 The  motion  was  negatived.

 oe
 Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  th
 following  be  added:

 on the
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 Deputy-Speaker]
 “but  regret—
 (l)  that  there  is  no  indication  of

 (2)

 any  immediate  steps  to  set  up
 an  independent  and  impar-
 tial  tribunal  to  inquire  into
 the  question  of  linguistic
 states  and  of  the  readjust-
 ment  of  boundaries  of  States,
 for  the  purpose  of  implement-  ,
 ing  the  principle  of  forming,
 linguistic  states  recognised  in
 the  Address;
 that  there  ig  no  indication  of
 a  vroper  appreciation  of  the
 lack  of  enthusiasm  amongst
 the  people  for  the  first  five
 year  plan,  nor  of  steps  to  be
 taken  by  Government  to
 remedy  (a)  the  inadequacy
 of  developmental  grantg  un-
 der  the  Plan  for  under-

 areas  and  (b)  the
 deterioration  of  economic  con-
 dition  and  discontent  of  the
 people  in  order  to  create  the
 conditions  necessary  for  the
 successful  implementation  of
 the  Plan.”

 The  motion  was  negatived
 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret—
 (l)  that  the  Government  has
 failed  to  deal  with  the  Jammu
 and  Kashmir  situation  in
 a  statesmanlike  manner  and

 instead  of  resolving  the  ‘ead-
 lock,  has  resorted  to  ruthless
 repression;  and

 (2)  that  the  Address  has  failed  to
 take  the  realistic  view  of  the
 international  situation  and  has
 failed  to  notice  that  the  foreign
 policy  of  the  Government  has
 failed  and  hag  alienated  the
 sympathies  of  almost  al]  the
 nations  and  both  the  blocs.”

 The  motion  was  negatived,
 Mr,  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret—
 (i)  that  the  Government  has  fail-

 ed  to  deal  with  the  Jammu
 and  Kashmir  situation  in  a
 statesmanlike  manner  and
 instead  of  resolving  the  dead-
 lock,  have  permitted  the
 Jammu  and  Kashmir  Govern-
 ment  to  resort  to  ruthless
 repression:
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 (2)  that  there  is  no  reference  to:
 the  acute  famine  conditions
 prevailing  in  Maharashtra
 which  hag  affected  the  lives
 of  about  four  million  of  peo-
 ple;

 (3)  that  a  complacent  view  has
 been  taken  of  the  condition
 of  the  minorities  in  East  Ben-
 gal  and  gives  no  indication  of
 any  real]  plan  for  the  rehabili-
 tation  of  the  refugees;

 (4)  that  there  has  been  boosting
 of  the  Five  Year  Plan  although
 it  has  failed  to  create  any  real
 enthusiasm  among  the  people
 and  the  Government  has  given
 no  real  indication  as  to  the
 means  and  methods  whereby
 the  Plan  is  to  be  implement-

 (5)  that  no  reference  hag  been
 made  to  strengthening  of  the
 defences  of  the  country  and  the
 utilisation  of  the  manpower  of
 the  country  in  view  of  the
 threatened  international  crisis;

 (6)  that  no  reference  has  heen
 made  to  legislation  for  ban-
 ning  the  slaughter  of  ccws;

 (7)  that  the  Government  is  still
 planning  to  proceed  with  the
 Hindu  Code  in  spite  of  public
 protests  in  different  shapes
 and  forms;

 (8)  that  the  Address  has  failed
 to  take  a  realistic  view  of  the
 international  situation  and
 has  failed  to  notice  that  the
 foreign  policy  of  the  Govern-
 ment  has  failed  and  _  has
 alienated  the  sympathies  of
 almost  all  the  nations  and
 both  the  blocs;  and

 that  the  Address  has  _  failed
 to  notice  the  steadily  de-
 teriorating  economic  condi-
 tion  of  both  the  classes  and
 masses  as  evidenced  by  tne
 Police  strike,  the  students
 strikes,  the  traders  _  strikes,
 Patwari  strikes,  the  teachers
 strikes  etc.”

 The  motion  was  negatived.

 ~

 Mr,  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  while  emphasis-
 ing  the  value  of  education  to  the

 progress  of  the  people  it  has  failed
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 rline  the  urgent  need  for  First  Five  Year  Plan  for  the
 =  ane  and  integrated  edu-  last  two  years  and  the  methods
 cational  policy  throughout  the  to  be  taken  to  galvanise  peoples’
 country.”  support”

 The  motion  was  negatived  The  motion  wag  negatived.

 Mr.  Deputy-Speaker:  The  question
 ts

 Mr,  Deputy-Speaker:  The  question
 is:

 :

 That  at  the  end  of  the  motion  the  That  at  the  end  of  the  motion  the
 following  be  added:  following  be  added:

 “put  regret  that  the  absence  “but  regret  that  no  mention  13
 of  any  reference  to  the  prime  made  as  to  the  minimum  time-
 need  for  discipline  among  all  sec-  limit  for  ushering  in  the  Andhra
 tions  of  the  people  and  measures  State  as  per  Prime  Minister's
 for  making  the  country  more  dis-  assurances  given  in  the  last  ses-
 cipline-minded.”  sion.

 The  motion  wag  negatived.  The  motion  wag  negatived.

 Mr.  Deputy-Speaker:  The  question
 i:

 Mr.  Deputy-Speaker:  The  question.
 is.

 That  at  the  end  of  the  motion  the  That  at  the  end  of  the  motion  the
 following  be  added:  following  be  added:

 “  जब  “but  regret  that  no  scheme  has but  regret  been  adumbrated  as  to  the  imme-
 (l)  to  note  that  the  Government  diate  exploitation  of  the  waters

 have  failed  to  nominate  in  of  Krishna  and  the  Godavary
 the  personnel  of  the  Back-  rivers  so  that  the  rice  scarcity
 ward  Classes  Commission  could  be  reduced  and  the  threa-
 any  member  representing  tening  famine  be  averted  in  the
 the  various  important  south  with  special  reference  to.
 Scheduled  Caste

 Organisa-
 Rayalaseema.”

 tions  of  the  country  and  have  The
 totally  ignored  the

 desirable
 motion  was  negatived.

 ty  of  nominating  members  0  .  ५
 Parliament  belonging  to  to

 Deputy-Speaker:  The  question
 Scheduled  meer  on  Th amongst  e  pposition  at  at  the  end  of  th
 Groups:  following  be  added:

 motion  the

 (2)  to  note  that  Government  have  “but  regret  that
 not  taken  any  practical  steps  specific  assurance  for  tie  pease so  far  to  provide  land  to  the  of  the  grievances  and  improving landlesg  agricultural  wor-  the  condition  of  the  Backward kers  specially  Harijans;  end  Classes  in  general  and  of  the Scheduled  castes  in  particular.”

 (3)  to  note  that  the  Address  .  The  motion  w
 .

 _—_
 no

 nesecente  -  7  a  Mr.  Deputy  Gomake:  negetived. anxiety  on  e  part  0.  e  .  er:  e  questi
 Government  to

 Pl  special
 is:  question

 steps  to  ameliorate  e
 economic  conditions  of  the  ining  ee

 of  the  motion  the

 pairs
 by  way  of

 gransing  ५ nancia,  assistance  to  the  but  regret  that
 cottage  industries  e.g.  leather  closes  no  positive  agrees  dis-
 tanning  and  shoe-making  Proposals  for  the  serious  economic
 ates  and  unernployment

 position  of  the
 The  motion  was  negatived,

 Mr.  Deputy-Speaker:  The  question  The  motion  was  negatived.
 is

 oo  Deputy-Speaker:  The  question
 That  at  the  end  of  the  motion  the

 following  be  added:  That  at  the  end  of  the  motlon  the foll
 “but  regret  that  no  indication  ollowing  be  added:

 is  given  as  to  the  success  achieve  “but  regret  that  wh  न
 (1... ड  so  far  in  the  working  of  the  cern  has  been  expressed’  ower  the
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 That  at  the  end  of  the  motion  the

 Motion  on  Address

 [Mr.  Deputy-Speaker]
 existence  of  racial  domination  and
 discrimination  in  South  Africa  the
 Address  has  completely  failed  to
 mention  what  the  Government  of
 Ind’a  are  going  to  do  to  abolish
 untouchability.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question  ‘

 following  be  added:

 “but  regret  that  no  mention  has
 been  made  with  regard  to  any
 steps  for  implementing  Article  46
 of  the  Constitution  aiming  at  the
 improvement  of  the  social.  econo-
 mic  and  educational  conditions  of
 the  Scheduled  Castes.”

 The  motion  was  negatived.

 Mr,  Deputy-Speaker:  The  question
 is:

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  though  steps
 are  being  taken  to  bring  into  be-
 ing  a  separate  Andhra  State  ro
 indication  has  been  made  with
 regard  to  the  redistribution  of
 the  existing  States  on  a  definite
 linguistic  basis  with  adjustment
 of  boundaries  and  decentralisation
 of  power.”
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 Mr.  Deputy-Speaker:  The  question
 is:

 fo
 That  at  the  end  of  the  motion  the
 lowing  be  addea:

 “but  regret  that  the  actual  con-
 ditions  of  life  in  the  country,
 slump  in  the  market,  increase  in
 unemployment.  fallin  the  purchas-
 ing  capacity  and  umrest  amongst:
 Government  employees  have  not
 been  taken  into  account  and  no
 indication  is  given  of  the  steps
 that  the  Government  proposes  to
 take  to  meet  the  situation.”

 The  motion  was  negatived.

 ;
 Mr,  Deputy-Speaker:  The  question

 3

 That  at  the  end  of  the  motion  the
 following  be  added:

 ३

 “but  regret  that  no  measures
 for  the  protection  of  Indians
 abroad  and  liberation  of  Indians
 in  Foreign  pockets  on  Indian  soil
 are  suggested”.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 185

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Address
 while  referring  to  the  appointment
 of  a  backward  class  commission
 fails  to  evaluate  whether  it  in-
 cludes  the  real  representatives  of
 backward  classes  and  whether
 the  terms  of  reference  have  been
 prepared  so  as  to  guarantee  them
 adequate  protection.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 The  motion  was  negatived.
 “but  regret  that  the  Address  Mr,  Deputy-Speaker:  The  question

 makeg  no  mention  at  all  with  re-  is:
 gard  to  the  gigantic  beggar
 problem  and_  indication  of  the  That  at  the  end  of  the  motion  the
 steps  to  tackle  it  and  free  the  following  be  added:
 suffering  humanity  from  hunger,
 starvation  and  unsettled  life”  “but  regret  that  the  Address

 fails  to  recognise  the  fact  that  the
 policy  of  neutrality  in  foreign
 affairs  has  alienated  the  sympa-
 thies  of  all  countries  towards
 India  and  has  only  helped  us  in
 isolating  ourselves  from  our  real
 friends.”

 The  motion  was  negatived.
 Mr,  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “put  regret  that  the  Address  The  motion  was  negatived.
 has  not  mentioned  the  policy  of  Mr.  Deputy-Speaker:
 the  Government  for  solving  the  is:
 unemployment  problem.”

 That  at  the  end  of  the  motion  the
 The  motion  was  negatived.  following  be  added:

 The  question
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 “but  regret  that  the  Address
 does  not  mention  about  the  giv-
 ing  of  directions  to  state  Govern-
 ments  particularly  Bombay  State
 for  discontinuing  such  disasterous
 experiments  like  prohibition  in
 view  of  the  serious  famine  situa-
 tion  in  different  parts  of  the  coun-
 try  particularly  Maharashtra  and
 Gujerat.”

 oe
 Deputy-Speaker:  The  question

 The  motion  was  negatived.

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Address
 while  appreciating  the  formation
 of  the  Andhra  State  does  not  Indi-

 cate  precise  steps  to  be  taken  to

 te"
 Deputy-Speaker:  The  question

 form  other  units  on  linguistic
 basis  to  satisfy  the  urge  of  the
 people  in  this  issue.”

 The  motion  was  negatived.

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Address
 while  referring  to  the  Five  Year
 Plan  has  failed  to  recognise  that
 small  irrigation  projects  particular-
 ly  in  a  famine-stricken  province
 like  Maharashtra  have  not  been
 given,  priority  as  against  high
 schemes  which  will  not  be  useful
 to  the  neasantry  in  the  immediate
 future.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Five  Year
 Plan  has  failed  to  provide  any
 substantial  relief  to  the  Schedul-
 ed  Classes  and  other  backward
 communities  whose  interests
 should  have  been  looked  after  by
 the  planners

 with  special  considera-
 tion.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 That  at  the  end  of  the  motion  the

 following  be  added:

 “but  regret  that  the  Address
 fails  to  indicate  the  steps  the  Gov-
 ernment  intend  taking  in  order

 that  the  State  Governments  intro-
 duce  free  compulsory  education  in
 the  country.”

 The  motion  was  negatived.

 a
 Mr.  Deputy-Speaker:  The  question.

 That  at  the  end  of  the  motion  the:
 following  be  added:

 “but  regret  that  the  Address
 does  not  take  note  of  the  fact  that
 the  Railways  do  not  provide  ade-
 quate  amenities  to  the  travelling
 public  particularly  those  who
 travel  in  the  lower  classes.”

 The  motion  was  negatived.

 :
 Mr.  Deputy-Speaker:  The  question.

 CH
 That  at  the  end  of  the  motion  the

 following  be  added:

 “but  regret  that  the  Address
 fails  to  take  note  of  the  growing
 unemployment  in  the  country  and
 also  does  not  indicate  how  the
 Government  intend  ensuring  pro-
 per  living  standard  to  the  wage
 earners.”

 The  motion  was  negatived.

 ;
 Mr.  Deputy-Speaker:  The  question:

 8:

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Address
 fails  to  appreciate  the  genuine
 anxiety  of  Jammu  ple  to  re-
 main  in  Indian  Un  fea  and  that
 no  mention  igs  made  to  assure
 them  their  constitutional  place  in
 India.”

 The  motion  wag  negatived.

 is
 Mr.  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  for  the  lack  of  in-
 terest  on  the  part  of  Government
 towards  the  deterioration  of  the
 Sanskrit  teaching  institutions  start-
 ed  purely  on  Indian  lMnes  for  pro-
 pagation  of  Indian  system  of
 thoughts  and  culture  with  absolute-
 ly  national  aims  and  objects.”

 The  motion  was  negatived.
 Mr,  Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added.
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 (Mr.  Deputy-Speaker]
 “but  regret  to  note  an  utter  dis-

 regard  of  Ayurvedic  system  of
 medicine  which  is  most  suitable
 to  the  people  of  India  and  deserves
 a  national  recognition.”

 The  motion  wag  negatived.

 {
 Mr.  Deputy-Speaker:  The  question

 s

 That  at  the  end  of  the  motion  the
 following  be  added:  4

 “but  regret  that  the  Address
 fails  to  mention  any  active  steps
 to  prevent  cow  slaughter  in  India
 inspite  of  vigorous  persistent  de-
 mand  all  over  the  country.”

 The  motion  wag  negatived.

 —
 Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Address
 does  not  enunciate  any  correct
 Policy  in  guaranteeing  workers
 In  private  and  governmental  under-
 takings  the  right  to  form  Trade
 Unions  and  in  the  matter  of  grant-
 ing  recognition  to  them  by  revis-"
 ing  the  present  method  of

 prenting recognition  to  officielly  sponso
 Trade  Uniong  only  such  as  Trade
 Unions  on  the  Railways.”

 The  motion  wag  negatived.

 on
 Deputy-Speaker:  The  question

 That  at  the  end  of  the  motion  the
 following  be  added:

 “but  regret  that  the  Address
 does  not  correctly  estimate  our
 relationship  with  neighbour  coun-
 tries  in  Western  and  South-Eas-
 tern  Asia  and  that  it  does  not  show
 any  indication  of  India’s  stand
 Tegarding  the  Middle-East  Defence
 Organisation  and  the  formation
 of  a  five-nation  military  liaison
 group  for  the  defence  of  South-
 East  Asia.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  Now,  I  will

 ut  the  original  motion  to  the  House.
 The  question  is:

 That  an  Addresg  be  presented  to  the
 ‘President  in  the  following  terms:

 “That  the  Members  of  the  House
 of  the  People  assembled  in  this
 session  are  deeply  grateful  to  the

 sPresident  for  the  Address  which
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 he  has  been  pleased  to  deliver
 to  both  the  Houseg  of  Parliament
 assembled  together  on  the  lith
 February,  1953."

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  We  now  ad-

 journ  till  5.45  pm.  today.

 House  then  adjourned  till  a
 Quarter  to  Six  of  the  Clock.

 The

 The  House  re-assembled  at  a  Quarter
 to  Six  of  the  Clock.

 (Mr.  Deputy-SPEAKER  in  the  Chair]

 RAILWAY  BUDGET,  1953-54

 ‘The  Minister  of  Kailways  and
 Transport  (Shri  U.  B.  Shastri):  Sir,
 I  rise  to  present  to  the  House  the
 Budget  for  the  Indian  Railways  for
 the  year  1953-54.  Without  departing
 from  the  practice  of  delivering  this
 speech  in  English,  I  have  taken  the
 liberty  of  supplying  a  text  of  it  in
 Hindi  to  hon,  Memberg  a’ong’  with
 other  papers.

 My  thoughtg  turn  on  this  occasion
 to  the  late  Shri  Gopalaswami  Ay-
 yangar,  my  distinguished  predecessor
 in  office.  An  able  administrator,  a
 wise  statesman  and  a  great  gentleman,
 he  has  left  his  impress  on  whatever
 task  he  undertook.  Hig  passing  away
 is  a  great  national  loss  which  all  of
 us  deeply  mourn.  I  should  acknow-
 ledge  in  particular  sur  ind2btedness
 to  his  stewardship  of  the  vast  railway
 undertaking  during  four  vears  of
 considerable  stress  and  strain.

 IT  shall  now  proceed  to  give  a  brief
 financial  resume  covering  the  actuals
 for  the  year  95l-52  and  the  revised
 estimates  for  1952-53.  In  February
 last  year,  it  wag  estimated  that  the
 year  1951-52  would  close  with  a  sur-
 plus  of  Rs.  22°06  crores,  out  the
 surplus  for  the  year  was  actually
 better  by  Rs.  6°28  crores.

 As  against  the  budget  estimate  of
 Rs,  12:19  crores  under  nassenger
 traffic,  the  revised  estimate  for  the
 current  year  has  been  placed  at  Rs.
 02°05  crores,  that  is,  a  reduction  of
 Rs.  0°4  crores.  This  reduction  is
 accounted  for  by  a  drop  of  Ps.  2°:9
 crores  under  upper  class  traffic  and
 Rs.  795  crores  under  third  class

 traffic.  The  downward  trend  in  upper
 class  traffic  which  had  been  noticeable
 during  the  last  few  years  has  in  this
 year  taken  a  further  sharp  turn  for
 the  worse.
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 As  against  the  budget  estimate  of
 goods  earnings  of  Rs.  i45°66  crores,
 I  ‘have  taken  the  revised  estimate  at

 Rs,  14456  crores,  that  is,  a  decrease
 of  about  Rs.  one  crore,  though  the
 trend  of  goods  traffic  during  the  year
 has  been  in  line  with  anticipations.
 There  has,  however,  been  a  setback
 recently,  and  the  concluding  part  of
 the  financial  year  may  not  show
 earnings  on  a  par  with  the  earlier
 part  of  the  period.  It  is  for  wis  rea-
 son  that  the  revised  estimate  for
 goods  traffic  has  been  placed  ut  a
 Jower  figure.

 The  total  gross  rece‘pts  for  the  cur-
 Tent  year  are  now  estimated  at  Rs.
 '269°55  crores  involving  a  decrease  of
 Rs,  2°6l  crores,  compared  with  the
 budget  figure.

 The  original  estimate  of  working
 expenses,  namely,  Rs.  87°69  crores,
 is  now  likely  to  go  up  by  Rs.  4.6
 crores  to  Rs.  88°85  crores,  due  :nain-
 ly  to  the  increased  provision  for  repairs
 and  maintenance  of  railways’  assets
 and  installations.

 As  a  result  of  the  major  «ariations
 I  have  just  mentioned,  the  surplus
 in  the  current  year  will  stand  at  Rs.
 8°48  crores  only,  against  Rs.  23°47

 crores  estimated  in  the  budget,  a
 decrease  of  almost  Rs,  4  crores.

 I  shall  now  come  to  the  budget  esti-
 mate  fcr  the  year  1953-54.  It  seems
 that  passenger  traffic  which  had
 Teached  its  peak  in  950-5l,  ig  ad-
 justing  itself  ६6  a  normal  level  along
 with  the  restoration  of  the  post-war
 inflationary  economy  of  the  country
 to  equilibrium.  It  is  difficult  to  fore-
 cast  at  what  level  the  passenger  traffic
 will  ultimately  stabilise  itself.  But
 with  the  anticipated  economic  develop-
 ment  during  the  Plan  period  in  various
 flelds,  a  fairly  good  crop  this  year  and
 the  ‘extension  of  railway  lines,  It
 would  not  be  unreasonable  to  plan
 the  budget  estimate  for  passenger
 earnings  in  1953-54,  at  more  or  less
 the  same  level  as  the  revised  esti-
 mate  for  the  current  year.

 As  regards  goods  earnings,  a  small
 Improvement  has  been  allowed  in  the
 Next  year’s  estimate,  placing  it  at  Rs.
 47°60  crores.  that  is.  about  two  per
 cent.  above  the  revised  estimate  of
 the  current  year.  There  avpears  to

 .be  a  steady  healthy  trend  in  the
 industrial  production,  and.  it  is  ex-
 pected  that  w’th  the  Five  Year  Pan
 coming  into  stride.  industrial  activity
 should  further  increase  .both  in  the
 wublic  and  the  private  sector.  The
 smal]  improvement  anticinated  under
 this  head  has  been  arrived  at  after
 taking  all  this  into  account.  No
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 significant  variations  are  expected
 under  other  heads  of  earnings.  Lased
 on  these  anticipations,  the  budget
 estimate  of  total  traffic  receipts  has
 been  placed  at  Rs.  272°28  crores.

 The  estimate  of  working  expenses
 has  been  placed  at  Rs.  9°20  ciores,
 being  Rs.  2'l0  crores  higher  than  the
 figure  in  the  revised  estimate  of  the
 current  year.  The  increased  provision
 to  the  extent  of  about  Rs,  one  crore
 is  for  overtaking  the  arrears  .f  ree
 pairs  and  maintenance  vf  ro'ling  stock
 track  and  other  installations  «nd  the
 balance  is  for  meeting  the  additional
 expenditure  on  staff.  The  cost  of  ad-
 ditional  personnel  required  in  cun-
 nection  with  the  implementation  of
 the  Adjudicator’s  Award,  mainly  on
 Railways  belonging  to  the  old
 Indian  .States,  which  came  under
 the  control  of  the  Centre  with  effect
 from  ist  April  1950,  constitutes  a
 major  element  of  the  increase  in  ex-
 penditure  in  the  coming  year.

 Including  Rs.  30  crores  as  appro-
 priation  to  the  Depreciation  Reserve
 Fund  and  net  miscellaneous  expendi-
 ture  of  Rs.  seven  crores.  the  budget
 estimate  for  total  working  expenses
 will  stand  at  Rs.  228-20  crores.  The
 net  Railway  revenues  are  thus  esti-
 mated  at  Rs.  44-08  crores,  out  of  which

 Rs.  34.77  crores  will  have  to  be  paid
 to  General  Revenues  as  Div'dend  un-

 der  the  Convention,  leaving  a
 of  Rs.  9°3l  crores.

 Turning  to  the  estimateg  of  expen-
 diture  on  Works.  Machinery  and  Rol-
 ling  Stock  of  Railways,  on  the  budget
 for  1952-53,  a  total  provision  of  Rs.
 79°10  croreg  was  made  for  such  ex-
 penditure.  The  revised  estimnte  of
 the  outlay  on  such  works  ‘s  Rs.
 76°70  crores.  representing  a  net  re-
 Auction  of  Rs.  2:40  crores.  The  sav-
 ing  is  due  mainly  to  the  slow  progress
 of  certain  works  and  a  decrease  inthe

 ‘stores  holding  by  the  Railways,  A
 sum  of  Rs.  49  lakhs  was  provided  in
 the  budget  for  construction  of  New
 Lines  under  Demand  No,  15,  against
 which  the  revised  requiremen‘s  are
 Rs.  74  Jakhs.  The  increase  of  Rs.
 28  lakhs  over  the  budget  provision  js
 mainly  attributable  to  acceleration  of
 the  progress  of  the  Sanganer-Deoll
 extension  Project  on  the  Western
 Railway.

 Hon.  Memberg  will,  I  am  sure,  be
 interested  in  the  progress  made  ‘n  the
 developmental  works  carried  jsut  dur-
 ing  the  year,  In  order  to  avoid  mak-
 ing  my  speech  longer  than  necessary,
 I  shall.  in  brief,  recount  some  of  the
 more  important  works  completed  or
 taken  up  during  thig  year.
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 (i)  Deexa-Gandhi-  70  miles  long

 dha...  section of  metre  gauge  line
 the  Western  costing  Ra,  5°60
 Railway.  crores.  (Opened

 by  the  President
 in  October  952]

 (ii)  Bijnor-Chandpur-  A  di8:.entled  rail-
 Siau  section  of  way  line  of  22
 the  Northorn  mmile§,  restored
 Railway.  and  opened  to

 traffic.
 The  restoration‘of

 this  dis:  antled lin  if  expected
 to  be  oo  .  pleted
 thi8  year.

 (iv)  Quilon-Ernaku-  A  start  was  made
 an  motre  in  Dece  whor  last

 gauge  link  On  on  th  congtruc-
 the  Southern  tion  of  this  line
 Railway.  for  providing  rail

 facilities  in  Tra-
 vancore  Cochin
 State.  This  line
 will  algo  connect
 the  pore  of  Cochin
 to  the  in.portant
 inetre  gauge  ays.
 te  of  the  South,

 (iii)  Vasad-Kathana
 line  on  the  We:-
 tern  Railway.

 (v)  Kalyan  Power  Extension  ut  6
 House  on  tle  cost  of  Re,  three
 Central  Rail-  crores  rosultang
 way.  in  ti.e  increased

 supply  ot  electri-
 cal  cnergy  for
 railway  pur-
 poses.

 I  am  glad  to  announce  that  it  has
 heen  possible  to  resume  work  on  the
 construction  of  the  rail-cum-road
 bridge  over  the  Ganga  near  Mokameh.
 This  work  was  susvended  some  time
 ago  owing  to  differences  of  opinion  re-
 garding  the  siting  of  the  bridge.  With
 a  view  to  settling  the  question  uf  the
 location  of  the  site  finally,  the  Gov-
 ernment  requested  Shri  M.  Visves-
 varaya  to  give  his  expert  advice  and
 in  accordance  therewith,  construction
 on  this  bridge  hag  been  restarted.  J
 would  like  to  take  thig  oppor-
 tunity  to  express  Government’s
 appreciation  of  the  valuable  services
 rendered  by  Shri  M.  Visvesvaraya  in
 connection  with  this  project.

 Before  proceeding  to  the  Rehabili-
 tation  and  Development  Budget  of  the
 next  year,  I  would  like  to  make  a
 brief  reference  to  the  Five  Year  Pian
 and  the  allocation  made  tb  the  Ruail-
 ways  in  the  Plan  for  that  purpose.
 The  Plan  gives  the  highest  p-iority
 to  agricultural  development  with  a
 view  to  making  India  self-sutfizient
 in  food  as  quickly  as  possible.  It  is
 also  anticipated  that  there  w'll  be
 a  considerable  increase  in  industrial
 production  during  the  period  of  the

 a
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 Plan.  The  output  of  steel  and  cement,
 for  instance,  is  expected  to  increase
 by  about  40  per  cent.  and  80  per  cent.
 respectively.  On  the  whole,  the  Plan
 assumes  an  increase  of  about  ten  per
 cent,  in  freight  traffic  at  the  end  uf
 1955-56.  The  Railways,  being  the
 most  important  means  of  transport
 have  to  resvond  to  the  needs  of
 development  in  both  agriculture  and
 industry.

 The  Railways  have  been  allotted
 Rs.  400  crores  for  the  five  year  oeriod.
 This  sum,  while  it  would  enable  the
 pace  of  rehabilitation  and  expansion
 of  rail  facilities  being  maintained  at
 a  level  higher  than  the  previous
 period,  would  not  be  sufficient  to  meet
 sll  the  requirements  of  the  Railways
 which  are  considerable.  Out  of  the
 total  allotment  of  Rs.  400  crores,  the
 Railways  have  to  find  Rs.  320  crores
 from  their  own  resources,  but  a  de-
 crease  in  their  met  revenues  ag  a  re-
 sult  of  the  recession  in  passenger
 earnings  may  cut  into  this  amount
 which  the  Railways  have  to  provide.
 If,  however,  there  is  to  be  nc  further
 curtailment  in  our  programme,  the
 total  allocation  of  Rs.  400  crores  must
 be  maintained,  Indeed.  only  if  more
 funds  were  made  available  to  us,  we
 could  go  beyond  what  we  have  so  far
 planned  and  take  up  a  few  more
 urgent  works  and  projects.  We  our-
 selves  are  keen  and  anxious  toe  00  80,
 but  I  am  not  unaware  of  the  srobiems
 facing  the  Planning  Commission.  Their
 responsibility  in  the  matter  of  alloca-
 tion  of  resources  for  the  d:velooment
 of  other  sectors  of  our  economy  is
 equally  great.  The  bulk  of  Rs.  400
 croreg  allocated  to  the  Railways  will
 go  towards  rehabilitation  and  im-
 provement  of  ex‘sting  machinery  and
 equipment.  The  expenditure  on  the
 extension  of  rail  facilities  during  the
 next  two  or  three  years  will,  there-
 fore.  have  to  be  limited  to  what  is
 absolutely  essential.  The  development
 of  new  railway  fac‘lities  will  have  to
 be  dovetailed  with  industrial  and
 other  developments  contemplated  in
 the  Plan.

 I  have  framed  the  budget  plans  for
 the  coming  year  in  regard  to  RKuil-
 ways’  Works.  Machinery  and  Rolling
 Stock  Programmes  on  this  basis,  The
 total  provision  made  for  the  vear
 1953-54  for  Works,  Machinery  «nd
 Rolling  Stock  is  Rs.  79°6  crores,  in-
 cluding  works  chargeable  to  Revenue.
 Of  this.  about  Rs.  42  crores  are  for
 Rolling  Stock  and  Machinerv.  Rs.
 36:6l  crores  are  for  Works  including
 Rs,  6:70  crores  for  construction  of  new
 lines  and  for  restoration  of  dis-
 mantled  lines.  I  have  also  allowed  a
 crore  for  investment  in  road  services.
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 The  provision  for  Rolling  Stock  and

 Machinery  includes  a  sum  of  :ts,  45
 crores  for  new  acquisitions  of  rolling
 stock  over  and  above  the  programmed
 deliveries.  Under  Works,  a  sum  of
 Rs.  l°3  crores  nas  been  provided  for
 the  Integral  Coach  Building  Factory,
 Perambur,  which  was  taken  in  hand
 towards  the  end  of  95l-52.  The
 total  estimated  cost  of  this  project
 is  Rs.  four  crores  approximately,  and
 the  factory  building  ig  likely  to  be
 compieted  by  the  middle  of  ‘1954.
 There  ig  also  a  provision  of  Rs,  40
 lJakhs  for  the  completion  of  the
 Kalyan  Power  House  Extension  and
 Rs.  3  lakhs  for  the  construction  of
 new  stations,  goods  and  marshalling
 yards  at  Alipur-Duar  on  the  North
 Eastern  Railway.  A  gross  provision
 of  Rs.  3°0  crores  has  been  made  for
 track  renewals,  and  Rs.  43  lakhs  for
 complete  renewals  of  bridges  washed
 away  by  floods  in  952  on  the  North
 Eastern  Railway.  The  total  provision
 made  in  the  budget  on  staff  quarters
 and  staff  amenities  is  Rs.  4.86  crores.
 Provisions  of  Rs,  80°54  lakhs  and
 Rs.  25°30  lakhs  have  also  been  made
 for  the  State  Railway  Collieries  and
 Vizagapatam  Port  respectively.

 Of  the  twelve  dismantled  lines,  re-
 storation  of  which  was  approved  by
 the  Central  Board  of  Transport  in
 1950,  two  have  already  been  complet-
 ed,  two  more  will  be  restored  in  the
 present  year  and  seven  are  nearing
 completion,  while  the  remaining  one,
 viz.  Rohtak-Gohana-Panipat  line  on
 the  Northern  Railway,  will  be  taken  up
 during  1953-54,  for  which  a  provision
 of  Rs.  22  lakhs  has  been  made.

 A  provision  of  Rs.  3°89  crores  has
 been  made  for  the  purchase  of  the  Barsi
 Light  Railway.  This  Railway  ig  a
 narrow  gauge  line  of  about  200  miles

 long,  of  which  a  section  of  36  miles
 known  as  the  Latur  Extension  al-
 ready  belongs  to  the  Government,
 while  the  rest  of  the  line  belongs  to

 oa
 Barsi  Light  Railway  Company

 The  following  new  lines  are  propos-
 ed  to  be  taken  in  hand  in  the  coming
 year:

 dy  Khandwa-Hingoli  86
 miles  long,  with  a  rer  inti-
 cipated  cost  of  Rs.  7°50  crores.
 This  will  provide  the  neces-
 sary  link  between  the  Nor-
 thern  and  Southern  metre
 gauge  systems  and  will  avoid
 expensive  ferrying  of  metre
 gauge  stock.

 (2)  Rail  connection  from  Gua
 Barabil  area  to  Manharpur

 476  P.SD.

 508

 Rourkela  section,  3l  miles
 long.  The  anticipated  cost
 of  this  line  is  Rs.  3°5  crore
 and  it  is  essential  for  th
 export  of  iron  ore  and  for
 the  steel  expansion  schemes,

 (3)  Champa-Korba  line,  22  miles
 long.  The  anticipated  cust  38
 Rs.  88  lakhs.  It  is  required  for
 obtaining  good  non-meta!-
 lurgical  coal  in  order  to  con-
 serve  metallurgical  coal  in
 the  Bengal-Bihar  coalfields.

 (4)  Gandhidham-Kandla  Link,
 seven  miles  long.  This  will
 cost  Rs.  57  lakhs  and  is  an
 extension  of  Deesa-Gandhi-
 dham  line  to  Kandla  Port
 which  is  being  developed  as
 a  major  harbour.

 (5)  Gop  Katkola  Link,  2l  miles
 long.  This  will  cost  Rs.
 84  lakhs  and_  will  greatly
 shorten  the  present  route  for
 transport  of  limestone  §  and
 other  materials  required  bv
 local  industries.

 In  addition,  surveys  of  seven  other
 projects  will  also  be  undertaken  .0
 1953-54,  with  a  view  to  deciding  upon
 their  construction  in  the  near  future.
 These  are’

 (l)  Diva-Dasgaon  line.  Bomoay.
 (2)  Electrification  of  Calcutta

 Suburban  Section  in  West
 Bengal.

 (3)  Mangalore-Hassan  line  in
 Madras  and  Mysore  States.

 (4)  Rail  connection  to  Etah  in
 UP

 (5)  Rail  connection  to  Chanddi-
 garh  in  the  Punjab.

 (6)  Tilda:ga-Khajuria-Malda  line
 in  West  Bengal.

 (7)  Fatehpur-Churu  line  in  Ryjas-
 than.

 The  survey  of  Bhavnagar-Tarapur
 line  in  Saurashtra  and  reconnaissance
 surveys  of  broad  gauge  lineg  to  Induce
 in  Madhya  Bharat  and  between  Bara-
 bil  and  Sambalpur  in  Orissa  have  al-
 ready  been  taken  in  hand  in  the  cur-
 rent  year.

 This  programme  jis  an  indication
 of  the  Government's  earnestness  to
 go  ahead  with  the  construction  cf  atw
 lines  for  economic  development,  in

 une
 of  the  pressing  needs  of  rehabili-

 tation.
 I  may  now  make  a  brief  reference

 to  the  existing  position  of  our  rolling
 stock.  It  is  a  matter  for  gratification
 that  our  indigenous  production  is  able
 to  meet  the  normal  annual  cequire-
 ments  of  the  Railways  in  regard  to
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 rails,  wagons  and  coaches.  I  am
 anxious  to  ensure  that  our  imports
 ure  reduced  to  the  minimum,  In  fact,
 we  have  already  decided  not  to  import
 any  more  coaches  except  for  the  com-
 mitments  already  made,  However,
 some  wagong  to  make  up  our  huge
 arrears,  the  overtaking  of  which  can
 brook  no  further  delay,  have  to  be
 imported.  Locomotives  too  would
 have  to  be  obtained  from  abroad,  but
 here  also  vigorous  efforts  are  being
 made  to  make  ourselves  self-sufficient
 within  a  prescribed  period.

 Out  of  the  239  ‘ocomotives  acquired,
 or  expected  to  be  acquired  in  the  cur-
 rent  year,  36  locomotives  would  be
 from  Chittaranjan  Locomotive  Works,
 which  went  into  production  in  1950.
 These  Works  have  altogether  produced
 49  broad  gauge  engines  up  to  the  end

 of  December  1952.  The  actual  out-
 turn  has  been  somewhat  less  than  the
 target  originally  fixed,  mainly  due  to
 dithculties  in  procurement  of  certain
 spare  parts  which  cannot  yet  bz
 manufactured  at  Chittaranjan.  The
 present  43  making  about  70  per
 cent.  of  the  components  requir-
 ed  for  a  complete  locomotive,  and  the
 remaining  30  per  cent.  are  still  2mport-
 ed  It  is  expected  that,  by  the  end  of
 ‘1954,  all  components,  except  soine
 proprietory  and  special  items  will  be
 manufactured  at  Chittranjan.  The
 Tata  Locomotive  and  Engineering
 Company  Ltd.,  which  are  at  present
 producing  metre  gauge  locomotives,
 have  turned  out  35  locomotives  up  tc
 the  end  of  January  1953,  Chittaranjan
 Locomotive  Works  270  Tata  Loco-
 motive  and  Engineering  Co.,  Ltd.
 when  they  reach  full  production,  wil
 between  them  be  in  a  position  to  manu-
 facture  all  the  steam  locomotives  re-
 quired  to  cover  the  normal  annual
 replacements  on  the  Indian  Railways.

 The  question  of  additions  to  pas
 senger  coaches  hag  continued  to  re-
 ceive  attention  and,  in  95l-52,  1
 new  vehicles  were  put  into  service.  ss
 compared  with  479  in  the  preceding
 year.  To  augment  the  production  0
 passenger  coaches,  work  in  connection
 with  the  construction  of  a  new  coach
 building  factory  at  Perambur  was
 ‘started  in  January,  1952.  When  this
 factory  attaing  full  production.  it  is
 expected  to  turn  out  350  all  steel  light-
 weight  integral  type  coach  body  shells
 per  annum  in  single  shift  working.
 This  will  add  considerably  to  the  indi-
 genous  carriage  building  capacity.

 The  manufacture  of
 weyers

 fs  now
 well  established  in  India  for  over  ४0
 years,  and  wagons  produced  in  Cal-
 -utta  are  comparable  with  the  best

 manufactured  abroad,  In  the  Budget
 year,  out  of  about  11,000  wagons  for
 which  provision  has  been  made,  about
 7,000  will  be  fabricated  in  the  country
 and  4,000  procured  from  _  abroad.
 Experimental  orders  for  the  manufac-
 ture  of  some  general  purposes  types
 of  wagons  have  also  been  placed  on
 some  other  Indian  firms,  who  are  new
 to  this  work,  but  have  structural
 engineering  experience.  If  they  can
 successfully  complete  these  exgeri-
 mental  orders,  they  will  be  used  to
 help  in  bridging  the  gap  between  the
 existing  indigenous  capacity  and  our
 annual  requirements

 There  has  been  a  general  improve-
 ment  in  the  efficiency  of  the  work-
 shops  and  loco  sheds  which  have
 been  modernised  in  a  number  of
 cases.  This  is  reflected  in  our  ability
 to  put  into  service  a  larger  number  of
 engines,  coaches  and  wagons  which
 ordinarily  would  not  have  been  pos-
 sible  if  we  had  not  improved  =  our
 workshops.  The  possibility  of  manu-
 facture  of  signalling  and  interlocking
 equipment  in  railway  workshops  is
 also  under  consideration.

 I  shall  now  proceed  to  give  hon.
 Members  a  brief  account  of  the  work-.
 ing  and  performance  of  the  railway
 undertaking.  The  integration  of  the
 railway  system  into  six  zones  has
 been  completed.  As  I  said  on  a
 previous  occasion,  I  am  carefully
 watching  the  working  of  the  six  mte-
 grated  railways,  especially  in  regard
 to  their  efficiency  and  operating  costs.
 I  may  mention  that  some  railways
 have  found  it  possible  even  in  tlils
 short  period  to  cater  to  the  con-
 veniences  of  the  public  by  the  ex.
 tension  of  the  existing  train  services
 or  by  the  introduction  of  new  services.
 It  is.  however,  not  claimed  that  the
 integrated  Railways  have  settled
 down  in  al)  details.  Certain  problems.
 of  course,  are  still  arising  in  their
 day  to  day  working  and  they  are  be-
 ing  dealt  with  as  they  arise

 I  am  glad  to  note  that  the  operat-
 ing  efficiency  of  the  Railways  has  been
 maintained  during  the  year  under
 review  and.  in  some  respects,  perfor-
 mance  has  actually  been  better  than
 last  year.  According  to  the  composite
 index  of  operating  efficiency,  the
 broad  gauge  railwayg  have  recorded
 an  improvement  from  00°7  In  1950-51
 to  02°8  in  1951-52,  while.  on  the  rmetre
 Bauge,  the  index  of  92:4  in  950-5l
 has  moved  up  to  93:6.  In  regard  to
 punctuality,  the  percentage  of  trains
 not  losing  time  on  the  broad  gauge
 railways  has  been  78°4  in  the  first
 half  of  952  as  against  77:!  in  the
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 corresponding  period  of  the  previous
 year.  The  corresponding  figure  for
 the  metre  gauge  system  is  8l  In  952
 against  74:3  in  95l.  The  wagon  ond
 locomotive  usage  has  also  been  better
 on  the  broad

 gaure
 in  1952,  but  in  this

 respect  there  has  heen  a  slight  cetback
 on  the  metre  gauge.  Generally  speak-
 ing,  the  standard  of  performance  on
 some  of  the  metre  gauge  sect’ons  has
 not  yet  come  up  to  the  mark  and  they
 are  receiving  special  attention  by
 liberal  allocation  of  funds  to  provide
 for  increase  in  rolling  stock  holdings
 and  improved  facilities  for  repairs
 and  maintenance.

 We  are  devoting  special  attention
 to  removal  of  bottlenecks  in  respect  of
 movement  of  traffic  beyond  Bezwada
 towards  Madrag  and  the  transhipment
 difficulties  on  .some  of  the  break  of
 gauge  junctions  like  Sabarmati,  as

 well  as  to  augmentation  of  ling  capa-
 city  on  some  sections  to  assist  in-
 creased  movement  of  coal.  iron  and
 steel.  This  ig  important  not  only  for
 operational  reasons  but  also  from  the
 point  of  view  of  the  trade  and  ccm-
 mercial  interests  concerned  We  have,
 therefore,  given  top  priority  to  this
 matter  even  over  development  of  new
 railway  lines,  It  is  proposed  to  spend
 about  Rs.  4  crores  on  them.  The  c:m-
 pletion  of  these  works  will  certainly

 take  some  time,  but  will  be  attended
 to  with  the  utmost  speed.

 I  made  a  reference  during  the
 budget  debates  last  year  to  the  dis-
 comforts  of  third  class  passengn-  and
 conditions  at  small  stations  lacking
 even  in  the  minimum  of  facilities.  I
 am  glad  to  say  that  in  the  matter
 of  providing  ‘amenities.  a  special  drive
 has  been  instituted  this  year,  and.
 perhaps.  for  the  first  time  no  part
 of  the  budgeted  amount  under  this

 head  will  lapse.  Certain  minimum
 amenities  like  waiting  halls.  benches
 drinking  water  supply,  improved
 platform  surfacing.  better  booking
 arrangements,  etc.  will  be  gradually
 provided  at  all  stations.  irrespective
 of  their  size  and  status.  At  the  more
 important  stations.  {mproved  lighting
 arrangements.  coverings  over  pus-
 senger  platforms  and  imoroved  ar-
 rangements  for  dealing  with  luggage
 etc.  are  proposed  to  be  provided.

 There  are  other  directions  also  in
 which  either  action  has  been  initiated
 thie  year.  or  the  existing  drive  has
 been  intensified  to  give  more  com-
 forts  to  Third  Class  passengers.  Rail-
 ways  have  again  heen  reminded  that
 special  stens  should  be  taken  to  cnsure
 supvlies  of  pure  drinkins  water  to
 Passeneers.  Arrangements  have  heen
 made  to  have  meals  served  to  Third
 Class  passengers  in  their  comoart-

 ments  from  dining  cars.  The  facilities
 for  advance  booking  of  Third  Class
 oassengers  on  important  mail  and
 express  trains  and  reservation  of
 Third  class  seats  in  special  carriages
 tor  long  distance  travel  has  also  been
 further  extended  in  the  current  year.

 One  of  the  major
 re

 which
 the  railways  have  had  to  tackle  since
 the  War  is  that  of  over-crowding.
 Efforts  are  being  continuously  made
 to  ease  the  position.  The  passenger
 train  miles  have  increased  from  93
 millions  in  1948-49  to  05  millions  in
 1951-52.  During  the  current  year,
 from  lst  April  952  to  lst  January
 ‘1953,  08  new  trains  have  been  intro-
 duced  and  the  runs  of  08  traing  ex-
 tended,  involving  a  net  increase  in  the
 daily  passenger  train  miles  of  9850,
 of  which  5488  are  on  the  broad
 gauge,  420  on  the  metre  gauge  end
 57  on  the  narrow  gauge,  There  are,
 however,  certain  sections  on  Indian
 Railways,  where  overcrowding  _  still
 persists.  Steps  are  being  taken  to
 remove  overcrowding  in  these  parti-
 cular  sections  also.  I  expect  that,
 with  the  detailed  sectilon-wise  in-
 vestigation  that  we  have  now  under-
 taken  and  the  progressive  increase
 in  rolling  stock  and  line  capacity,

 the  position  regarding  overcrowding
 even  in  isolated  areas’  will  be  ap-
 preciably  improved  in  the  very  rear
 future.  Moreover,  the  addition  of
 77  coaching  vehicles  I  have  referred
 tu  earlier,  will  help  substantially  to
 relieve  overcrowding  ag  the  replaced
 stock  will  continue  in  service  for
 some  time.  Appreciating  that  the
 travel  conditions  on  the  ex-Assam
 Railway  section  of  the  North  Eastern
 Railway  call  for  special  attention,

 T  have  appointed  an  ad  hoc  _depart-
 mental  committee  of  senior  Railway
 officers  to  study  in  detail  the  travel
 conditions  and  passenger  amenities
 in  this  region  and  to  make  a  report
 within  a  month.

 Hon.  Members  are  aware  of  the
 Steps  taken  to  place  the  Railway  Stores
 Organisation.  on  a_  satisfactory  basis.
 The  reorganisatian  of  Stores  has  been
 taken  in  hand  following  the  recommen-

 dations  of  the  Indian  Railway  Stores
 Enquiry  Committee  to  which  I  had
 referred  in  my  last  budget  speech.
 But  progress  hag  been  held  up  pend-
 ing  settlement  of  certain  deta  hs  with
 the  Ministry  of  Works,  Housing  and
 Supply.  It  will  be  recalled  that  this
 Enquiry  Committee  had  recommended
 that  the  responsibility  for  the  pro-
 curement  wf  specia'ised  railway stores  should  be  taken  over  by  the
 Ministry  of  Railways.  In  the  mean-
 time,  a  standard  catalogue  of  railway
 stores  is  under  compilation  in  ordér
 to  improve  the  system  of  procurement.
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 With  a  view  to  preventing  over-stock-
 ing  and  full  utilisation  of  the  existing
 stocks,  arrangements  have  been  made
 for  co-ordinating.  controlling  and
 rationalising  the  use  of  stores  on  an
 all-India  basis.  As  a  result  of  this,  a
 reduction  in  stores  balances  of  about
 Rs.  five  crores  is  expected  by  the  end
 of  the  budget  year.

 Wide  divergencies  had  been  opre-  ‘
 valent  on  Indian  Railways  in  respect’
 uf  stores  nomenclature,  servicing  and
 repairs  to  rolling  stock,  methodg  of
 training  staff,  availability  and  usage
 of  rolling  stock,  etc.  A  Standards
 Advisory  Committee  of  experts  has
 been  set  up  to  introduce  standardiss-
 tion  in  all  aspects  of  railway  working.
 A  great  deal  of  detailed  work  has  al-
 ready  been  done  by  the  Committee
 and  the  extent  of  variations  in  the
 working,  as  between  different  railways
 and  between  different  regions  of  the
 same  railway,  is  being  gradually  nar-
 rowed  down.

 The  Railway  Fuel  Enquiry  Com
 mittee  which  was  set  up  last  year  sub-
 mitted  an  interim  report  in  April  1952.
 The  final  report  has  just  been  receiv-
 ed  and  is  being  studied  by  our  ex-
 Derts,  In  examin'ng  the  Railwav
 fuel  problems.  the  Committee  has
 taken  due  note  of  the  country’s  ९09)
 reserves  and  normal  production  and
 the  various  demands  throughout  the
 country.  It  hag  also  examined  the
 system  of  grading  and  pricing  of  coal
 and  the  potentialities  of  coal  washing
 and  blending.  The  recommendations
 which  deal  inter  alia  with  geographi-
 cal  rationalisation  of  supvly  and  distri-
 bution  of  coal  and  a  special  plan  for
 supply  of  coal  to  South  India,  are
 calculated  to  save  railways  substan-
 tial  sumg  of  money  each  year.  J
 would  like  to  express  on  behalf  of
 Government  our  avpreciation  of  the
 valuable  work  of  Shri  Driver.  Chair-
 man,  and  other  Members  of  the  Com-
 mittee.

 Simultaneously  with  the  accelera-
 tion  of  our  manufacturing  programme.
 it  has  hecome  necessary  to  expand  our
 research  and  testiny  organisations.  Jt
 hag  been  vossible.  during  the  current
 vear.  to  set  un  this  organisation  under
 a  Director  of  Research.  Railway  Board
 with  headquarters  et  Lucknow  and
 with  two  sub-centres.  one  at  Chitta-
 ranian  and  the  other  at  Lonavia_  in
 Bombav.  The  sub-rentre  at  Chitta-
 ranian  ics  being  equipped  for  starting
 chemical  and  metallurgical  research
 while  that  at  Lonavlg  will  deal  with
 all  nroblems  connected  with  bul'dings.
 Laboratory  which  was  set  up  at

 Shakurbasti,  near  Delhi,  in  1948,  will
 also  be  transferred  to  Lonavla  where
 better  facilities  exist  for  this  work.

 Hon.  Members  are  aware  that  a
 Railway.  Centena  Exhibition  is
 being  organised  in  “Delhi  on  a  big  scale
 and  will  be  opened  by  the  Prime
 Minister  on  the  7th  of  March  It  has
 been  organised  to  portray  one  hund-
 red  years  of  operation  and  develop-
 ment  of  rail  transport  in  this  country
 and  the  part  played  by  the  raillways
 in  the  national  economy,  Field  ex-
 hibits  will  include  rolling  stock  of
 early  and  modern  designs,  A  special
 purpose  of  the  exhibition  fa  to  encour-
 age  indigenous  industry  to  manufac-
 ture  specialised  railway  stores  and
 components  in  increasingly  larger
 ranges.  A  museum  will  be  set  up  in
 the  exhibition  grounds  to  display  the
 principal  items  of  railway  equipment
 in  use.  and  information  will  be  made
 available  in  regard  to  their  specifica-
 tions,  annual  consumption  and  the
 feasibility  of  their  production  in  India
 It  is  hoped  that  the  main  objective  of

 the  exhibition  in  furthering  the  railways’
 efforts  towards  self-sufficiency  will
 be  amply  fulfilled.  When  the  exhibi-
 tion  comes  to  a  close  at  New  Delhi,
 it  ig  proposed  to  operate  two  exhibi-
 tion  trains,  one  broad  and  one  .netre
 gauge  to  visit  important  centres
 throughout  the  country,  so  as  togive
 an  opportunity  to  the  people  of  India
 to  learn  as  much  ag  possible  abvut
 their  Railways.

 I  shall  now  refer  to  some  of  the
 new  proposals  we  are  going  to  imple-
 ment,  They  are  sufficiently  important
 from  the  users’  as  well  as  the  rail-
 ways’  point  of  view.  There  has  been
 a  long  cherished  desire  on  the  part  of
 the  members  of  this  House  as  well  as
 the  general  public  outside  for  the
 restoration  of  the  old  travel  conces-
 sions,  I  would  have  very  much  liked
 to  restore  most,  if  not  all.  of  the  travel
 concessions  that  were  previously  in
 force,  but  having  regard  to  the  condi-
 tions  of  travel  and  the  downward
 trend  in  passenger  earnings,  I  will  be
 excused  if  I  am  somewhat  hesitant
 in  this  matter.  Nevertheless,  Rail-
 ways  have  been  asked  to  examine  the
 question  of  providing  concession  re-
 turn  tickets  and  introduce  them  where
 travel  conditions  are  not  likely  to  be
 worsened.

 Besides  these,  we  propose  to  intro-

 ce
 the  following  further  conces-

 sions:—

 (i)  Railways  are  being  authoris-
 ed  to  issue  concession
 tickets  for  educational  tours



 35  Railway  Budget,  1953-54  8  FEBRUARY  953  Railway  Budget,  1953-54  ‘516

 to  parties  of  teachers  of  re-
 cognised  schools,  Students
 are  already  entitled  to  such
 concessions.

 (ii)  Concession  tickets  to  volun-
 teers  working  on  community
 projects,

 (ili)  It  is  proposed  to  issue  during
 the  first  half  of  April,  which
 is  the  month  when  the  Rail-
 way  Centenary  is  to  be  cele-
 brated,  “the  travel-as-you-like
 tickets”  for  third  class  pas-
 sengers  on  each  individual
 zonal  railway  available  for
 4  days,  Should  it  prove  en-
 couraging,  the  Railways  will
 consider  whether  such  tickets
 should  not  be  issued  on
 other  suitable  occasions.

 For  some  time  now.  Government
 have  been  considering  the  revision  of
 the  Constitution  of  the  existing  Local
 Advisory  Committees.  in  the  context
 of  re-grouping  of  rai'ways  in  larger
 units  and  with  a  view  to  securing
 better  representation  of  railway
 users.  It  has  also  been  felt  that
 more  freauent  opportunities  should
 be  afforded  for  closer  consultation  be-
 tween  railway  users  and  the  Railway
 Administrations  at  different  levels  on
 matters  relating  to  the  service  pro-
 vided  by  railways  and  improving  the
 efficiency  of  such  service.  To  secure
 these  objects.*  it  has  been  decided  to
 establish,  in  place  of  the  existing  Ad-
 visory  Committees:  ay  Railway
 Users’  Consultative  Committer  at  the
 regional  or  divisional  levels.  (2)  a
 Zonal  Rai'way  Users’  Consultative
 Committee  at  the  Headquarters  of
 each  Railway,  and  (3)  a  National
 Railway  Users’  Consultative  Council
 at  the  Centre.  The  Railway  Users’
 Consultative  Committees  in  the  re-
 gions  or  divisions  will  represent  the
 local  users  in  the  territories  served
 by  the  Railway  including  agricultural
 interests.  This  new  addition.  I  am
 sure.  will  prove  fruitful  as  {t  would

 “give  wider  representation  to  differ-
 rent  sections  and  various  interests.  The
 National  Railway  Users’  Consultative
 Council  at  the  Centre  will  deal  with
 matters  of  alJ-India  importance  relat-
 ing  to  the  services  and  facilities  pro-
 vided  by  the  railways.  and  the  Zonal
 Committee  would  naturally  deal  with
 the  same  matters  in  regard  to  that
 7one  only.  All  the  Committees  and
 the  National  Counci!  to  be  established
 will  be  consultative  in  character,  Ar-
 rangements  for  implementing  these  prn-
 Posale  are  already  in  hand  and  the
 new  bodies  will,  I  expect,  be  set  up
 soon.

 There  has  been  further  improve-
 ment  in  the  settlement  of  compensa-
 tion  claims  for  goods  lost  ur  damaged
 by  the  Railways  during  this  year.
 The  average  time  taken  in  settling
 compensation  claims  has_  declined
 from  94  days  in  1949-50  to  75  days  in
 950-5l  and  72  days  in  95l-52,  Rail-
 way  Administrations  have  also  been
 asked  to  sort  out  the  old  cases  still
 awaiting  settlement  and  accord  them
 the  highest  priority,

 Notwithstanding  the  measures  taken
 to  reduce  the  number  of  new  claims,
 the  incoming  of  fresh  claims  has  not
 shown  any  appreciable  reduction,  and
 a  greater  proportion  of  these  claims
 has  been  found  to  be  due  to  continued
 and  organised  gang  thefts  on  Rail-
 ways  both  in  running  trains  and
 yards  and  stations,  Prevention  as
 well  as  detection  of  thefts  and  punish-
 ment  of  offenders  is  principally  a  law
 and  order  problem,  for  which  the
 State  Governments  are  ultimately
 responsible,  I  have  recently  been
 considering  this  question  in  its  dif-
 ferent  aspectg  in  consultation  with
 my  hon,  colleague,  the  Minister  for
 Home  Affairs,  and  it  has  been  decid-
 ed  by  Government  to  depute  imme-
 diately  a  senior  officia)  of  the  Home
 Ministry  to  the  Headquarters  of  the
 six  railway  systems  in  India,  with  a
 view  in  devising.  after  consultation
 with  the  General  Managers  and  the
 State  Government  officials,  effective
 preventive  measures  to  combat  this
 menace.

 Meanwhile,  the  question  of  streng-
 thening  and  reorganising  the  Rail-
 own  Watch  and  Ward  cadre  is  also
 being  separately  considered  in  order
 to  increase  itg  effectiveness.  We  have
 other  proposals  also  under  considera-
 tion.  It  is  essential  to  take  prompt
 action  in  regard  to  this  question  and
 we  propose  to  take  definite  steps  after
 consulting  the  State  Governments  at
 an  early  date.

 In  the  course  of  the  debate  on  the
 Railway  Budget  last  year,  hon.  Mem-
 bers  of  thig  and  the  other  House  made
 an  impassioned  plea  that,  the  Railways
 should  give  a  lead  in  the  matter  of
 elimination  of  class  distinctions  by
 abolishing  different  passenger  classes.
 I  said  in  reply  that.  while  this  ideal
 was  worth  pursuing,  abolition  of  all
 classes  in  railway  trave]  in  one  s‘rid2
 was  not  a  practicable  proposition.  I.
 however,  felt  that  there  was  hardly
 any  need  for  first  class  accommoda-
 tion  on  Indian  Railways,  and  |  gave
 an  assurance  that  the  question  of
 abolition  of  first  class  would  be
 examined  at  the  earliest  opnortunity.
 First  class  accommodation  hag  bcen
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 withdrawn  with  effect  from  ist  Octo-
 ber  952  from  all  branch  lines,  except-
 ing  those  which  form  links  between
 two  important  main  lines,  and  also
 from  the  less  important  trains  on  the
 main  lines.  It  has  also  been  decided
 that  first  class  accommodation  should
 be  withdrawn  from  all  trains  with
 effect  from  Ast  April  1953,  except
 from  some  of  the  mail  and  express
 trains  I  hope  it  will  be  possiblaé  to
 withdraw  first  class  accommodation
 completely  by  October  next.  It  has
 been  decided  that  on  minor  branch
 lines  there  should  be  two  classes  only,
 i.e.  Third  Class  and  either  Second
 or  Inter,  as  traffic  warrants,  unless
 itis  considered  that  third  class  accom-
 modation  is  enough.  The  proces:
 might  be  considered  slow  but  it  is
 better  to  proceed  rather  cautiously.
 but  firmly  no  doubt.  I  am  clear  in
 my  mind  that  we  should  have  a  mini-
 mum  number  of  classes.  The  second
 step  should  be  to  keep  only  two  class-
 es—Upver  and  Lower.  besides’  the
 air-conditioned  accommodation.  I  do
 not.  however.  want  to  take  any  hasty
 steps  as  I  do  feel  that  any  further
 reduction  in  the  number  of  classes  in
 railway  traing  must  await  a  study  of
 the  public  reaction  to  and  financial
 implications  of  the  abolition  of  the
 first  class.

 The  initial  success  of  this  vast
 undertaking  js  mainly  due  to  the  staff
 who  really  run  the  railways.  The
 officers  are  undoubtedly  responsible
 for  guidance,  supervision  and  control
 of  the  whole  organisation  but  the
 others.  whether  a  vointsman  or  a  fitter.
 a  clerk  or  a  station  master,  perform
 an  equally  imvortant  task  in  their
 own  sphere.  Co-operation  between
 officey:  and  staff  ig  the  primary  need
 for  the  efficient  running  of  the  rail-
 ways.  TI  am  glad  that  this  need  is
 being  increasingly  realised  by  both.  IT
 hove.  and  I  am  sure,  the  officers  would
 get  the  requisite  courtesy  and  nhe-
 dience  that  ्  their  due  and  they  in
 turn  would  give  the  staff  a  sympathe-
 tie  hearing  and  constantly  keep  a  helv-
 ful.  fair  and  friendly  attitude  to-
 wards  them.

 I  am  verv  havpy  to  say  that  during
 the  vear.  the  relations  between  the
 workers.  their  revresentstives  and  the
 railwavs  were  verv  cordial.  YT  must
 coneratulate  the  two  Federations  who.
 ir,  snite  of  d‘fficulties.  have  shawn
 consideration  in  their  dealings  and
 avvreciation  of  the  other’s  noint  of
 view.  YT  would  not  be  far  wrone  when
 T  sav  that  14  they  have  not  got  all  that
 they  demanded.  we  have  given  all  that
 was  possible  within  our  resources.  But

 I  must  also  regretfully  mention  that
 there  are  groups  who  have  not  hesi-
 tated  to  embitter  relatigpns  and  have
 tried  to  inflame  the  workers  and  have
 even  gone  to  the  length  of  encourag-
 ing  lightning  strikes.  (Shri  Nambiar
 (Mayuram):  Without  any  reason  what-
 soever?)  This  attitude  is  obviously
 wrong  as  it  definitely  harms  the  wor-
 kers,  I  am  strongly  of  the  view  that
 the  way  of  peace  ig  the  surest  way  of
 success.  The  two  Federations  have
 achieved  solid  results  by  pursuing  the
 method  of  mutual  negotiations  and
 discussions.  I  am  doubtful  if  forma-
 tion  of  more  unions  will  be  in
 the  real  interest  of  the  workers.
 The  more  consolidation  there  is
 among  the  workers  and  the  more  thcy
 ‘remain  as  one,  the  larger  would  be  the
 resultant  benefits.  I  have,  therefore,
 more  than  once  made  an  earnest  ap-
 peal  to  the  two  Federationg  to  merge
 or  at  least  to  work  unitedly.  This
 will  not  only  expedite  mutual  discus-
 sions  and  decisions  but  also  lead  to
 happy  and  harmonious  _  relations
 amongst  all  the  workers  belonging  to
 varioug  sections.

 I  would  now  like  to  touch  upon  a
 few  important  matters  which  concern
 the  staff  generally,  These  are—(i)
 Promotion  by  seniority:  (ji)  grievances
 of  staff  in  regard  to  the  day  to  day
 working  of  the  administration:  (iii)
 Class  II  Services;  and  (iv)  Ad  Hoc
 Tribunal.

 (i)  Promotion  by  seniority.—It  is
 essential  that  all  important  and  kev
 voasitions  on  railways  should  be  filled
 by  selection  on  the  basis  of  merit.
 which  alone  wil)  ensure  efficient  and
 smooth  running  of  this  complex
 machinery.  It  is  already  the  establ'sh-
 ed  practice  on  the  Railways  for  these
 selections  to  be  made  as  a  result  of  the
 recommendations  of  Selection  Boards.
 Complaints  have,  of  course.  been
 voiced  against  the  way  these
 Boards  function.  but  that  in  it-
 self  jis  an  argument  in  favour
 of  improving  the  methods  adovted
 by  them  and  not  scrapping  them.
 On  the  other  hand.  it  seems  only  fair
 that  staff  who  enter  the  railwav
 service  should  be  enabled  te  reach
 on  the  basis  of  seniority.  posts  unto
 a  reasonably  hich  level.  beyond  which
 only  the  nrocesg  of  selection  should
 overate.  The  matter  has  been  consi-
 dered  in  great  detail  and  tentative  con-
 clusions  have  been  reached  regardine
 the  Jevel  un  to  which  promotions  wil!
 gn  colelv  by  seniority.  subfect.  of
 course.  to  an  employes  not  being  de-
 clared  unsuitable.  We  have  also



 bro  Ratiway  Budget,  1953-54  8  FEBRUARY  953  Railway  Budget,  ‘1953-84  520

 considered  the  steps  necessary  to  put
 en  a  Satisfactory  basis  the  procedure
 ot  Selection  Boards.  In  accordance
 with  the  undertaking  given  by  the
 Raiiway  Board  to  the  two  Federations,
 these  tentative  conclusions  will  be  dis-
 cussed  with  them  and  thereafter  final
 orders  will  be  issued.

 (ii)  Grievances  of  the  staff  in  regard
 to  tne  day  to  day  working  of  the  ad-
 ministration.—Preastent  complaints

 havé  been  received  irom  statl  regard-
 ing  delays  in  payment  of  monies  due
 to  them  and  in  the  grant  of  leave  and
 passes.  27  many  cases,  aliegations
 nave  been  made  that  there  is  a  consi-
 derable  amount  of  corruption  in  the
 offices  in  which  these  matters  are
 aéait  with,  A  committee  of  Directors
 of  the  Railway  Board  has  been  set  up
 to  enquire  throughly  into  these  com-
 Piaints  and  suggest  ways  and  means
 ior  eiiecting  smprovement.  This  com-
 mittee  has  made  a_  preliminary
 examination  of  the  position  on  the
 Northern  Railway  and  a_  procedure
 designed  to  eleminate  compiaints  is
 ‘peing  evolved.  The  investigation  will
 be  pursued  on  other  railways  as  well.
 It  is  hoped  that,  as  a  result  of  the
 action  taken  on  the  findings  of  the
 committee,  delays  in  the  payment  of
 dues  or  sanction  of  leave  and  passes
 will  be  minimised.

 Gii)  Class  II  Servicee.—During  the last  budget  session,  and  I  think  in
 earlier  years  too,  reference  has  been
 made  in  thig  House  to  the  Class  I!
 Service  on  the  Railways.  The  ques-
 tion  of  abolition  of  the  Class  II  Service
 is  an  erat  cate  one.  I  would  not  like
 to  go  into  the  merits  of  the  question
 ow  and  shall  only  consider  here  two
 important  matters  which  have  been
 exercising  the  minds  of  the  Class  II
 officers.  One  of  them  is  that  the
 quota  for  promotion  to  Class  ३
 Service,  viz.  25  per  cent.  of  vacancies
 has  not  been  fully  implemented.  [
 have  made  enquiries  and  I  find  that
 there  is  substance  in  this  complaint.
 Steps  are  now  being  taken  to  grant
 promotions  to  the  full  quota  and  this
 should,  in  fact,  be  completed  in  the
 near  future.  I  have  also  decided  that
 the  existing  quota  of  promotion  should
 be  increased  from  25  per  cent.  to
 3234  per  cent.  of  vacancies  in  order  to
 facilitate  promotions  for  a  larger  num-
 ber.  The  second  matter  is  in  regard  to
 those  who  are  appointed  to  officiate  in
 the  senior  scale  from  Class  II,  I  ad-
 mit  there  is  an  element  of  hardship
 when  Clasg  II  officers,  after  having
 officiated  for  a  considerable  period  of
 time,  have  to  revert  to  Class  II.  I  am,
 therefore,  directing  that  it  should  be
 ensured  that  those  Class  II  officers,

 who  have  been  officiating  in  the  Senior
 Scale  tor  more  than  three  years  should
 be  so  retained  in  an  officiating  capacity,
 without  having  to  revert.  whe  cases
 07  ouicerg  who  might  have  been  pre-
 viously  odficiating  in  the  senior  scale
 for  more  than  three  years  but  re-
 verted  subseguently  will  alsu  he
 cons.dered,

 (iv)  Ad  Hoc  Tribunal—The  perma-
 nent  negotiating  machinery  set  up  on
 the  Indian  Railways  with  effect  trom
 [st  January  952  is  functioning  satis-
 tactorily  and  matters  not  settled  at
 the  railway  level  are  being  taken  up
 by  the  All  India  Railwaymen’s  Federa-
 t.on  and  the  Indian  National  Railway
 Workers’  Federation  at  their  quarter-
 ly  meetings  with  the  Railway  Board.
 Under  the  negotiating  machinery  agre-
 ed  upon,  provision  exists  for  the  set-
 ting  up  of  an  ad  hoc  Triounal  to  which
 could  be  referred  matters  of  impor-
 tance  in  which  no  agreement  is  reach-
 ed  after  discussion  between  the  Rail-
 way  Board  andthe  Federations.  The
 two  Federations  have  been  pressing  for
 the  setting  up  of  this  Tribunal  for  the
 disposal  of  certain  issues  which  are  of
 vital  importance  from  the  point  of
 view  of  the  staff  and  I  am  glad  to  in-

 -form  the  House  that  we  have  agreed to  the  setting  up  of  such  an  ad  hoc
 Tribunal.  The  actual  mechanics  of
 setting  up  the  Tribunal  and  the  selec-
 tion  of  the  Chairman  are  under
 consideration  and  it  ig  hoped  that  it
 will  be  possible  to  announce  the  per- sonnel  and  the  subjectg  to  be  referred
 thereto  very  soon,  I  have  every  hope
 that,  as  a  result  of  the  deliberations  of
 this  ad  hoc  sribunal,  the  most  impor- tant  points  of  difference  between
 organised  labour  and  the  Railway  Ad-
 ministrationg  will  be  settled  satisfac-
 torily  and  that  the  existing  har-
 monious  relations  with  labour  will  not
 suffer  any  disturbance  for  a  consider-
 able  time  to  come.

 The  recommendations  of  the  Central
 Pay  Commission  have  been  almost
 fully  implemented  on  all  Indian  Rail-
 ways,  including  the  ex-States  Rail-
 ways  which  came  under  the  control  of
 tne  Centre  from  the  Ist  April  1950. The  Joint  Advisory  Committee's
 recommendations  and  the  Adjudi- cator’s  Award  have  also  been  largely
 carried  out  on  all  Railways  and  the
 residual  portion  is  expécted  to  he
 completed  in  the  next  year,  for  which
 adequate  provisions  have  been  wade
 in  the  Budget.

 During  the  debateg  on  raflway  mat- ters  in  the  last  few  years,  one  persis- tent  complaint  which  has  been  voiced
 by  Members  of  Parliament  was  about the  prevalence  of  corruption  among
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 the  railway  staff.  In  an  effort  to  track
 down  and  bring  to  book  staff  who
 commit  these  offences,  almost  al]  rail-
 ways  have  set  up  an  anti-corruption
 organisation  which  ig  functioning  in
 addition  to  and  in  collaboration  with
 the  Special  Police  Establishment.  A
 number  of  cases  of  fraud  and  cheat-
 ing  has  been  detected  by  this  organi-
 sation  and  deterrent  action  has,  been
 taken.  I  recognise,  however,.  that
 our  efforts  have  not  succeeded  to  the
 extent  expected.  An  independent  cn-
 quiry  into  the  prevalence  of  this  evil
 and  the  methods  adopted  would
 probably  be  of  great  value  in  indicat-
 ing  what  additional  measureg  should
 be  taken  to  achieve  its  complete  elimi-
 nation.  I  have,  therefore,  decided  to
 appoint  a  committee  of  Members  of
 Parliament  and  if  necessary,  a  few
 otherg  to  investigate  this  problem  and
 report  to  Government,  The  termg  of
 reference  of  the  Committee  would

 _

 (i)  Extent  of  corruption  prevalent
 among  various  categories  of
 Railway  employees  in  their
 dealings  with  the  public,

 (ii)  Methods  adopted  by  the
 staff  concerned.

 (iii)  Causes  of  corruption.
 (iv)  Responsibility  of  the

 public.

 (v)  Defects,  if  any,  in  rules  and

 Fegulat  cas
 which  leave  loop-

 holes  for  corruption.
 (vi)  Remedial  measures,  both  ad-

 ministrative  and  legal,  to
 eradicate  this  evi]  in  all  its
 aspects.

 using

 During  my  visits  to  varioug  parts
 ef  the  country,  I  have  had  occasion
 to  meet  quite  a  large  number  of  rail-
 way  workers  and  to  visit  their  residen-
 tial  colonies.  It  has  pained  me  to  see
 the  conditions  in  which  some  of  our
 staff  are  at  present  living.  In  this
 very  city  a  month  back,  I  visited  an
 old  railway  colony  which  every  one
 of  ug  would  like  to  see  demolished.
 Similar  were  my  feelings  when  I  went
 to  see  the  wagons  being  used  as  quar-
 terg  at  Sealdah  Station.  I  know  there
 are  limitations  and  I  do  realise  that
 the  problem  cannot  be  solved  at  one
 stroke.  All  the  same.  we  have  to
 speed  up  the  construction  of  houses
 for  workers.  Given  the  time,  we
 should  definitely  be  able  to  provide
 for  better  living  conditions,  Our  2ro-
 gress  this  year,  has  on-:the  whole  not
 been  unsatisfactory.  The  total  number
 of  ‘quarters  which  have  been  built  or
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 are  being  built  during  the  current  year
 iS  gbout  8,000,  a  majority  of  which  16
 uutended  for  Class  IV  employees.  The
 piuvissss  made  an  the  Sudget  wouid
 enabie  another  8,000  quarterg  being
 constructed  in  the  coming  year,

 The  medical  facilities  available  to
 railway  workers  in  railway  hospitals
 and  dispensaries  are  aiso  ०९४6३  aug-
 mented.  ‘lhere  are  mubiie  dispensaries
 also  working  on  some  of  the  Railways
 which  have  done  very  usetul  work  at
 way-side  stations.  Associations,  clubs,
 institutes  and  co-operative  sucieties
 are  springing  up  for  the  benefit  of  al.
 Schools  have  also  been  financed  to  a
 greater  extent  than  before  but  we  du
 not  want  to  add  further  to  our  res-
 ponsibility  in  this  behalf.  The  exust-
 ing  schools  would  certainly  be  main-
 tained  and  maintained  well.

 I  have  in  the  past  on  more  than  une
 occasion  emphasised  the  great  impor-
 tance  of  establishing  better  relations
 between  the  using  public  and  the  rail-
 way  staff.  The  Railwayman  comes
 intg  contact  with  hundreds  of  thou-
 sands  of  people  and  hig  efficiency  ts,
 im  the  last  analysis,  judged  by  his
 capacity  to  satisfy  the  using  public.
 In  view  of  the  various  shortcomings
 like  overcrowding,  shortage  of  wagons,
 coaches  and  other  equipment,  i0  738
 all  the  more  necessary  to  appreciate
 their  difficulties  and  try  to  help  tnem
 to  the  utmost.  Railwaymen_  should
 remember  that  it  is  their  duty  to  look
 lo  the  needs  and  comforts  of
 an  exacting  public  by  their  courteous
 behaviour,  tact  and  good  manners.

 I  would  like  to  acknowledge  here  the
 willing  service  which  has  been  ren-
 dered  during  the  past  year  by  all
 ranks  of  railwaymen.  I  consider  it  a
 proud  privilege  to  maintain  the  best
 of  relations  with  the  staff  as  I  cannot
 differentiate  between  colleagues  and
 co-workers  whu  are  placed  in  various
 categories  but  have  a  common  respon-
 sibility.  My  earnest  appeal  to  ull
 of  them  is  to  live  and  work  in  peace
 and  have  no  suspicion  or  doubtg  in
 their  minds  regarding  any  possible
 lack  of  will  on  my  part  to  find  out
 reasonable  solutions  of  their  problems.
 The  next  three  years.  the  remaining
 period  of  the  Plan.  are  crucial  for  us.
 Railways  cannot  afford  to  lag  behind
 other  developmental  activities  of  the
 country.  Commerce  and  _  industry
 should  feel  reassured  of  our  capacity
 to  serve  their  needs  which  is  essential
 for  the  general  prosperity  of  the  coun-
 try.  Let  us,  therefore,  strengthen  the
 Railways  by  making  them  self-suffi-
 cient  and  trv  to  raise  their  standard  of
 work  and  efficiency  in  every  direction.
 Difficult  days  Me  ahead  and  unremit-
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 ting  labour  and  the  capacity  to  forego
 the  present  advantages  for  the  sake
 of  a  better  future  alone  can  pull  us
 through.  We  must  remember  _  that
 we  have  on  ug  the  great  responsibility
 of  building  anew  our  economy  and  let
 it  not  be  said  that  we  were  wanting.
 Railwaymen  are  on  their  trial  and
 they  must  play  their  rightful  role  in
 the  task  that  the  country  has  set  be-
 fore  itself.

 TRAINING  AND  EMPLOYMENT  BILL

 The  Minister  of  Agriculture  (Dr.
 ®.8.  Deshmukh):  I  beg  to  move  for
 leave  to  withdraw  the  Bill  to  make
 provision  for  employment  and  training
 for  employment  and  to  establish  a
 comprehensive  youth  employment
 service.

 ts
 Mr,  Deputy-Speaker:  The  question

 “That  leave  be  granted  to  with-
 draw  the  Bill  to  make  provision
 for  employment  and  training  for
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 employment  and  to  establish  a
 comprehensive  youth  employment
 service.”

 The  motion  was  adopted.

 CHILDREN'S  PROTECTION  BILL

 The  Minister  of  Agriculture  (Dr..
 P.  8,  Deshmukh):  I  beg  to  move  for:
 leave  to  withdraw  the  Bill  to  provide
 for  protection,  maintenance,  custody,
 education  and  employment  of  children.

 ‘
 Mr.  Deputy-Speaker:  The  question

 8:

 “That  leave  be  granted  to  with-
 draw  the  Bill  to  provide  for  pro-
 tection,  maintenance,  custody,
 education  and  employment  of
 children.”

 The  motion  was  adopted.
 The  House  then  adjourned  till  Two  of

 the  Clock  on  Thursday,  the  9th
 February,  1983.


